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Shrl C. D. Deshmukh: No. Sir.

The House met at Half-past Eight of 
the Clock.

[M r . S pe a k e r  in the Chair]
ORAL ANSWERS TO QUESTIONS

D e v e l o p m e n t  o r  In d u s t r ia l l y  
B a c k w a r d  C o u n t r ie s

*4536. Shri A. C. Guha: Will the
Minister of Fln:\:ire be pleased to state:

(a) whether under the Point Four 
Aid Programme the Office of Inter
national Trade of the y.S.A. has initi
ated any plan for encouraging Ameri> 
can private investors to invest on 
schemes for the industrial development 
of the Industrially backward countries;

(b) if so, whether the Government 
of India have received any communi
cation in that respect; and

(c) whet'ner there has been any pro
posal of private American investors 
investing money in India?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) The Government of 
India are not aware of any such plan. 
The Office of International Trade 
(O.I.T.) is a branch of the Department 
of Commerce of the United States 
Government, and one of the functions 
of this Office is to further import 
export trade with all countries, includ-^ 
Ing Industrially backward countries,^ 
and such activities existed prior to the 
Point Four Aid Programme.

(b) Does not arise.
(c) Government have no precise 

Information.
Shri A. C. Gulia: Have the Govern

ment received any communication 
from the ErMloyment and Economic 
Development Commission of the United 
States?
115 PSD.

Shri A. C. Guha: May I know 
whether there are any proposals from 
private investors for investing money 
in Indian enterprises?

Shri C. "D. Deshmukh: Occasional 
proposals come to our notice, either in 
connection with the remission of profits 
or in connection with the issue of per
mission under the Capital Issue 
Control.

Shri A. C. Guha: Have any private 
American investors invested money in 
Indian enterprises?

Shri C. D. Deshmuich: During which 
period?

Shri A. C. Guha: During the last 
three years.

Shri C. D. Deshmukh: I think a very 
small aniQunt has been invested, as far 
as we can ascertain. But as I said, we 
have no precise Information. All the 
evidence available show that any 
amount invested must be very small.

S ales T a x  on C ottage  In d u s t r y  
P rodu cts  in  D elh i

M538. Shrl Ansari: (a) Will th«
Minister of Finance be pleased to state 
whether the products of cottage indus
try are exempted from sales tax in 
Delhi?

(b) Is it a fact that handloom cloth 
is not one of the exempted goods under 
the Sales Tax Act?

The Minister of Finance (Shrl C. D. 
Deshmukh): (a) Certain articles have 
been exempted by specific mention in 
the Schedule appended to the Notifica
tion of the Ministry of Home Affairs 
regarding sales tax in Delhi, In thr . 
Gazette of India Extraordinary dated 
28th April, 1951, and I would draw the 
attention of the hon. Member to the 
same.

(b) Cloth woven on handloom 
exclusively out of handspun yarn, and 
sold by persons dealing exclusively in
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B̂ ch cloth, is In the exempted list, as 
would be seen from item 18 of the 
Schedule to which I have already 
referred.

Maulvi Wajed All: May I know when 
this sales tax is goin^ to be brought 
into operation in Delhi? ‘

SBrl C. D. Deshmukb: The Notiflca- . 
tion was issued on the 28th April; but 
I believe the administratjve arrange
ments have yet to be completed. I. 
could not give the precise date.

Salkh Mohinddin: What is the 
special reason for its being delayed 
here? ,

Shri C. D. Deshmukh: One reason is 
that there was some doubt as to whe
ther the Government has the power to 
extend the legislation in force in other 
Provinces to the Delhi State. That has 
been set at rest recently by the judg
ment of the Supreme Court. As I said 
administrative arrangements have also 
to be completed.
M edical O f f ic e r s  of D efence  F orces

M539. Dr. M. M. Das: (a) Will the 
Minister of Defence be pleased to state 
the number of medical officers of the 
Defence Forces, who have been sent 
abroad for post-graduate studies since 
independence?

(b) How mnny of these officers have 
come back with post-graduate degrees 
and diplomas?

The Deputy Minister of Defence 
(Major-General Hlmatsinhji): (a) 22.
of whom 16 were on study leave, 3 on 
study tour and 3 on deputation.

(b) 7, out of the 13 who have 
returned so far.

Dr. M. M. Das: What is the total 
number sent out and how many of 
them have returned?

Major-General Himatsinhji: Out of
the total of 22 officers sent 16 were on 
study leave. 7 of these have returned 
80 far with diplomas. One returned 
without getting a diploma because he 
was doing the F.R.C.S. course and the 
period of his study leave was not suffi
cient for the purpose.

Dr. M. M. Das: As far as I know, Sir, 
F.R.C.S. does not re<iu!re a long time. 
The minimum is onlv six months. Any 
way. may 1 know .whether our medical 
officers are sent abroad merely for 
modiral studies or for medlcal-cum- 
military studies?

MaJor< ĵ̂ eral Himatsinhji: In our
country we have not got any civil post
graduate courses for higher studies in 
medical science. Before 1946 every

Army medical officer during his term 
of service had to go out once, but now 
it is very limited on account of flnan*- 
cial stringency. The officers go abroad 
to study higher medical science, gene
rally.

Dr. M. M. Das: In view of the fact 
that a post-graduate medical college , 
has been established in Poona, may I ^ 
know what are the reasons why Gov
ernment still think it necessary to send 
our medical officers to England and 
other countries?

Major-General Himatsinhji: The hon. 
Member being himself a doctor should 
know that higher medical studies in 
the U. K., the U. S. A.. Vienna and 
other countries been going on for 
several hundred years. Meanwhile 
this college has been started at Poona, 
some three years ago and it is doing ^ 
well, and we are satisfied with the 
progress. But still neither it covers all 
the subjects, nor can it have the same 
facilities.

Dr. M. M. Das: From the reply of the 
hon. Minister it appears that the Poona 
Post-graduate Medical College has not 
attained the required standard. May 
I know when the hon. Minister expects 
it t o .........

Mr. Speaker: Order, order. I think 
the Minister said that all subjects are . 
not covered, ne did not say that a / 
proper standard has not been reached.

Dr. IVt M. Das: What are the subjects 
that we are not teaching in Poona and 
which are being taught in other coun
tries?

Major-General Himatsinhji: The sub
jects are many and varied and I gave 
the list of subjects that are being 
taught at Poona Medical College, a few 
days ago. I can now give the list of 
the courses which the seven officers ' 
passed recently, most of which are not 
available here.

(i) Diploma in Clinical Pathology.
(li) Diploma in Medical Radio

Diagnosis,
(ill) Diploma in Psychiatric Medi- 

^  cine,
(iv) Diploma in Anaesthesia,
(v) Licentiate of Midwifery. 

Diploma of Gynaecology and 
Obstetrics,

(vi) Diploma In Public Health—and 
this we have at Poona,

(vii) Diploma in Opthalmology.
Shri Kamath: Sir, is there a selec

tion board for the purpose of selecting 
officers for post-graduate courses 
abroad, and if so, what is the personsal
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of that boards and the basis and method 
of selection?

Mr. Speaker: It is too wide a ques
tion. He may ask whether there is a 
board or not. .

Stari Kamath: All right, Sir
 ̂ Major-General Himatsinhii; Sir, 
most of the officers apply for post
graduate courses ov ersea san d  the 
Director General of the Armed Forcen 
Medical Service is the authority who 
selects the best person for th« right 
course, as he thinks fit, according to 
the officer’s qualifications.

Q u e st io n ?  r e f e r r e d  to  S u p r e m e  
C o u r t

♦4540. Shri S, N. Das: Will the
Minister ol Home Affairs be pleased 
to state:

(a) the number and nature of ques
tions referred by the President to the 
Supreme Court as envisaged in Clause 
(1) ot Article 143 of the Constitution; 
and

(b) the nature of report submitted 
by the Supreme Court?

The Minister of Home Affairs (Shri 
Rajagopalachari): (a) Only one refer
ence has so far been made to the 
Supreme Court under Clause (1) of 
Article 143 of the Constitution. In 
that reference, the Supreme Court of 
India was asked to report its opinion 
on the following questions :

(i) Was section 7 of the I^lhi Laws 
Act, 1912, or any provisions thereof 
and in what particular or particulars 
or to what extent ultra vires the Legis
lature which passed the said Act?

(ii) Was the AJmer-Merwara (Exten
sion of Laws) Act, 1947, or any of the 
provisions thereof and in what parti
cular or particulars or to what extent 
ultra vires the Legislature which 
passed the said Act?

(iii) Is section 2 of the Part C 
States (Laws) Act, 1950, or any of the 
provisions thereof and in what parti
cular or particulars or to what extent 
ultra vires the Parliament

' (b) The hon. Judges of the Supreme
Court. delivered their opinions on the 
23rd May, 1951. These opinions have 
to be carefully studied in our Law 
Ministry, which is being done.

Shri S. N. Das: May I know the 
circumstances which gave rise to this 
law-point for which this reference was 
made?

Shri Rajagopalachari: The circums
tances are obvious. We had an Act

under which we acted and a question 
was raised whether the powers of 
delegation were validly made and 
exercised, and it was necessary 
absolutely to get a clear decision on the 
subject. «

Shri S. N. Das: May I know whethet 
any of the provisions of these laws 
were challenged in any Court of India?

Shri Rajagopalachari: There is 
difference between challenging and 
raising doubts. I think I could say 
that doubts were raised.

Mr. Speaker: Mr. Das. No. 4541.
Shri Amolakh Cfaand: May I suggest

that question No. 4556 may also be 
taken together with this question ar 
both deal with the same subject?

Shri Tyagi: It has been disallowed,
# Mr. Speaker. That is in the name of 
Mr. Tripathi.

Shri Kishorimohan Tripathi: Yes. Sir
Mr, Speaker: Then both will be* 

answered—4541 and 4556.
C o n feren ce  of F inance  M in is t e r s  o > 

India  and P a k is ta n

M541. Shri S. N. Das: (a) Will the' 
Minister of Finance be pleased to stale 
whether it is a fact that a Conference 
between ttie Finance Ministers of 
India and Pakistan has been arranged?

(b) It 80, what are the outstanding 
financial issues that will be consideredT

The Minister of Finance (Shri C. D,. 
Deshmukh): (a) Yes. Sir.

(b) A statement showing the Item '̂ 
proposed to be discussed is laid on the 
Table. [See Appendix XXVI.. 
annexure No. 23.]

I ndo-P a k ista n  C on teren ce

*4556. Shri Kishorimohan Tripathh
Will the Minister of Finance be pleased? 
to state:

(a) the Isnues discussed at the Indo- 
Pakistan Conference held at New Delhi' 
to settle outstanding financial matters;, 
and

(b) in which of the issues finalT 
agreements were reached at and how 
are our receipts and payments aflfectcd? '

The Minister of Finance (Shri C. 0 . 
Deshmokh): (a) A statement showinit 
the items proposed to be discussed ha» 
been laid on the Table in reply to 
Starred Question No. 4541 by Shri 
S. N. Das.

(b) As the conference is still going 
on, t am unable to answer this part o f 
th2
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Shri 8. N. Das: May I know whether 
the outstanding issues that have been 
put forward by the two Governments 
and which have been included in the 
Agenda of the Conference are ̂ exhaust
ive so far as the issues arisixî g out of 

•the Partition are concferned?
Shri C. D. Deshmakh: I don’t think 

they are exhaustive. For instance 
they don't inc?hide matters which are 
handled in the Rehabilitation Ministry.

Shri Kishorimoban Tripathi: May I
know whether in the Conference held 
yesterday the general approach to the 
problems on both sides was generally 
satisfactory and is it hoped that the 
Conference will be successful?

Mr. Speaker: Order, order.
JShrl A, C. Gruha: May I know if any 

arrangement has been arrived at for 
the transfer of Savings Bank Accounts 
from East Bengal or other parts of 
Pakistan of those who have migrated?

Shri C. D. Deshmakh: Has it refer
ence to the items which are being 
discussed at this Conference or has it 
reference to items that were discussed 
at the previous Conference? I have 
not got information as to the outcome 
o f previous Conference on certain 
specific matters.

F in an cia l  A d m in is t r a t io n

*4542. Shri S. N. Das: (a) Will the* 
Minister of Finance be pleased to lay 
on the Table a statengient showing the 
important organisational • changes 
cflected in the general Financial Ad
ministration after the 26th January. 
i930?

(b) V/hat important changes have 
been made regarding combination oi 
functions in relation to Accounts and 
Audit since 26th ,of January, 1850?

The Minister of State for Finance 
<Shrl Tyagl): (a) There have been no 
important changes in the general 
Pinancial Administration after the 26th 
January, 1950. I may mention, how
ever, for the information of the hon. 
Member that under the present system 
<of financial administration and control 
£ senior officer of the Finance Ministry 
of the status of Joint Secretary, assist
ed by an appropriate nwnber* of 
junior officers, is attached to a group of 
Ministries. It is their function to 
advise Ministries and offices at the 
formative stages of their schemes and 
projects in addition to exercising the 
requisite control over expenditure. 
They also interpret rules and regula
tions and consider cases of relaxations 
thereto in deserving cases. In recent

years the practice of having personal 
consultation of the officers of the 
Finance Ministry and associating them 
In all discussions of importance has 
been developed to a considerable ex
tent. Tnis practice is not only condu
cive to exp^itious and efficient dispo< 
sal of work, but also ensures that no 
infructuous expenditure is incurred.

It may be added that prior approval 
of the Standing Finance Committee is 
required to be obtained on the follow
ing types of proposals, viz,,—

(i) All proposals involving expendi
ture over five lacs non-recurring and 
one lac recurring per annum.

(ii) All proposals involving expendi  ̂
ture on a ‘new service*, irrespective of 
the extent of expenditure involved.

(iii) All proposals for additional 
expenditure likely to involve excesses 
over grants necessitating supplemen
tary grants.

(b) There has been no change.
Shri S. N. Das: May I know which 

of the Departments are working at 
present the system of separated 
accounts and audit?

Shri Tyagt: Accounts and audit are 
both under the Auditor General.

Shri S. N. Das: May 1 know whether 
Grovernment have considered the ques
tion of introducing the system of 
separated accounts and audit in the 
Departments in which the system Is 
not followed?

The Minister of Finance (Shri C. D. 
Deshmukh): I don’t know what is meant 
by separated audit and separated 
accounts. I think we have given some 
thought to it and I believe it is 
regarded as impracticable in the 
present circumstances.

Shri S. N. Das:. May 1 know whether 
any efforts have been made to ascer
tain the estimate of expenditure that 
will be Involved if this sjrstem of 
separated accounts and audit is 
followed?

Shri C. D. Desbmnkh: 1 don’t think 
consideration has proceeded that far.

Shri Sondhi: Is the Government 
aware that a Deputy Secretary of 
Finance attached to the Rehabilitation 
Ministry sanctioned an amount of over
35 lakhs in Bengal without reference 
to any senior officer?

Shri Tyagi: I cannot say if it Is a 
fact without making enquiries but if 
the hon. Member has any objection to 
the procedure adopted in the matter, 1 
will have it examined.
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P,V.C. (B o ard  o r  C o n su l t a n t )

Shri Jaajii Rtum Will the 
Minister of Natural Resources and 
Scicntlflc Research be pleased to 
state:

(a) w'lether it has been decided In 
a recent meeting of the Damodar 
Valley Corporation to increase the 
number of the personnel of the Board 
of Consultants;

(b) If so, the steps taken for the
same; and ' .

(c) whether the additional member 
would be an Indian?

The Minister of Natural Resourcei 
and Scientific Research (Shri Sri 
Prafcasa): (9) Yes. Sir.

(b) We are in communication with 
the Corporation on the subject.

(c) Yes, Sir.
Shri ;inani Ram: What will be the 

status and pay of this new member? 
Will it be the same as that of others?

Shri Sri Prakasac I believe that 
question will arise when the person is 
actually appointed. We are in commu
nication with the Corporation at the 
present moment and we have a tenta
tive list of persoris who could be 
appointed to this place. When the 
CJorporation has agreed, we shall con
sult the Governments of Bengal and 
Bihar and then we shall take the final 
decision.

Shri Jnani Ram; May I know what 
procedure will be followed in appoint- 
mg the other member?

Shri Sri Prakasa: The same proce
dure as is at present adopted viz., that 
the Corporation appoints the Board; 
but we also want to have a voice on 
the subject; and that conventional 
believe is being established.

Shri A. C. Guhu: Mav I know if the 
Government have any idea to see that 
the Board of Consultants does not con
tain anybody who is interested in any 
contract with the D.V.C.?

Shri Sri Prafcasa: That is so; and 
that is why we are not consulting one 
of these American Consultants who had 
something to do with the drawing up 
of one of the projects.

Salfch Mohiuddin: What will be the 
number of personnel thus increased?

Shri Sri Prr^?sa: Wh'jn we have 
added on this additional member, the 
personnel will consist of fqur—two are 
Americans, the ones that we have 
already ^oi, and two will be Indians; 
one Indian iŝ  already there and the 
present one will also be an Indian. I

might also add for the information o f  
^ e  House, that these American 
Consultants only come when wanted 
and the costs that we have to incur on 
their account aye very heavy. So far 
they have only come once. Our idea 
is to have meetings of Consultants 
more often than before; and I do not 
think we shall have occasion to consult 
the American Consultants very often 
m the future.

Shri B. ^  Das: I wanted to know 
whether the American Consultants 

. tender their advice on reports that 
are sent to them from here or they 
have to come over to India every time 
that they have to give their advice?

Shri Sri Prakasa: As I said they 
nave come only once during these two 
years; and as a rule, "the Corporation 
send papers to them and they advise 
from that distance which Is not very 
satisfactory. ’

Maulvl Wajed All; May I know the
name of the Indian Consultant?

Shri Sri Prakasa: It has not yet been 
finalized. .

Shri Shiva Rao: May I know whe
ther the services of this Board of 
Consultants would be utilized only in 
the case of D.V.C. or has my hon. 
friend any intention of using that 
Board in connection with other major 
projects?

Shri Sri Prakasa: So far, the Board 
of Consultants is confined to the 
D.V.C. Project; but the suggestion of 
my friend is interesting and l will get 
it examined.

Shri Amolakh Chand: What is the 
mode of payment of fees to the 
American Consultants of the Corpora
tion whenever they have to give their 
advice either in writing or by coming 
over to India?

Shri Sri Prakasa: When they visit 
India on Corporation work, they get 
fees at the rate of $ 750 for each 
completed week and at the rate of 
$ 100 per day for part-weeks at the 
beginnlM and end of their engage
ment. This is rather heavy and that fs 
why they have been called only once 
to India. So far as paynient to them 
on the spot is concerned, it is made at 
prescribe^, rates, when they are 
oonsulted.

GovERNMnxT Housinx Factory

*4545. Shri Kamath: Win the Minis
ter of Healih be pleased to state;

(a) whether it is a fact that a 
Committee has been appointed to 
inquire and report as to the best way
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iie Govcrninont Housing Factory can 
•>e utilized;

(b) it so. its personnel and terms of 
reference;

Cc) wheV.ier the examination of the 
legal* implications of the Moolgaokar 
Committee report has been completed;

(d) if so, whether the report will be 
laid on the Table of the House;

(e^ whether tlie British Consulting 
firm—Structural and Mechanical Deve
lopment Engineers Ltd.,
England, will be legally proceeded 
jagainst; and

(f) whether it is proposed to conti- 
-jiue the services of the Director of 
Housing after the expiry of his 

, ̂ contract?
The Mlrhter of Communlcatloiw 

(Shri Kidwal); (a) and (b). Attention 
H Invited to the replies given by me 
"to Supplementary Questions arising 
•from Starred Question No. 4092, dated 
the 12th May, 1951,

(c) to (e). The question of legal 
action against the British Consultants 
is still under consideration and It will 
mot be In the public Interest to lay the 
report of the Moolgaokar Committee 
4in the Table of the House until a 
decision Is reached.

(f) No. The Director himself has 
requested to be relieved on July 1st, 
next.

Shrl Ramath: Arising out of answers 
to parts (a) and (b), what are the 
reasons for not appointing a non- 
offlcial technical expert as the 
Chairman of the Committee, as was 
done In the case of the * earlier 
Moolgaokar Committee, but having the 
Secretary to a Department of Govern
ment as the Chairman of the Com
mittee?

Shri Kidwal: The particular Chair- 
wiAn was appointed because it was 
thought that he was the most compe- 
.tent man available.

Shri Kamath: Arising out of answers 
'to parts (c) to (e) of the question, is 
ft not a fact that the Moolgaokar 
Committee has held that the British 
Consulting firm has been guilty of 
brcach of agreement with the Govern
ment of India?

‘ ^
Shri Kidwal: The report has not yet 

beeti published: It will not be advisable 
to ask questions, which are likely to 
lead to conclusions.

Shri Kamath: Is it a fact.
Mr. Speaker:' Order, order. The 

Prime Minister.

The Prime Minister (Shri Jawaharial 
Nehru): May I say something in regard 
to this matter? As this House knows 
sometime back a technical committee 
was appointed to take charge of the 
Housing Factory and to report to Gov
ernment as to what was the best use 
to which the factory can be put. The 
National Physical Laboratory î  the 
place where the tests are being carried 
out In regard to any matter concern
ing the housing factory and naturally 
therefore the persons in charge of the 
National Physical Laboratory played 
an important part in that Committee. 
Mr. Moolgaokar is an Important 
member of that Committee and so are 
the others. I may Inform the House 
that as a result of this Committee’s 
working we have made good progress. 
I repeat what I have said before that 
this factory is a magnificent acquisi
tion of Government. That Is the Com
mittee’s opinion and it 1$ going to be 
not only of use In regai\i to construc
tion work but Is also going to be a 
very profitable undertaking. There 
appears to be some impression that this 
factory has caused considerable loss to 
Government. That is not true, if I 
may say so. Numerous mistakes have 
been made in the course of the opera
tion of this factory and they have been., 
and are being properly corrected. The 
Impression that there has been any 
oonsiderable loss is completely wrong. 
We are correcting the past mistakes 
and with the help of our scientists and 
others I have no doubt that the work 
produced by this factory will be consi
derable and profitable.

As regards the Managing Director, 
he is no longer the Managing Director. 
In fact the only way in which he is 
connected with it is when the Technical 
Committee sends for him and seeks his 
co-operation or asks him something 
about It. Otherwise he is not connec
ted with that particular matter in that 
capacity..

Shri Kamath: In regard to the
expenditure referred to by the Prime 
Minister, is It not a fact that already
125 lakhs have been spent on the fac
tory?

Shri Jawaharial Nehru: I do hot
know the exact figure: I know a large 
sum has been spent.

Shrl Kamath: Is the Moolgaokar 
Committee report still before the legal 
!\dvisers of Government or has it 
come back to the Ministry?

Shrl Kidwal: It has come back to 
the Ministry.

8̂|irl Kamath: Is it a fact that the 
Government Housing Factory is the
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only factory in the whole world set up 
by this particular firm, and they have 
not set up any such factory anywhere 
else?

Shri Kldwai: I cannot give that* 
inforniation.

Shri Sondhi: Is it not a fact that for 
the intervening period as an interim 

I measure Rs. lakhs have been sanc
tioned for this factory under the 
instructions of the Cabinet which has 
resulted in a loss of Rs. 21 lakhs?

Shri Jawaharlal Nehru: No, Sir. 
That money is well invested and ^ ill 
yield heavy dividends.

Shri Kamath: I hope so.

R e po r t  op  U. P. S. C.
^4546. Shri Kamath: Will the Minis

ter of Home Affairs be pleased to 
state:

(2) whether the Union Public Service 
Commission has presented a report as 
required by Article 323 (1) of the 
Constitution; and

(b) if so, when it will be laid before 
Parliament? *

The Minister of Home Affairs (Shri 
Rajagopalachari): (a) and (b). The 
first annual report on the working of 
the Union Public Service Commission 
will relate to thfe period after the 26th 
January, 1950. It is under prepara
tion and the Commission hope to 
present it at an early date. It will be 
laid before Parliament as soon there
after as possible.

Shri Kamath: Is it not a fact that 
under this particular Article of the 
Constitution an annual report is 
required to be laid before Parliament?
In view of this mandatory provision of 
the Constitution, when can Parliament 
expect the report to be so laid?

Shri Rajagopalachari: The first
annual report will relate to the period 
after the 26th January, 1950 and it is 
under preparation and if there were a 
few odd months it is due to the date 
of the start:

M in e r a l  W e/il t r  N aga  H il l s

*4547. Shri AmoUkh Chand: (a) WiU
the Minister of Nataral Resources and 
Scientific Research be please^ to state '
whether the Naga Hi;Is are full of 
mineral wealth which has not yet been 
survej^ed or tapped?

(b) I f  so. do Government propose 
to survey these ’lills in the financial 
year 1951-52?

The of Natural Resources
And Scientific Research (Shri Sri

Prakasa): (a) The Qfeological Survey 
of India report that Naga Hills district 
contains coal-seams of variable thick
ness, some of which, in the more 
accessible parts, are being worked by 
private mining firms. Some poor oil- 
shows also occur but their possibilities 
cannot be ascertained without drilling. 
No other mineral of economic in^port- 
ance has been reported so far.

(b) CJeological survey of the
administered portion of these Hills 
which consists of the Naga Hills 
District with administrative head
quarters at Kohima, has been in pro; 
gress for the last two years.
. Shri Amolakh .Chaad: How many 
private firms are carrying on this
mining work there?

Shri Sri Prakasa: I regret I have not
got any detailed information on the
subject in my hands, here.

Shri Chkliha: Is it a fact that the 
Burma Oil Co. carried on geologic^ 
survey during 1942-44 and oil was 
struck in the district of Sibsagar and 
in many other places also, particularly 
in Jorhat?

Shri Sri Prakasa: Oil seepage has 
been noted at several places as the hon. 
Member said and of these the most 
important ones are at Barsilla, Nichu- 
garh and Chantongia. The Burma Oil 
Co. conducted test drilling at Barsilla 
and had drilled up to 7,000 feet. 
Ultimately they abandoned the work 
because no hopeful results were 
obtained. They are at present engaged 
in Nichugarh.

Shri Amol|ikh Chand: In view of the 
personal experience of the hon. 
Minister and the Interest he took in 
going to the Naga Hills, is he satisfied 
that exploitation done by the private 
companies is sufficient or is there any 
need for the Government of India to 
exploit these mines?

Shri Sri Prakasa: The problem is 
not without its political side; and 
therefore it is not easy for the Gov
ernment of India or even the Assam 
Government, to interfere very much in 
the various projects in the Naga Hills. 
The Government of India, however, 
are very anxious to develop these hills.
At the; present moment the Assam 
Government is on the lookout as to 
whether they can succeed in these 
ventures and i  hope they will.

Shri Amolakt) Chand: May I know 
if the Naga people themselves are 
running these private mining firms? ,

Shri Sri Prakasa: No foreign com* 
panies are doing this work in the
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in the survey of the Nlchugarh area.

Shri Chaliha: May I know whether 
the work which Is going on is at 
Bandarsalia or at Barsilla?

Shri Sri Prakasa: Barsilla. Work 
was done at Barsilla but it has been 
abandoned now.

A .I.R . S ta t io n s  of L u c k n o w  and 
A llahabad

*4548. Shri Amolakh Chand: (a)
*Will the Minister of Inlormation and 
Broadcasting be pleased to state the 
audibility limit of A.I.R. stations of 
Lucknow and Allahabad?

(b) Is it a fact that on account of 
the low capacity of these stations, the 
community listening scheme of U.P. is 
not progressing?

<c) Is it a fact that Lucknow station 
as well as Allahabad station are not 
able to cater the needs <of Uttar 
Pradesh?

(d) When is the new 50 K.W. trans- 
•mitter which is lying in stores, expect
ed to be inptalled at Lucknow?

The Minister of State for Informa
tion and Broadcasting (Shri Diwakar):
(a) The primary service ranges of the 
Lucknow and Allahabad transmitters 
of All India Radio (throughout day and 
night) are between 58 and 77 miles 
and 52 and 64 miles respectively: 
similarly their secondary service 
ranges during the night are about 600 
and 290 miles.

(b) No. ■
(c) No.
(d) The question of Installation and 

location of 50 K.W. transmitters Is 
under examination.

Sbri Amolakh Chand: May I know 
whether the Government is aware that 
Goa and Ceylon Radios are better 
heard in U. P. than the Lucknow and 
Allahabad stations?

Shri Diwakar: It might be so.
Shri Shiv Charan Lai: Is It a fact 

that the Allahabad Radio station as a 
relaying station is going to be closed 
down?

Shri Diwakar: I don’t think so.
Shri Amolakh Chand: May I know 

when the Government Intend to instal 
the 50 K.W. station In U.P.?

Shri Diwakar: The answer has
already been given. I said the ques
tion of installation and location of 50 
K.W. transmitters is under examina
tion.

PUftCHffllB QF
*4549. Shri Amolakh Chand: (a)

Will the Minister of Informfttion and 
Broadcasting be pleased to state 

^whether Government have purchased 
in 1950-51 any film (documentary or 
full length) from any private producer, 
and if so, how many and on what 
subjects?

(b) Is it the policy of Government 
to purchase films from private pro
ducers every year In spite of their own 
Tllms Division’?

(c) How many films and on what 
subjects are to be purchased In the 
current financial year?

The Minister of State for Informa
tion and Broadcasting (Shri Diwakar):
(a) A statement giving the required 
information is laid on the Table of the 
House. [Sec Appendix XX VÎ  
annexure No. 24.]

(b) Yes, Sir.
(c) Twelve films are proposed to be 

purchased during the current financial 
year. The production programme of 
the Films Division for 1951-52 has just 
been fiflalised and the question of 
allotment of subjects to private 
producers is under consideration.

Shri Amolakh Chand: May I know 
the amount spent on the purchase of 
these documentaries last year?.

Shri Diwakar: I cannot give the 
figure straightway but these films 
were purchased and are at present 
under exhibition.

Shri Amolakh Chand: May I know 
the States where these films have been 
exhibited?

Shri Diwakar: Throughout India. 
Also, one or two were sent to foreign 
posts as well.

Shri B. K. Das: The hon. Minister, 
In reply to part (c) of the question, 
said that twelve films are proposed to 
be purchased In 1951-52. May I know 
on what subjects those films will be?

Shri Diwakar: My reply was that the 
production programme of the Films 
Division for 1951-52 has just been 
finalised and the question of allotment 
of subjects to private producers is

• under cor^sideration.
C o n science  M o n e y

’̂ 4351. Shri Sidhva: (a) Will the
Minister of Finance be pleased* to state 
what is the total amount received from 
Tax evaders as conscience money?

(b) Were these amounts received in 
cash or by cheque?
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IThe M ipi^r of SUte for Fiauee
(Shri (a) The total amount
received from tax evaders as cons
cience money is Rs. 30,651.

(b) Rs. 550 In cash, Rs. 101 by 
cheque and Rs. 30,000 by bank drafts.

Shri Sldhva: May I know whether 
this bank draft of Rs. 30,000 was 
received from an assessee and, if so, 
when he presents his case for assess
ment will that amount * be deducted 
from his assessment?

Shri Tyagi: The gentleman who 
sent this draft keeps himself anony
mous and we ^on't know his name.

Shri Sidhva: But may I know whe
ther the hon. Minister has enquired 
from the bank as to who has remitted 
that amount?

Shri Tyafii: It is yery difficult to do 
so. If I were to force banks to give 
the secrets of all their clients, I am 

^rade would bedifficult in India.
“ "I® amount be credited to the general Income-tax

assessment of the individual?

Mr. Speaker: Let us not go into it.
Shri Amolakh Chand: May I know if 

an anonymous cheque can be cashed at 
a bank?

Shri Tyagi: What I said was about 
bank drafts and not about cheques. 
My pollcyJs to encourage the assessees 
to repose TOlest confidence in the Gov
ernment and to mix their eyes with 
mine, open their breast to me and 
enter my heart without fear.........

Shri Sottdhi: It is never a question 
of heart.

Mr. Speaker: Order, order. I am 
going to the next question.

C r im e s  in  S tates

•4552. Shri Sldhva; Will the Minis
ter of Home A(fa'r;s be pleased to state 
what is the total * amount spent on 
Part *C* State Police during 1950-51 as
compared v/ith 1949>50 and 1948-49?

The Minister of Home Affairs (Shri 
Bajagopalachari): The total amount 
spent on Police in Part ‘C* States under 
the administrative control of the 
Ministry of Home Affairs is as 
follows:

Sbri a m n :  May I know wJbether 
the hon. Minister will give the break
up showing the amount spent on 
Rajasthan Police in 1950-51?

Shri Rajagopalachari: I could giye 
the figures of any Part C States under 
the administrative control of thê  
Ministry of Home Affairs.

Mr. Speaker: The hon. Member
wants to know about Rajasthan but 
Rajasthan is not a Part C State.

Ch. Ranbir Singh: How does thi»
. figure compare with figures for Partt 
A and B States?

Year  ̂ Amou-t spe .t
! 950-51 
ll>49.i50 
1948^49

Mr. Speaker: Order, order.

General Elections

*4553. Shri Sidhva: (a) Will the
Minister of Law be pleased to state 
whether besides the Government of 
Madras, it is a fact that the Orissa 
Government has suggested to the 'Jnion 
Government that the General Elections 
should be held in January-February, 
1952?

(b) If so, what reply has been sent 
by the Union Government to the Orissa 
Government?

The Minister of Law (Dr. 
Ambedkar): (a) and (b). A commu
nication was received by the Election 
Commission from the (3rissa Govern
ment pointing out certain difficulties in 
fixing a common period of polling for 
all the districts in that State within 
the months of November-December.
1951 and suggesting that from this 
point of view January-February, might 
be more suitable. The State Grovem- 
ment had however expressed their 
willinimess to adhere to the November- 
Dece/.i’ ’3r time-table, provided polling 
could be Held tn some narts of the State 
in the lat!.er half of November and in 
the remaining parts from 10th to 22nd 
December. 1951. The Election Com
mission has replied to the State Gov
ernment that the programme for 
polling can In no circumstances be 

, allowed to go beyond December, 1951 
and that the Commission has no objec
tion to the polling being spread over 
November-December as proposed 
though efforts should be made to 
reduce the total period of polling to 
four weeks If posslbl?.

Shri Sidhva; As definite months 
have been fixed by the Government, 
may I know whether there is any 
likelihood of a change in those months?

Ur. Ambedkar: As at present
situated there is no, likelihood of 
change but I cannot say what may 
happen in the future.
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Mr. Speaker: 1 may say the question 
is confined to Orissa. ‘

TO ^
i  pp JTTST.fr®r ^ KR 5? TffTT 
?(fl I  fip 3(V< 3T#JT %
5It WT-T an f  3?T% ^KO. 3tV< wt 

^!Tr  ̂ % M  ?> 1
«ifR'jr 5̂TTir 3PT«rf) ark It

?fCf ?> ?w>ir, 3ft-< anr< ir? 5i?r ?i?l 5t̂  
t  at w i  m ^r# ! * r flr^  wm v f  

^T>rin fv  ? ? fimrarr,
UK? % 3 T P i T ^  K 

¥ tf ffnTTfiff !T^ t  ’

[Seth Govlnd Das: Is it a fact that 
In view of the Information being 
received from Orissa and other places 
as also In view of the preparations of 
elections that are going on at present, 
the hon. Minister has expressed the 
opinion that it is impossible to hold 
elections before Janu’ary-February, and 
further if it is not a fact, then will the 
hon. Minister make a clear statement
that there is not the least likelihood

o f the elections being postponed beyond 
31st December, 1951?]

Mr. Speaker: That is what-he Just 
said.

TO 4 arm f
«rr fiTT ^  ̂  »TR-

^ J!T<f T f
f a r f ^ T  S!>it #  Ti?T ^ ft? . .

[Seth Govlnd Das: I Just wanted to 
know whether it was a fact that the
hon. Minister himself had expressed
this opinion before many responsible 
persons that........... ]

Mr. Speaker: Order, order. No
argument on that point.

Shrl Blswanath Das: May 1 know
whether the Government are aware of 
the fact that the monsoons are active 
there in the months of November- 
December?

Dr. Ambedkar: I suppose the £;}ec-
tion Commission has taken everything 
into account in fixing the time-table.

Shri Rathnaswamy: Is it a fact that
the reason given by the Madras State 
to have the election...........

Mr. Speaker: Orcler, order. I said 
the question is confined to Orissa.

Shri Rathnaswamy: There is here a 
reference to ...........

Mr. Speaker: Whatever it may be. it 
is confine4 to Orissa.

Shri Kesava Rao: May I know whe
ther any other State adjoining 
Orissa.........

Mr. Speaker: Order, order.
Shri Blswanath Das: May I know 

whether Government is aware of the 
fact that polling was suspended during 
this period in previous elections in 
these areas now included in the State 
of Orissa? *

Mr. Speaker: He is giving informa
tion which is an argument.

Shri Blswanath €>as: It is not an
argument. I asked whether they were 
aware of the fact that elections were 
suspended during that period because 
of rains.

Mr. Speaker: Order, order.

TO fTH : im w
TT 'Tff f»T?rT i

[Seth Govlnd Das: Sir, my question 
has not been replied.]

Mr. Speaker: It is all right. I am 
calling the next question.
Indian Institute of Fbuit Techno

logy, Delhi

M554. Shrl S. C. Samanta: Will the 
Minister of Natural Resources and 
Scientific Research be pleased to state:

(a) when the Indian Institute of 
Fruit Technology, Delhi, merged with 
the Central Food Technological Re
search Institute, Mysore;

(b) ho;v muc’i economy has been. 
effected thereby;

(c) the new researches taken up 
since this merger; and

(d) the proposed new items of Re
search to be taken up in 1951-52?

The Minister of Natural Resoureei 
and Scientific Research (Shrl Sri 
Prakasa): (a) On the 1st March, 1950.

(b) The amalgamation has resulted 
in an economy of about Rs. 40,000 per 
annum.

(c) and (d). A statement giving the 
desifed information is placed on the
'Pnhlo uf Ih? Houso. [See Appendix 
XXVI, annexure No. 25.]
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Shrl S. C. Samanta; May I know,
Sir, how many employees have been 
displaced, by this amalgamation and 
how'many of them haye been engaged 
elsewhere? ,

Shrl Sri Prakasa: I am sorry I have 
no detailed Information.

Shrl S. C. Samanta: May I know.
Sir how far the production of 
synthetic rice from tapioca, maize and 
tubers has progressed?

Shrl Sri Prakasa: As the question 
relates only to the administrative side 
of the subject, I fear I have not got the 
details before me of the actual investi
gations in synthetic rice and other 
products. I may, however, add that I 
gave full information to the House on 
the subject of synthetic rice sometime 
back.

Shrl S. C. Samanta: May I know, 
Sir, whether the hon. Minister is aware 
that the preparation of milk from 
vegetable seeds is being experimetited 
upon in this Research Institute?

Shrl Sri Prakasa: I believe that is 
one of the subjects that is within the 
purview of this Institute. '

Families Displaced for D.V.C.
Operations

*4555. Shri A. C. Guha: Will the 
Minister of Natnral Kesources and 
Scientific Research be pleased to state:

(a) the total number of families 
disp]arcd for the Damodar Valley Cor
poration operations in dillerent sectors;

(b) the number of families rehabili
tated; .

(c) the number given land for land; 
and

(d) t’.ie acreage and cost of land 
acquired?

The Minister of Natural Resources 
and Scientific Research (Shrl Sri 
Prakasa): (a) Thirty-six.

(b) Thirty-six.
(c) and (d). Information is being 

collected and will be laid on the Table 
of tlie House as soon as available.

Shrl A. C. Guha: Am I to understand 
that the total number of displaced 
families was only 36 and they have all 
been rehabilitated?

Shri Sri Prakasa: That is so. Sir.
They come from the Bokaro area. As 
I explained to the House on an earlier 
occasion, we are taking steps to pre
pare houses and lands lor those who
are likely to be displaced from the 
Tt»iaiya area.

•Shri A, C. Guha: May I know how 
these 3(3 families hav̂ e been rehabilitat

ed?’ Have they been given land for
land and house for house, or they have 
been given housing relief to build their 
own houses?

Shri Sri Prakasa: Our system is to 
give land for land and/or house for 
house. If any would like cash com
pensation and are not in need either 
of land or house or both, then we give 
them cash.

As regards the other- part of the 
question, as I have already said, in
formation is being collected and then t 
would be in a position when I have 
this infbrmation, to give details to the 
hon. member.

Shrl Kamath: Is it not a fact. Sir, 
that at the time the D.V.C. BiU was 
being discussed in Parliament. Govern
ment assured the House that these dis
placed persons would be given land for 
land and house for house, and not 
and/or?

Mr. Speaker: The hon. Member has 
not understood the,reply. He said in 

•the reply that, it is entirely left to 
the option of the person concerned to 
have land for land and house for house, 
or if he wanted cash for land, or cMk 
for house, or if he so liked cash for 
both.

Shrl S. C. Samanta: May I know. Sir, 
how many families have been rehabili
tated in the reclaimed land? .

Shrl Sri Prakasa: So far, Sir, as I 
have said, only the Bokaro area has , 
been arranged for and 36 families have 
been displaced and rehabilitated. The 
problem has not yet arisen in the 
other areas, but the problem would 
arise in a year or two and by then we 
hope to be ready with houses and 
lands for them.

Shrl S. C. Samanta; Is it not a fact.
Sir, that tho.̂ e reclaimed places would 
also be allotted to these families.

Shrl Sri Prakasa: If the hon. mem
ber refers to these 36 families, I said 
that they have been rehabilitated. As 
regards the other families which might 
be displaced in future, provision is 
being made for them.
, Mr. Speaker: His point seems to be

this. He wants to know how many are 
rehabilitated or going to be rehabilitat
ed on reclaimed land.

Shrl Sri Prakasa: No land has yet 
been reclaimed. It is being reclaimed.

Shrl B. K. Das: May I know. Sir,
whether the D.V.C. has prepared a com
prehensive scjiome about this land re
clamation and whether they are pro- 

-̂'--Ung on a planned basis about the 
whole area?
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Sbfi Sri Prakasa: That is so. Sir.
The Land Acquisition and Rehabilita
tion Department of the D.V.C. was 
started in July, 1948 and the organisa
tion was working at full speed from 
March, 1949. 118,650 acres of land 
have to be acquired in Bihar. The 
plans are with us and we are proceed
ing accordingly.

L oans  to  India

*4557. Shri Klshorim<rfiaii Tripathi:
(a) Will the Minister of Finance be 
pleased to state whether any of the 
Asian countries owe any loans to 
Irtdia?

(b) If so, which countries and what 
is the amount due from each?

The Minister of Finance (Shri C. D. 
Deshraukh): (a) Yes, Sir.

(b) The countries are Burma and 
Pakistan. Burma owes India Rs. 48-15 
crores out of the Separation Debt ex
clusive of interest. Pakistan's Debt 
has not yet been determined.

Shri Kishorimohan Tripathi: In the* 
case of Burma, what has been up to 
now the duration of the debt?

Shri C. D. Deshmukh: The settle
ment was made after partition.

Shri Kishoriniohan Tripathi: What is 
the rate of interest on the debt?
, Shri C. D. Deshmukh: On separation 
the liability of Burma to India, except 
in respect of central pensions in pay

’ ment on the date of separation was 
consolidated into a debt of Rs. 50-8 
crores repayable in 45 years. The 
interest is at 3i per cent.

Shri Sontlhi: Has any money been
received up till now?

Shri C. D. D'^shmukh: Yes, payments 
were made up to 1st April, 1942.

Shri Kfsava Rao: May I know the 
reasons for the delay in the fixing of 
Pakistan debt?

Shri C. D. Deshmukh: The necessary
accounting Information has not yet 
been received In full. That is one of 
the SLibjerts being discussed at the 
Conference.

Dr* M. M. Das: May I know, Sir, 
what are the heads of accounts under 
which Pakistan Is indebted to India?

Shri C. Q. Deshmukh: That is asking 
for details of something which is being 
discussed.

Dr. Ram Subhag Singh: May I
know, Sir, whether any period has 
been nxed for the repayment of the 
debt which is due to India from Burma 
and Pakistan?

Shri C. D. Deshmukh: In the case of 
Burma, as I just read out, it is 45 years.
In regard to Pakistan—I have not got 
the details here--rl believe it is 40 years 
beginning from August next year.

Shri Jnani Ram: May I know if in̂  
stalments are being paid regularly?

Shri C. D. Deshmukh: In the case of 
Burma I have given the information. 
In the case of Pakistan, as I said, the 
first instalment is not due till August  ̂
1952. •
. Shri Sarangdhar Das: Has Burma 
paid any interest since 1942?

Shri C. D. Deshmukh: No, Sirr
Prof. S. L. Saksena: May I know the 

reasons why payments are not made- 
since 1942?

Shri C. D. Deshmukh: There has
been a war, Sir.

Shri Lakshmanan: May I know. Sir, 
whether over and above the partition 
debt that Burma owes us, another loan 
which was given to Burma recently is 
also outstanding?

Shri C. D. Deshmukh: A loan was 
agreed upon, but I do not* think it has 
been drawn.

Per Capita P ublic  D ebt

*̂ 1538. Shri Kishorimohan Tripathi:
(a) Will the Minister of Finance be 
pleased to state the per capita burden 
of public debts in India?

(b) How does this figure compare 
with those of the U.K., U.S.A. and 
Canada?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) Taking the public 
debt of the Centre and the States to
gether the p e r  capita burden is approxi
mately Rs. 66.

(b) Government have no precise in
formation but the burden in this 
country is- for obvious reasons bound 
to be much less than in the countries 
mentioned. ,

Shri Kishorimohan Tripathi: What
was the total volume of public debts 
in India on 15th August, 1947 and 
what is it now?

Shri C. D. Deshmukh: I am sorry I 
have not got the flares. But they 
are published periodically in the 
Ga:etie of India.

Shri Kishorimohan Tripathi: What
has been the average annual interest 
that the Government of India has paid 
on these public debts in the past three 
years?

Slirl C. D. Deshmukh; I think some 
research in the Budget papers will ^ve 
that in fo rm a tion  to th e  h on . M em b er.
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8hri Joanl Ram: May I know if the 
per capita debt is increasing or 
decreasing^ ' ,

Mr. Speaker: I think he referred to 
a research in the Budget papers!

Sbrl T. N. Singh: May I know the 
burden of interest payments that the 
country has to incur on these debts 
today as compared to what was the 
position before Partition?

Shri C. D. Deshnmkh: That is the 
aame question in another form as to 
what movement has taken place in 
the total amount due. I think there 
has been some reduction by way of re
payments, and to that extent the 
burden has decreased. The total 
burden remains on us because the share 
of Pakistan has not yet become 
payable.

Shri Kishorlmohan Tripathi: Is there, 
any data with the Government to 
*show, in the case of the public debt 
as on 15th August, 1947, what part 
of it was spent on development pur
poses and what on war efTozts?

Shri Sondhi: That is, productive and 
non-productive.

Shri C. D. Deshmukh: I should
imagine the difference between the 
debt as at the end of the war and as 
at the beginning of the war would give 
an indication of what was «pent for 
war purposes—because there was no 
development attempted during the war.

Shri M. A. Ayyangar: With your per
mission, Sir, may I put this question? 
It is a very important question with 
respect to South India.

Mr. Speaker: The person who has'
put the question is absent. He has 
given authority to some person who 
is present, and it will be taken at the 
end if there is time.

ifw f; «PTT
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C an cer

[M560. Shri Khaparde: Will the
Minister of Health be pleased to state:

(a) the number of hospitals in the 
Centrally Administered Areas where 
specialised treatment of Cancer is given 
and the number of persons who die 
of Cancer every year in India;

(b) whether the Indian Cancer 
Council have carried out researches to 
And out new methods of curing this 
disease and if so, how far they have 
succeeded in their researches; and

(c) the number of doctors sent to 
foreign countries by the Government 
of India for further studies regarding 
the disease and its treatment and the 
names of such foreign countries?]

The Minister of Commonlcationa 
(Shri Kidwal): (a). One. No informa
tion is available regarding the number 
or persons who die of Cancer every 
year in India.

(b) So far no new and speciflc cure
for Cancer has been discovered.

(c) Nil.
«fl w n # : WT irr '̂'f4r Tfiwrtf*? 

fV irrrS % ^
^  «TtT arewr

fft fwftrd % ftjq UHo*
Ht H finrr i  ?

[Shri Kliapmrde: WiU the hon. Minis
ter please state what ftnancial aid 
has been given by the Government 
during the year 1950-51 to the Tata 
Memorial Hospital for the treatment 
of Cancer as also for the developm(mt 
of various research centres in the 
country?]

tft f fw u f
7r«5r I ,  %PpT «r»fl rfiJf jtt ■̂ rc ‘
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T>sr -a IT? ^
an I  I

[Shrl Kidwai: The information on 
this point is not with me just now, but 
it has already been given in the Hbuse 
some three or four days back.]

«rn rf: w  afk
trWK. ^  «pr

f » r ^  I  ark ^  3TFT-
lTf» ?fl% ITT f  ?
[Shri Khaparde: Do the Government 

intend to open more hospitals for the 
treatment of Cancer and if so, by what 
time it is possible to open them?]

[Shri Kidwai: There is no new
scheme as yet.]

Shri Rathnaswamy: Is it a fact that 
in a number of cases it was found 
that chewing panaupari was responsi
ble for this disease? '

Mr. Speaker: I do not think such 
questions need be put. It is a matter 
for investigation by medical men.

Shrl R. Velayudhan: May I know 
whether Government have received any 
guidance or support from the W.H.O. 
in regard to the treatment of Cancer?

Shri Kidwai: Whatever help we are 
receiving from the foreign experts— 
that information was supplied to this 
House only three days ago.

Shri Sanjiviyya: With your permis
sion, Sir, I would like to withdraw part 
(b) of the question.

Mr. Speaker: Very well. Part (b) 
is not being put and part (c) will be 
renumbered as part (b). The hon. 
Minister may reply to the remaining 
two parts. ^

Ganja ^

*4561. Shri Sanjlvayya: (a) WiU the 
Minister of Finance be pleased to state 
whether it is a fact that a large 
quantity of ganja was smuggled into 
India from Nepal?

(b) What action have Government 
' taken to ^event such smuggling?

The Minister of State for Finance 
(Shri Tyagi): (a)There has been some 
smuggling of ganja into India from 
Nepal.

(b) Nepalese Government were re
quested to lend their co-operation in 
taking concerted measures in stopping 
smugvling of ganja from Nepal into 
India, and have agreed to do so. The 
State Governments of Uttar Pradesh 
and Bihar which have a common 
border with Nepal, and which are 
most affected by the smuggling, have 
taken certain measures such as:

(i) the appointment of spceial pre
ventive staff;

(ii) co-ordination of the activities of 
the excise staff with those of the 
revenue, police and postal departments;

(ill) imposition of deterrent senten
ces on traffickers; and

• (iv) grant of liberal rewards to in
formers  ̂and detecting stalf. •

'Shri Sanjivayya: What was the
quantity cgnftscated, if any, during this 
period and what is its value?

Shri Tyagi! As ganja is not a Central 
subject it is the lookout of the State 
Governments to ban or confiscate 
contraband articles like ganja ani 
bhang.

Shri Amolakh Chand: May I know
the nam?s ot the districts where there 
is a ready market for smuggled ganja?

Shri Tyagi: As I have informed my 
hon. friend; ganja is an article which 
Is a Provincial subject, they know 
about the consumption. My hon. 
friend might enquire from his State as 
to which districts consume ganja more.

Shri R. K. Chaudhuri: May I know 
how the Government disposes of the 
smuggled opium which is seized? Is 
it a fact that it is sold again and the 
Government takes the profit?

Mr. Speaker: The question is over 
ganja.

Shri R. K. Chaudhuri: Yes, Sir. I 
want to know how the Government 
disposes of the smuggled ganja,

Mr. Speaker: I thought he spoke of
opium. .

fiOiri Tyagi: Sir, It is smoked oft.
Shri Sohan Lai; May I know how 

many arrests, prosecutions and senten
ces took place in 1950-51 in regard to 
the smuggling and whether the 
smugglers were mostly Nepalese or 
Indians?

Shri Tyagi: It is the State Govern
ments who launch prosecutions against
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the traffic in ganja and therefore they 
will know the number of persons con
victed or gprosecuted.

Shri Sohan Lai: I want to know 
about the smugglers, whether most of 
them were Indians or Nepalese.

Mr. Speaker: He says the question 
rests with the Provincial Government.

Shri Tyagi: There are no Customs 
barriers between Nepal and India and 
therefore I cannot give full informa
tion. It is the lookout of the State 
Government to stop the import of ganja 
and other contraband articles which 
are under their excise. •

Shri R. K. ChaudhuH: Sir, the hon.
Minister said that the smuggle^ ganja 
is ‘smoked off\ By whom? By hon. 
Members or by the hon. Minister?
. Mr. Speaker: Order, order. The 
question hour is over.

Short Notice Question and Answer
C alcutta  N atio n a l  B ank

Shri A. C. Guha: Will the Minister 
of Finance be pleased to state:

(a) whether tlie Calcutta National 
Bank Ltd. has been failing in keeping 
the statutory balances with the Reserve 
Bank;
' fb) if due to this failure the 

Reserve Bank prohibited the said 
Calcutta National Bank from taking 
any fresh deposit from the 13th May, 
1951;
■(c) if consequent upon this prohibi

tion, the said Bank has stopped its 
operations;

(d) if the Reserve Bank or the Gov
ernment has any estimate of the assets 
and liabilities of the Bank; and

(e) whether the Reserve Bank or the 
Government has any plan so that the 
depositors may get the maximum 
return of their deposit with the Bank?

The Minister of Finance (Shri C. D. 
Deshmnkh): (a) Yes, Sir. The Bank 
had been defaulting persistently since 
February, 1950. •

(b) The Reserve Bank issued an 
order prohibiting the Calcutta National 
Bank from receiving fresh deposits 
with effect from the 14th of May, 1951. 
One of the reasons for this was the 
persistent defaults by the bank in the 
maintenance of statutory deposits.

(c) It has been reported that the 
Bank has suspended payment with 
effect from the 14th of May, 1951.

(d) The Reserve Bank had made an 
estimate of the realii»able value of 
the assets of the Bank and its liabili

ties during an inspection carried out 
in December, 1950, under Section 3,5 
of the Banking Companies Act.

(e) It is premature to say anything 
In this resoect as the Bank has ap
proached the Calcutta High Court 
with a request for a moratorium.

Shri A. C, Guha: May I know what 
are the realisable assets and liabili
ties of the Bank according to the esti
mate of the Reserve Bank in Decem
ber, 1950?

Shri C. D. Deshmukh: I do not think 
it would be right, Sir, to give the 
Reserve Bank’s view at this stage as 
to what are the realisable assets of the 
bank. That is a matter of opinion and 
estimate,

Mr. Speaker: There is a further point 
also. I am doubtful whether it is pro
per to put in any further questions for 
information, because the hon. Finance 
Minister just disclosed that the Bank 
has gone to Vie High Court for getting 
certain orders for a moratorium. I 
believe, that the whole subject then 
will be under the review of the High 
Court and any questions and discus
sion on this point, I am afraid, will 
prejudice the re.sult or in any case it 
may be sub judice.

Shri A. C. Guha: I may submit. Sir, 
that the High Court has already pass
ed the moratorium order. At first they 

•gave the Bank seven days’ time and 
then they extended the order for one 
month and the order has been passed 
by the High Court.

Shri Sidhva: There is no regular 
case.

Mr. Speaker: It is not a question of 
a regular case. Before the High Court 
passes orders Judicially it takes into 
consideration all the things and the 
hon. Members ̂ i l l  see that in case of 
liquidation, the High Court will have to 
take into consideration all the questions 
of assets and liabilities and then decide 
upon the claims of people. So these 
are inter-related questions. These 
things must be borne in mind.

Shri A, C. Guha: .My submission is 
that the Hifeh Court has already passed 
the order on moratorium.

Mr. Speaker: I do not know.
Shri C. D. Deshmukh: I do not know.

I only read a press report that the 
High Court has passed the order. I 
would have to actually get conflrma- 
tion of that. It is possible later on that 
the Bank may come up again before 
the High Court for schemes of an 
arrangement and so on and with great 
respect to your view, I think it would 
be unfortunate if we were to discuss
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at any length the affairs of the Bank 
in answers to questions now.

Dr. S. P. Mookerjee: The High Court 
has called tor a report from the 
Reserve Bank.

Mr. Speaker: It is for them to con- 
jider how it will serve the depositors 
better. By putting questions here re- 
latin|( to the Bank’s affairs, we will be 
harming them.

Shri A. C. Guha: It is not one indivi
dual case. In Bengal ther  ̂ have been 
^0 many Banks......

Mr. Speaker: Whatever it may be, it 
will be for the hon. Finance Minister, 
if he so chooses, to lay the information 
or he may say that he cannot lay the 
Jnformation.

Shri A. C. Guha: I shall put some 
other question. Have the Reserve 
Bank before passing that order con
sidered any proposal of taking over 
the management of the Bank and 
getting it amalgamated with some other 
Bank so that the depositors’ interests 
might be safeguarded, as was done 
aome years ago in the case of the 
Alliance Bank of Simla?

. Shri C. D. Deshmukh: It is not for 
the Reserve Bank to take over any 
Bank that gets into difficulties. 1?he 
Reserve Bank gives advice from time 
to time to this Bank. It also gave 
some assistance in February and 
March, 1951.

Shri M. A. Ay.^angar: May I ask the
hon. Minister if the Reserve Bank has 
taken any steps to rehabilitate this 
Bank and if there is no provision in 
the Banking Act for the Reserve Bank * 
to take over the management in ex
ceptional cases?

Shri C. D, Deshmukh: Offhand,* I do 
not think there Is any provision for 
taking over the management of a 
Bank.

Shri A. C. Guha: Sir, there is a pro
vision in Banking Companies Act— 
under which th  ̂ Reserve Bank can 
change the management and put its 
own man.

Mr. Speaker: Order, order. The
questions now put are really sugges
tions for action. In substance they 
come to that.

Shri M. A. Ayyangar: May I ask if
any steps have alrê ady been taken by 
the Reserve Bank for rehabilitating the 
Bank before it collapsed?

Shri C. D. Deshmukh: It looks as if 
hon. Members want me to go into

greater details than I care to 'go into 
and the history of the case is that the 
Bank got into difficulties, as I said, in 
spite of assistance extendid to the 
Bank at one time and as they went on 
subsisting in their default, the Reserve 
Bank found that it had no other alter
native but to pass this order in the 
interests of depositors. The closure 
of the Bank could by no means be 
ascribed to this particular order. Such 
orders have* been passed against 
various Banks and it is not necessary 
that the consequence should follow 
that the Bank should close its doors. 
What the Bank would do in future 
will depend, as I say, on further legal 
proceedings. It may be that some 
scheme may emerge after the High 
Court has received the report which 
may indicate some kind of amalgama
tion with some institution, if that is 
possible, but it is too early for me to 
say what direction the improvement 
wiU take.

Shri Kamath: What was the period 
during which the Bank defaulted?

Mr. Speaker: From January, 1950; 
he said that warnings had been given.

Shri Kamath: Only two months? I 
refer to maintenance of statutory 
minimum balance with the Reserve 
Bank.

Shri A. C. Guha: Up to what period?
Shri Eamath: From what date to 

what date?
Shri C. D. Deshmukh: I think in the 

total period of 60 days, the Bank de
faulted from time to time.

Shri A. C. Guha: .Is it true that just 
when this order was passed by the 
Reserve Bank, the Bank was not de
faulting in keeping its statutory 
reserve?

Mr. Speaker: Order, order. He is 
going into the merits and arguing on 
behalf of the Bank.

Shri A. C. Guha: I am not arguing 
on behalf of the Bank—but on behalf 
of the depositors.

Mr. Speaker: I am going to the next 
item of the business.

WRITTEN ANSWERS TO QUESTIONS 
E x c is e  D u ty  on  C otton  C loth

•4537. Shri M. Naik: Will the Minis
ter of Finance be pleased to state the 
total amount of revenue realised from 
cotton cloth on account of excise duty 
for each of the last three years?

The Minister of Fij&ance (Shri C. D. 
Deshmukh): The amounts of gross
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C(?ntrai Excise revenue realized on 
cotton cloth during the financial years 
1948-49 to 1950-51 are as follows:

Amount

1948.49 
(from l8t Jouiiary,
1949 to 31st Maroh,
1949 only)

1949.A0
19M-51

lift. 07.64,000

Rî . 18,21J4,000 
Rs. 8,9i\0K000

VriAMiN Pills

1̂544. Shri Kshudiram Mali^U: Will 
the Minister of Health be pleased to 
state:

(a) whether it is a fact that 
American Council of Voluntary Agen
cies for Foreign Services have sent
300,000 vitamin pills to India for free 
distribution; and

(b) if so, how Government propose 
to distribute them?

^  ComimiMicatiom!!(Shri KIdwai): (a) Yes.
(b) The consignment has been sent 

to the Director of Public Health, Bihar 
and, in accordance with the wishes of 
the donors, will be distributed free to 
children suffering from mal-nutrltion 
particularly from vitamin A deficiency.

D.V.C. (F in a n c ia l  se t  u p )

(a) WIUMinister of Nstuni Resources aad 
Scientific Research be pleased to state 
whether the financial set up of the 
Damodar Valley Corporation was dis
cussed in the Inter-State Conference 
held on 5th May, 19517

(b) If so, what were the subjects 
discussed and the decisions taken 
thereon?

The Minister of Natural Kesources 
u d  SclMiUfIc Eesearch (Shri Sri 
Prakasa): (a) Yes, Sir.

(b) A list of subjects discuss^ and 
of the decisions reached in the confer
ence is laid on the Table of the House. 

,fSee Appendix XXVI, annexure 
No. 26.]

R am apad a  S a g a r  P ro ject

*4559. Sbrl P. Kodanda Ramiah: Will 
the Minister of Natural Eesotirces aad 
ScientUlc * Research be pleased to state 
whether the Ramapada Sagar Project 
has been given any priority in the 
long or short term plans that were dis
cussed recently with-the Madras State 
Government Ministers?

115 P.SJD.

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Prakasa): The Ramapada Sagar Project
was included by the Madras Govern
ment in its list of schemes both for 
the flve-year and fifteen-year plans for 
irrigation and power development. In 
the five-year plan framed in consulta
tion with the Planning Commission, 
the first priority has been given to 
iirigation and power schemes which 
have already been commenced and are 

.in progress.. Schemes for implementa
tion after such works have l^ n  com
pleted, that is new schemes not 3̂ t 
commenced, will be selected after a 
careful examination from the technical, 
ftnati îal and economic points of view 
and of the resources available.

N a tio n a l  S a v in g  CER TincA T::s

H562. l>r. Deshmukh: WiU the
Minister of Finance be pleased to state:

(a) the names of States in which one 
per cent, commission is being allowed 
to agents on the sale of National

‘ Savings Certificates as an experimental 
measure; anti

(b) what is the experience gained 
and is this system to be introduced 
throughout India?

The Minister of Finance (Shri C. 1>. 
Deshmukh): fa) The system of autho
rised agents has beeil revived as an 
experimental measure in the three 
States of Madras, Bombay and West 
Bengal and the rate of commission is 
U per cent.

(b) It is too early to gauge the re
sults of this experiment on which will 
depend whether the system should be 
continued in these three States and 
should also be extended to the remaln- 
inR States.

S tu d en ts  in  S ch ools  and C o l l e g e s  in  
D elh i

■̂ 4563. Shri V. K. Reddy: Will the 
Minister of Education be pleasea lo 
state:

(a) the number of students in the 
secondary schools and colleges in 
Delhi State during 1930-51:

(b) whether It is a fact that the 
schools and ĵ oUeges in existGtxe at 
present are not in a position to admit 
many students;

(c) whether the Government are 
aware that many students have to go 
out of Delhi for their education; and
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(d) whether Government propose to
introduce shift system in these Institu
tions?

The Minister of Communications 
(Shri Kidwai): (a) In secondary
schools.—77,390.

In colleges,—7,482.
(b) Yes, Sir.
(c) No, Sir.
<d) There are already 28 secondary

schools working on double shift system.
The introduction of shift system in
more schools is under consideration.
The colleges do not have double shifts.

M in e r a l  O il  R e so u r c e s  in  A s s a m

*4564. Maulvi Haneef: Will the
Minister of Natural Resources and' 
Scientific Researcli be pleased to refer
to the answer given to my starred
question No. 3733 asked on 2nd May
1951 and state:

(a) what steps are being taken by
Government for further development
of the Mineral Oil Resource!  ̂in Assam;

(b) what are those mineral oils in 
respect of which the information as to
their annual production is not avail
able; and

(c) what steps have been taken by
Government so far for exploration of
the resources of various mineral oils
in India?

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Prakasa): (a) and (c). The develop
ment of mineral resources including
oil falls within the purview of the
State Governments and at present the
development of oil resources has been
left to private enterprise.

For the purpose of exploration, pros
pecting and mining of oil, (>ersons who
apply under the Petroleum Concession
Rwles are granted licences by State
Governments with the Approval of the
Government dt India after completion
of necessary formalities. Any appli
cant who satisfies the prescribed condi
tions Is encouraged to take up this
work.

The Geological Survey of India have
carried out extensive surveys to demar
cate rock formations likely to be
associated with mineral oils in Assam.
Tripura, Cutch, Saurashtra. and along
the foot of the Himalayas. As a result
of these surveys, areas have been
selected for detailed work; and out of
these areas, the Geological Survey of

India have recently surveyed in detail’ 
several hundred square miles in
Jwalamukhi area (Punjab) and have
also tak^n up geophysical survey of the
Gogha area in Saurashtra. Work has
also been recently done in Cutch and
the Andamans for locating structures
suitable for the accumulation of
mineral oil.

(b) As the hon. Member will ap
preciate, it is not possible to make an
exhaustive list of all mineral oils
and then tabulate those in respect of
which Information is not available.

R e g io n a l  C o m m is s io n e r s

*4565. Shri Kamath: Will the Minis
ter of Law be pleased to state:

(a) whether Regional Commissioners
to assist the Election Commission are
proposed to be appointed in accordance
with Article 324 (4) of the Constitu
tion; and

(b) if so, how many and by what
date?

The Minister of Law (Dr. Ambed- 
kar): (a) Yes.

(b) Four. No decision has yet been
taken as to the date from which they
are to be appointed.

T r a in in g  in  S u b m a r in e  O pe r a t io n s

*4566. Shri Shankaraiya: Will the
Minister of Defence be pleased to state
whether any training is given in sub
marine operations in the Naval Schools
of India?

The Deputy Minister of Defence 
(Major-General Hlmatsinh|i): As we
have no submarines, the question of
training In submarine operations does
not arise at present.

N on -M a t r ic u l a t e s  G o v e r n m e n t
’ S e r v a n t s

330. Shri Kamath: Will the Minister
of Home Affairs be pleased to state:

(a) the total number of non-matri
culates that are in the employ of the
Central Government;

(b) how many of them have put in 
20 years of service or more;

(c) whether non-matriculate Gov
ernment servants are eligible for
promotion on the same footing as
matriculates; and

(d) whether they can become
gazetted ofRcers after a certain number
of years of service as non-gazetted
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offlcerfi and if so, is there normally any
fixed period?

The Minister of Home Affairs (Shri
Rajafopalacliari): (a) and (b). The
information is not readily available and
the time and labour required for
collecting it cannot in the public
interest be spared.

(c) The minimum qualifications for
appointment to posts and grades in
the different classes of services vary
in accordance with the nature and

importance of the duties. Some re
laxation is made in the case of Gov
ernment servants already in permanent
employment who have by the quality
of their work earned a title to promo
tion to posts or grades in their line.

(d) Whether* a non-gatetted ofAcer
who does not possess the required
minimum educational qualifications
can be promoted to a gazetted post or
grade depends on the merits in each
individual case. There is no period of
service prescribed in this context.
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PARLIAMENT OF INDIA 
Saturday, 26th Mav, 1951 

The HO'.Lse met at Half Past Eight 
of the Clock. 

[MR. SPEAKER in the Choir] 

QUESTIONS AND AN5WEUS 
(See PaTt I)· 

'J-J7 A.M. 
MOTION FOR ADJOURNl\IENT 

DEMOIITION OF A TEMPLE IN PAH.o\Rl 
DIURAJ 

Mr. Speaker: I have received a 
notice of an adjournment motion, the 
subjed being the demolition of a tem-
ple in Pahari Dhiraj, near Delhi on 
l"hursday the 24th May night by the 
Delhi Administration. I do not know 
the facts. Assuming the facts to be 
true, . I am quite clear that this un-
fortunate incident cannot be the sub-
ject matter of an adjournment motion. 
I have very often said to this House as 
to what the importance of the adjourn-
ment motion is and, in the changed 
set-up, how such motions mayor may 
not come. I do not think that I need 
explain anything further. But I 
would suggest that the hon. Member 
may put a question and get the in-
formation or take such other course 
as may be open to him. If the hon. 
Home Minister would like to make en-
quiries, he may do so. 

The Minister of Home Mairs (Shrl 
Rajagopalachari): I have no informa-
tion on the spot. It is just now I have 
seen the paper. I shall make enquiries 

I and if any question is put, I shall be 
glad to give information. 

. Shrl Sldhva (Madhya Pradesh): May 
I know whether it was demolished by 
the local authorities or by the munici-
pality? 
135 PSD 
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Mr. Speaker: We have no idea U 
to who 15 responsible for this. 

Shri Rajagopaiachari: Such wor-
matlOll a:i 1 nave got here tends to 
show that it IS mixed up with a judi-
cial proceeding also. 

Shri Kamath (Madhya Pradesh): " 
not the destruction of a temple a mat-
ter of public importance? 

Mr. Speaker: The destruction of aD 
indIVidual temple is very lmportant 
undoubtedq, out it is not of such • 
public importalK:e as to entitle taki.nl 
two hours of the tIme of this House 
to discuss it. 

Shri Kamath: Not necessarily two 
hours. 

Mr. Speaker: An adjoumm=~ 
motion means that. Therelore, hon. 
"lemb"rs WIU do well in the tirst in-
::.taIlce to approach the Mirusters con-
celned ar,d Invlte meir attention b,. 
tabllllg ::in<.;rt Notice <.iuestons and, it 
thE:Y are dl::,satlslied, see it the remed7 
of an adjournment motion is open to 
them, but not otherwise. 

Shri Kamath: Am I to take it that 
the motion is not allowed because oun 
is a secular State? 

Mr. Speaker: It has nothinc to do 
with the secular character of the State. 

GOVERNMENT OF PART C STATBS 
BILL.-contd. 

Mr. Speaker: Now, the House w1I1 
proceed with the further considera-
tion of the following motion moved b7 
the hon. Shri N. Gopalaswami 
Ayyangar: 

"That the Bill to ~rovide for 
Councils of Advisers In certain 
Part C States and for Leeislativa 
Assemblies and Councils of MinIa-
ters in Himcha 1 Pradesh and Vin-
dhya Pradesh, be taken int? COJlo' 
sideraticl? " 
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Shrl Dwlvedl (Vindhya Pradesh): 
Yesterday, 1 was dealing in this con-
nection with the issue which Mr. 
Sidhva had t-aised. Mr. Sidhva wanted 
that the people in Part C States should 
accept public men from outside to be 
included in their Council of Ministers. 
I had suggested that if in Part A and 
Part B States, public workers from 
ParJ C States were accepted as Minis-
ters in order to give them some train-
ing in the art of administration, the 
idea will be acceptable. But if the 
choice is between officers and public 
workers, I would say that public work-
ers will be preferable even from out-
side the State, if necessary. 

Yesterday, we had some talk with 
the hon. Minister of· States in con-
nection with the various amendments 
which we had proposed. I came to 
know that there are certain difficulties 
or. account of which the States Minis-
try is hesitating to give more powers 
towards democratisation of Part C 
States, and particularly Himachal Pra,-
desh and Vindhya Pradesh. These 
difficulties, I understand, are two-fold. 
Firstly, they are somewhat political 
and secondly. there are some diffi-
culties regarding law and order in 
these States. In connection with politi-
cal difficulties, I may say that there are 
certain persons who were Ministers 
in Vindhya Pradesh and these Minis-
ters were responsible for having done 
something because of which they had 
to tende ... resignation and the Govern-
ment of Vindhya Pradesh had to be 
taken over by the Centre. The blame, 
as has been given in the White Paper 
on States, is this: 

"Continued dissensions and 
mutual recriminations amongst the 
Ministers and their failure to in-
spire confidence amongst the people 
resulted in a most distressing situa-
tion. The Ministry resigned on 
April 14, 1949 and an official ad-
ministration was set up on April 
15, 1949." 
In this connection I may say that I, 

along with a number of other public 
workers, had pointed out to the hon. 
Sardar Patel of !evered memory that 
in the choice of the Ministry these per-
sons should not be included and that, 
otherwise, there would be mal-adminis-
tration and difficulties in the running of 
the administraaon. But, I was told 
that these Ministers were responsible 
for the merger of the States in con-
nection with the integration of Rewa 
along with Bundhelkhand. making the 
whole into Vindhya Pradesh; and so 
these Ministers had to be taken in. 
That was the reason which the Gov-

ernment gave and we had to accept 
those Ministers. If thOSE" Ministers, 
who became Ministers entirely on 
account of the choice of the Govern-
ment of India, did something wrong, 
may I know what is the fault of the 
people of Vindhya Pradesh? What is 
the fault of the representatives of the 
people there? Why should they suffer 
{vI· the shortcoming:; of certain persons 
who were selected by the Ministry 
of States. This is a stronger ground in 
favour of the people, because the choice 
which was made by the Government 
of India was wrong; and I hold that 
the people should be trusted. After 
th~ elections take place, the leader, and 
lh~ Council of Ministers, whoever they 
ar(?, shou~d be trusted and given powers 
as are given in Part A and Part B 
States. We should not at this stage 
discriminate between States and States. 
New, I find th3t the States Ministry 
ha.s got ~onfticting views in connection 
with eac·n State so far as democratisa-
tion of the States is concerned. In 
reEtarc: to Delhi. they say that because 
Delhi is the capital of the country, or 
for some other reason, they cannot 
democratize ann gi',e such powers to 
the Delhi Administration as are being 
exercised by other States. In regard 
to Himachal Pradesh they say: 

" ... and the desirability of mak-
ing available to these areas man-
power and wealth-power resources 
of a large administrative unit. the 
Government of India integrated 
these States into a Centrally-ad-
ministered unit known as 
'Himachal Pradesh' ". 
I do not know whether any of the~ 

resources have been made available 
to that State. We had !Jiven a definite 
promise to Himachal Pradesh for de-
mocratization with a Lieutenant Gov-
ernor: that promise has not yet been 
fulfilled. In relfard to Vindhya Pra-
desh also. varieus promises were made 
'1!'.ri it was understood that after it 
became a Centrally administered area. 
conditions will improve. Bllt. to my 
ctiS1tDpoinlment and the disanooint-
ment of the people. thl>re is no such' 
:mprovement in the administration. 

In connection with law and order, 
I may say that I have pointed out in 
(his Hom:e several times that the law 
and order nosition has not bet>n handl-
ed in a !"ense whieh may be caHed pro-
per. Prisoners have escaped from 
V!lrious jails . in Vindhva Pradesh. 
Prisoners have escaped from Tricum-
garh. Aiaigarh, Chattarpur. Pllnna, 
Charkhllrl and Bi1awar. In addition 
tt) the 22 persons of the Devi Singh lane 
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who had escaped with the arms of the 
police who were guarding when the 
magistrate was trying them, I have re-
ceived a report only two days back that 
more persons of the Devi Singh gang 
in Bijawar jail have broken open the 
jail, committed murders and escaped. 

Mr. Speaker: What is the point he 
is trying to make with reference to this 
Bill? 

Shri Dwivedi: My point is this. 
They say that because of difIiculties in 
connection with the law and order and 
lack of material in Vindhya Pradesh, 
they are not able to give the powers 
that they want to give. I want to 
show that worse conditions are now 
existing because of the Central ad-
ministration. When the popular 
Ministry was in office, these conditions 
were not in existence. Various decoits 
had been arrested and law and order 
was not so badly abused as in these 
days. Here is a report of the Ministry 
of States showing the number of thefts 
and dacoities committed last year. If 
you look into the records of th~ .pre-
vious year;; when the popular MInistry 
was functioning, or when the Rulers 
were running the administration, you 
will find that crimes were not on the 
increase and that the dacoits were not 
so active in those days as they have 

. become now during the administration 
of the Chief Commissioner. 

Mr. Speaker: Will the hon. Member 
resume his s(;at? The point which I 
wanted to make out for my understand-
ing was this. Here is a Bill which tries 
to create some Legislative Assembly or 
legislatures for these States. If it is 
his contention that in the past some 
mistake was committed, this is not the 
occasion for criticising that past history 
of mistake. We are now concerned 
with th'~ Bill. If he wants any im-
provement in the Bill, from that point 
of view, that will be a different pro-
position. If he is against a Chief Com-
missioner being there in spite of a 
legislature, then, of course, the point 
will be a different one. He speaks, to 
my mind, against the Bill. It is no use 
going into the details of the administra-
tion or mal-administration. That will 
not be directly relevant. He has made 
the point that the administration was 
bad. He need not go into all the de-
tails. Otherwise, we shall have a 
debate on the administration of every 
Part C State. That is not the present 
issue. 

Shrl Dwivedi: My purpose is not 
to oppose the Bill. I rather welcome 
the Bill. At the same time, I want to 
make some improvements In the Bill. 
I want that the powers which have 
been contemplated to be given may be 

increased so that responsible Govern·. 
ment may function in a manner which 
the people want. The aspirations of 
the people must be satisfied. That it 
my point of view. I wanted to develop 
the argument that ail the worse con-
ditions exist on account of the Chief 
Commissioner. If the Chief Commis-
sioner is removed, the public workers 
and popular Ministries may probably 
tackle the situation in a better way 
because they know the conditions. The 
Chief Commissioner who comes from 
outside does not know the condition of 
the people and he will always find him-
self handicapped in various ways. The 
Chief Commis.-;ioner is therefore under 
a handicap and he cannot carryon the 
administration ill the manner in which 
a popular administration can do. 
Vindhya Pradesh and Himachal Pra-
desh are sufficiently large and they 
must be entrusted with democratic in-
o'tituLms much better tha'l those con-
templated in this Bill. 

During the budget discussion, I made 
reference to certain allegations and I 
was accused of exaggerating and the 
hon. Minister said that he would in-
vestigate into my allegations and find 
out If they were true or exaggerated. 
It is more than a month and he must 
have got all the information by now 
to see if my allegations were right or 
not. I repeat that whatever I said at 
that time still holds good and what is 
more, things are going from bad to 
worse. Therefore, this is the proper 
time, when we are bringing in this 
Bill to entrust more powers to the 
popular Ministry that may te set up. 
The administration there should be res-
ponsible to the Legislature and not to 
the Central Government. Of course, 
the Central Government is there and 
we shall b~ under the Centre when our 
area is in a Part C State and we will 
be under the general superintendence 
of the Central Government. But why 
not trust the people there who have 
been aspiring for this sort of responsi-
bility and whom you have been giving 
promises from time to time? If they 
feel frustrated, that would be bad and 
that may lead to further difficulties. 

In this Bill there are certain features 
which are not acceptable in many res-
pects. For instance it has been provid-
ed that the Chief Commissioner should 
preside over the meetings of the Coun-
cil of Ministers. If a person of the 
official grade presides over the Cabi-
net, what responsibility will there be 
on the Ministers. The Chief Minister 
should preside over the meetino of 
the Council of Ministers and the Chief 
Commissioner or the IJeutenant Gov-
ernor as the case may be can be the 
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(Shri Dwivedi] 
. head of the Government. And the 
Coundl of Minister must be responsi-
ble to the Legislature. 
. Then again, in the provisions relat-
mg to the Legislature, it is stated that 
the Legislatures of Vindhya Pradesh 
an~ Himachal Pradesh will be able to 
legIslate on subjects mentioned in Con-
current list and the State List· but 
according to clause 28, some powers 
have been taken away by saying that 
the previous s~nction of the President 
has t? be o?tamed when legislating on 
certam subjects. 

.1 m~y .. submit that Parliament has the 
0\ er-rldmg power and it is stated in 
sub-clause (2) at clause 26: 

"Nothin~ in sub-section (1) shall 
dero~att; from the power conferred 
on ParlIament by the Constitution 
to make laws with respect to any 
matte.r for such State or any part 
thereof." 
Further in clause 27 it is also stated' 

'~f . 1 anv provi3ion of a law made 
)y th~ Legislative Assembly of a 
S:ate IS repugnant to any provision 
°h a law made by Parliament then 
t e law made bv Parliament: whe-
ther passed before or after the law 
made bv the Le.ltislative Assembly 
nf the State, shall prevail and the 
13w made by the Leg-islative 
.-\::;sembly of the State shall, to the 
ex!ent of the repugnancy, be 
VOId." 

1 hllS it is clear that we have al-
renn.'· secured over-riding powers to 
ParlIament. Then where is the need 
t? restrict the power of the Leltisla-
tl':e Ass~mb!y to lee-islate on subiects 
ov~r whIch It may have jurisdiction to legJslllte? 

And then again, there is no provision 
in this Bill for setting up a Public Se~
vice Commission for the State. It IS 
said that the Union Public Service 
Commission will do the job for them. 
But that will mean that the inhabitants 
of the Vindhya Pradesh will be depriv-
ed of their right to be app<;>inted. to 
thase services in the sense m which 
people of oth~r States are entitled to. 
For instance, in Uttar Pradesh or 
Madhya Bharat or in Saurashtra, the 
people of those p~rticular S.tates are 
entitled for apPointments In those 
States at first instance and when local 
persons are not available, then the 
people from outside are taken in. But 
in the case of Vindhya Pradesh, as 
there is to be only the Union Publlc 
Service Commission, all the personS' 
residing in India or in all the Part C 
States will be entitled to servIce there 

will be under a handicap. Moreover. 
there was a Public Service Commis-
sior. there when there was a popula~ 
MinLitry and so I see no reason why 
Vindhya Pradesh should be deprived 
of a Public Service Commission. 

It was pointed out by the han. Minis-
ter that these areas are backward and 
that they are like children and per-
haps it was wrong to give or rather 
that they are not entitled to a demo-
<:ratic set-up of the kind that the people 
there desire. I may tell the House 
frankly that the people in Vindhya 
Pradesh are not backward. Like this 
they can say the people of Himachal 
Pradesh are backward. or the people 
of Delhi, are also like this and are 
backward. But that is not the fact. In 
this connection. Sardar Patel himself 
had said: 

"In the world of to-day where 
distances are fast shrinking and 
masses are being gradually brought 
into touch with latest administra-
tive amenities, it is impossible to 
postpone for a day longer than 
necessary the introduction of mea-
.mres which would make the people 
realise that their progress is also 
proceeding at least on the lines 
of their neighbouring areas. De-
lays inevitably lead to discontent, 
which in its turn results in law-
lessness; and use of force may for 
a time check the popuiar urge for 
reform. but it can r:ever o;ucceed 
in eradicating it al!ogether." 

These are the words of our honoured 
leader Sardar Patel. And our Minister 
of States IS also a very capable person, 
with wide administrative experience 
and I do hope that in the light of these 
remarks, he will not delay the setting 
up of a desirable democratic set-up in 
Vir,dhya Praciesh or in Himachal Pra-
desh or any other State. Our people 
have full faith ill Government and they 
are prepared to extend to them their 
fullest co~peration. Then why dis-
trust them? Why not give them fully 
democratic institutions? 

In the report of the Ministry of States 
there is a paragraph in which the 
following programme of things has 
been promised to be taken up in each 
State: (1) Administrative reorganisa-
tion, (2) Economic Development, (3) 
Development of local self-governing, 
institutions, (4) Law and order and (5) 
the introduction of a well considered 
legal system. But, I am sorry to say, 
in none of these has there been much 
progress as far as Vindhya Pradesh is 
concerned. With regard to the reoqa-
nisation of the administration or ser-
vices, I understand that a scheme was 

submitted, but with reprd to the other 
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schemes, they have ~n put in cold 
storage. It has been mentioned that 
the Chief Commissioner said that the 
Members of Parliament are the cause of 
the delay and they are obstructine the 
reorganisation scheme. I do not know 
of anyone approaching the hon. Minis-
ter here and telling him that this 
scheme should be postponed. Here in 
this report we have been giving pro-
mises that certain things will be done. 
But nothing is actually being done 
. worth the name. 
10 A.M. 

In connection with economic and 
mineral development also of Vindhya 
Pradesh nothing is being done. So far 
as natural resources are concerned, 
Vindhya Pradesh is a rich Pradesh 
and if you want to develop it, it can 
promise to be more than self-sufficient. 
In this direction too, nothing has been 
done. The Railway Minister is here. 
He has not taken care to go to Vindhya 
Pradesh and find out the traffic there 
or the population there and what in-
come could be derived from that area. 
So far no steps have been taken so far 
as this area is concerned for laying a 
railway line. Whereas big river pro-
jects and other· projects have been 
taken in hand in respect of other 
States, ou'r states are neglected in every 
direction. 

The Minister of state for Transport 
and Railways (Shri Santhanam): Pass 
the Bill and take charge. 

Shri Dwivedi: Therefore, I wanted 
to speak on the amendment in connec-
tion with entrusting the Bill to a Select 
Committee. My hon. friend Capt. A. P. 
Singh had made his points yesterday 
nnd successfully convinced the House 
that the Bill does not contain provi-
sions satisfactory to the people. There-
fore selected Members of this House 
may sit together in a Select Committ~e 
and amend the Bill in a form that IS 
acceptable to the House as well as to 
the hon. Minister. The hon. Minister 
should find no difficulty in accepting 
the proposition but if he thinks that 
it will cause some delay, then we are 
also agreeable to the proposal tha~ the 
hon. Minister may call some frlends 
from the House and some Members 
from Part C States and discuss the 
points and agree to certain propositions 
that we make. In this way we can 
hammer out a solution acceptable both 
to the Government and to the people 
in Vindhya Pradesh. Himachal Pradesh 
and other States. It the hon. Minister 
is agreeable to this idea, then we do 
not want to stick to the proposal to 
refer this Bill to a Select Committee; 
otherwise this should be referre4 to a 

. select Committee. With thae Words 

I support the amendment for reference 
to Select Committee. 

Prol. K. T. Shah (Bihar): The Bill 
cefore the House tries to realize the 
ideal-at least in some States-of es-
tablishing a proper democratic Gov-
ernment in some of these States, and 
paving the way lor the future expan-
sion of the same idea in other Part C 
States. In order, however, to under-
stand properly the provisions of this 
Bill, and see them in a correct pers-
pective, you will permit me to brin, 
to the notice 01 the House the J'easons 
why separate, special treatment bas 
~een given to these States. They have 
been kept somewhat apart, as it were, 
from the general constitution of the 
country, and assured a status, a posi-
tion which would, in course of time, 
enable them to achieve a democratic 
Government, though, for the time being, 
they are kept out of it. 

It has been said, in the statement 
made by Government the other day in 
this House, that reasons of geography, 
including strategic considerations in 
some cases, of history, and of the back-
wardness of the people and the territorY, 
the political consideration also, have in-
fluenced Government in meting out this 
treatment. A t the same time the hon. 
Minister himself, ana the head of the 
Government also, have shown their 
solicitude for introducing and estab-
lishing democratic institutions in those 
States, or, at any rate, associating the 
people of those parts as much as possi-
ble in the task of their own Govern-
ment. Long ago, it was said, as early 
as fifty years ago, by one of the most 
reactionary Viceroys of India-Lord 
Curzon-that this country could not 
m<lrch forward with one sound foot and 
one limping. By the limping foot he 
meant the Indian States of those days, 
which were, a~ a whole, backward. re-
actionary, autocratic and in every 'way 
non-progressive. To anyone who de-
sired to consolidate the whole country 
into a single, homogenous, democratic 
whole, it seemed impossible, while they 
continued, to establish a uniform, pr0-
gressive and popular administration. 

Since the days of Curzon we have 
changed materially and rapidly. Poli-
tical consciousness has grown in every 
corner 01 the country. And whatever 
may be your ideas about the back-
wardness of these people to which I 
will refer in a few minutes. you must 
realize that, so far, at any rate, as the 
political consciousness and the desire 
for self-Government are concerned • 

. these people are not less backward than 
those 01 either Parts A or B States. If 
I may say so, because for the vb 
reason that some of these people had" 
bytbelr then Rulers, been kept baS-
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ward and oppressed to such a heavy 
degree, that consciousness has, by their 
very persecution as it were, grown 
much sharper and clearer ip. those parts 
than perhaps in some of the Part B 
States and even in some of the Part A 
States. The desire of the people to do 
their own governing is intense and un-
deniable. Many of them had their 
own Parishada, and Praja Mandala 
corresponding to our National Congress; 
and these suffered as much as, if not 
more thaC1, the Congress. Their pre-
paration, therefore, to shoulder their 
own responsibilities of self-govern-
ment cannot be denied. Take next 
the argument about their backward-
ness. 

So far as backwardness is con-
cerned, we have been all kept deli-
berately backward, if I may say so, 
whether in Part A or Part B or Part C 
States, by the British GovrJ!"!1m'~!1t for 
their own reasons. Few of us were 
associated in the task of lhe country's 
Governmt;:l:~, i:l ''') far as the Britishers 
kept i!1C hi!!hest posts for themselves, 
~ll positions of command and authority 
fer themselves, until a gradual relaxa-
tion came. again for their own reasons, 
in that behalt. We were, therefore, 
inexperienced in the art and science of 
Government when we came to power 
on the departure of the British from the 
land. So far, however, as the Indian 
States were concerned, within the 
limited field that the Indian States had, 
so for as the opportunity for governing 
those territories and peoples were con-
cerned, there was a much greater 
chance of active association for 
Indians-for the people of those parts 
themselves-to have a direct contact 
with the problems of those States, 
than-I say it in all hwnility-was 
available perhaps in the larger terri-
tories and the greater field for govern-
ance of the present Part A or Part B 
States. 

Further, most of the--or at any rate 
a large proportion--of the wealth, pros-
perity, enterprise and advance in art 
and science of many Part A States, in 
the principal capitals of this country 
have been made up by immigr,mts 
from, if I may say so, these Indian 
States; and no less from the Part C 
States. A good deal of the prosperity 
and advance in moral, economic. social, 
and pohtical fields, in a city like Bom-
bay, for example, can be attributed to 
the immigrants from Saurashtra which 
is now in Part B, and Cutch which still 
remains as a Part C State. Go into 
any of its business or~anisations or 
exchan~es: see the public institutions 
of that city, and you will find that 
those w.ho have originally· come from 

Part C States are not only not lackinC 
in their contribution, not only not back-
ward, but are taking quite a 1eaciinc 
part in the municipal corporation, in 
the local Legislature, in the university 
and the Port Trust, in business ex-
changes, in professions, industry, com-
merce, and other walks of public life. 
They are not by any means inferior in 
comparison to the others. 

The argument, therefore, of back-
wardness of the people is, I am afraid, 
a petitio principii which, I trust, will 
not be pressed further than its legiti-
ma'te due. These people, or rather the 
more advanced of them are, no doubt, 
not residents in their own original parts 
or, if I may put it so, native places, 
for the simple reason that the field 
for their activities, their talents and 
abilities is extremely limited jf not non-
existent. They had, therefore, to /fO 
out, ma!,e their name and fortune and 
their contribut;oa to the nativnal cause; 
and fG helped to build up the progres-
sive character of our present day class 
A States leaving their native state 
neglected. Now, however, that oppor-
tunities are opened up; now, however, 
that we all feel united in one nation, 
is it any reason to insist upon this 
difference. is it any reason to exag-
gerate their old-time baCkwardness, 
which dOeS not exist except in the re-
ports, or the imagination of the offi-
cers, perhaps of those intere£ted in keep-
ing them backward? I do not, there-
fore, think it desirable to insist upon 
an exaggeration like this, and conse-
Quent maintenance for years to come, 
of tIre so-called backwardness of these 
people by putting them under a 
diffierent constitutional set-up. 

[MR. DEPU'l'y-SPEAKER in the Chair] 

I would. like also to add that if you 
accept this plea of backwardness of 
these areas in the economic sphere, and 
say that Part C States will not be 
economically self-sufficient, and that, 
therefore, they must be taken under 
the wing, so to say, of the Central 
Government, I feel constrained to point 
out that that is utterly unjust. There 
is no State in this country, the largest 
and the most prosperous of Parts A and 
B included, which can, under the poliCT 
of the welfare state, really and effec-
tively claim to be wholly self-su1'lc:ent. 
Self-sufficiency for any State is impos-
sible in a Union like the Indian Union, 
where the powers, resources and obli-
gations of Government have been dis-
tributed so as to be definitely in favour 
of the Central or National Government. 
Most of the productive sources of reve-
nue, the most· important means of 
developing the resoUI'Cel of the co\l$7, 
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have been entrusted by the Constitu-
tion to the Centre. The State units 
are left with relatively meagre re-
sources at their disposal, coupled with 
considerable responsibility which they 
cannot possibly discharge without aid 
from the Centre. This is true not only 
of the C class States but still more so 
of Part A and B States. TheY have 
the name and form of autonomy; but 
nothing else. 

The idea, therefore, of self-
sufficiency is impossible for any 
State to attain, at any rate under the 
present set-up. So far as that argu-
ment is concerned the boot is on the 
other leg, so to say. If some of these 
C class States had those resources 
which were formerly enjoyed by them, 
such as, for instance, their own separate 
customs, revenue and income-tax re-
ceipts, which are now taken over by 
the Centre, without a corresponding, 
equivalent or adequate compensation 
(,1 reimbursement, it would be easy to 
show that these Part C States would 
hav~ met their own obligations, and 
kept themselves up to the standard 
fNm their own resources, much better 
than is the case with them, when they 
are lumped up with other competing 
units, some of whose voices are much 
more loud and more readily heard and 
effective than those of the other Part 

, C States. The representatives in Parlia-
ment of Part C States are not able 
to unite among themselves. And even 
if they could and did, it is nat possible 
tor them to press their demands as effec-
tively as the representatives of States 
far more populous, larger in area, and 
resources can and do. 

Let me mention another considera-
tion. The former regime in those 
States, with all its blemishes and 1 
am not inclined to minimise them-
had one aqvantage. That was that 
the final authority in their governance, 
whatever power it had, was on the 
spot. The people's grievances, such 
as they were, when they became vocal, 
could be represented to the Ruler, the 
authority on the spot; and such redress 
as that authority was able to give was 
available, even though after years of 
representation or agitation. Today, 
however, that final authority is the 
supreme Government of India, which 
is removed hundreds of miles from 
them. The result is that on every ques-

(tion the local authority-the Chief Com-
missioner or his advisers-bas to run to 
Delhi, and get the orders or instruc-
tions from the Ministry here. It does 
not always happen that those instruc-

. tions or ordE'rs coincide with the mini-
mum or the most moderate demands of 
those areas, because the Central Minis-

try has to consider all these demands 
along with others. Necessarily, there-
fore, they make a pro Tata allotment 
to them, pTO rata not to the need, but 
to the volume of noise each unit can 
create. Since each r~,ion has been 
unable to develop its own resources 
from its own means, as they have been 
curtailed, it tollows that, unless and 
until they have their own popular in-
stitutions and authority to provide for 
their own Government, it would not 
be possible to bring them up to the 
standard of administrative efficiency. 
economic prosperity and political pro-
gress desired to make them to be on a 
par with the other parts of this country. 

The very argument, theretore ot 
backwardness acts a's a boomerang. 
You will call them backward now to 
deny them the institutions of self-gov-
ernment; and you will yet so mana~e 
things that inevitably they will remam 
backward for ever, because of their 
J::.ck of resources, and consequent in-
ability to deveiop their own resources 
or the:r possi billties in the best way 
they can. 

The question has also another as-
pect WhICh must not be forgotten. 
Time and again, when we ask ques-
tions in Parliament on important mat-
ters of information relating to those 
States We are told it is being compiled 
or will when ready be placed on the 
table of the House in due course. 
(I do not know when it will 
ever be placed); or "it 11 
not in the public interest to give 
the information" and, at a very incon-
vE-ment moment the next question 13 
called. The re~ult is that authoritative 
information is not available to the satis-
faction of the people making enquir-
ies. (do not say that this is the fault 
of the Ministers. 1 do not want to be 
misunderstood in this. But the inabili-
ty to supply the intonnation is due to 
the fact of the distance and the la~ 
of living contact with local conditioIlJ, 
which makes it difficult for them al-
ways to be able to give infonnation OQ 
a subject, which is exhaustive, ade-
quate or satisfactory. 

One remedy really, therefore, is to 
charge the local people with the rea-
ponsibility of their own govera-
ance. We must place at their disposal 
the necessary means and advice, wheQ 
called upon, sufficient to help them. 
As it happens the chief goveI'Jliq 
authority is sent from outside, who 11 
least acquainted with the people for 
whom he is to administer the State . 
He is usually derived from the heaven· 
born steel frame of the old I.C.s., 
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which is supposed to know everything, 
but is not always omniscient or infalli-
ble. And yet he is employed, because 
he is a member of the superior service, 
and what he says ought to go. Be-
cause 1jhe Secretaries here are aI:so 
derived from the same fraternity, 
nsturally they have far more sympathy 
to a member of their own body, than 
they have with the popular "agitators" 
for whom at least in the old Civil Ser-
vice there was a measure of contempt, 
if not dislike, which was hardly deserv-
ing. 

Take an example. We have, in the 
very State in which I am interested, 
for the moment, a Chief Commissioner, 
a member of the old Indian Civil Ser-
vice, who had been dismissed from 
public service 20 years ago. When 
questions were put in this House on 
the subject, we were told that he had 
bC'quired high administrative experi-
ence, which justified his appointment, 
even after dismissal from service. I 
fail to understand where and how be 
could have acquired that "high ad-
ministrative experience" which justi-
fied his appointment, even though he 
had served only for eight or ten years. 
mostly as a junior officer, before he 
was dismissed for a grave lapse. I 
would like not to be misunderstood in 
this part of my remarks. I have no 
desire to make ,any personal attack 
on anybody. I can quite understand 
that such a person, having undergone 
the penance imposed of twenty years 
exclusion, may have fully expiated his 
early offence, and may now be a wholly 
diffe..rent person. In this case, I know 
the individual concerned, and believe 
him to have turned over a wholly new 
leaf. All that I want to point out is 
that the officers we send out are un-
familiar with the local conditions of 
those regions, and that they are, per-
haps, not sufficiently experienced. 
Certainly, they are always far more 
costly than the locally available talent 
and experience of those places. 

And that brings me to another point 
of general policy. There seems to be a 
belief that the more you pay the better 
is the service you get. I do not believe 
in that. I do not think that a higher 
pay is necessarily a guarantee either 
of efficiency, understanding, or sym-
pathy which is necessary for doing the 
work under the circumstances in which 
these people have to do. The adminis-
tration in those parts may have been 
backward, from the standpoint of ad-
ministrative elHciency, that you de-
mand; but they had als') their own 
means of curtailing their expenditure, 
they have had their own ways of pro-

viding for the minimum requirements 
of the administration. These are no 
IQnger available to them; and at the 
same time they have to conform to all-
India standards which are not stan-
dards within their means, but which 
seem like white elephants forced upon 
them. Those all-India standards, more-
over, are fixed, not with reference to 
Indian conditions, not with refereIi~ 
to the ability of this country to support 
them; but with reference to the de-
mands of a foreign bureaucracy which 
was in power until a few years ago in 
this country, which, for its own pur-
poses, set standards that I for one have 
always maintained were far beyond 
the ability of this people to bear. And 
yet we are saddled with them no matter 
how poor we are. There is in this a 
double pressure, as it were, applied 
by you on the Part C States. On the 
one hand, you withdraw or curtail their 
resources; on the other you force upon 
them scales of expenditure which they 
necessarily cannot support. And then 
you add insult to injury by saying that 
they are not self-sufficient, that they 
are economically backward, that they 
are educationally backward, and t~t, 
therefore, they cannot come up to the 
level of efficiency and advancement 
that you desire, unless you keep them 
under your grip! 

If you are earnest and genuine in 
your desire to see that these people 
attain the standard of efficiency and 
advancem~nt that you profess the whole 
country should have, thEn it is up to 
you to see that whatever you take away 
from them you make up for it. You 
must teach them. you must lead them, 
you must help them to be graduates, 
as 1t were, in the art of self-govern-
ment. Nobody acquires the art of self-
government without making mistakes; 
and this Government ought to be the 
last to say that they have made no 
mistakes, that they are infallible, that 
they set the best standards. And let 
me tell YOIl that if the Ministers of the 
Centre make mi~takes, they are mis-
takes which can be explained away! 
As somebody has said, if doctors make 
mistakes, those mistakes are not known, 
becRuse those "mistakes" are either 
buried or ,burnt. Nobody, therefore, 
knows the doctors' ·'mistakes". When 
you are in a supreme position, your 
mistakes are also capable of being 
white-washed away. But the mistakes 
of these oeople cannot always be so 
easily explained away, and, therefore. 
they have to bear the consequences or 
those mistakes because those mistakes 
are forced upon them by others not 
re~ponsible to them. They are denied 
the right to learn from their own mis- , 
takes, and know the more safe, more 
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scund paths of progress.. Nobody. ~an 
acquire the art of walking or rlding 
without falls. Nobody can acquire the 
art of self-government without making 
mistakes. Even countries which have 
had the right of self-govemment!-Or 
centuries are not immune from making 
mistakes. After all, it is the human 
agent that is involved; and ~he human 
llient is not always so experlenced and 
perfect as to be infallible. 

The possibility, therefore, of their 
making mistakes, if they are given full 
democratic institutions, is no reason why 
they should not have the right to make 
them. Unless and until you charge 
them with the responsibility; unless and 
until YI)U make them do things them-
selves, you will never get them to the 
standard which you profess you have 
in your mind for them also. And so 
long as any part of this country re-
mains backward, they would not be a 
help to you-they will be a drag upon 
your national progress, because in pro-
porticn as they are back~ard, the r~st 
of you will a~so suffer dIrectly. or I~
directly. It IS a common trUlsm 10 
science that the strength of a steel 
chain is not the strength of its strongest 
link but of its weakest. The strength 
of a people also is not that of its most 
advanced portion, but that of its least 
advanced portion. If you desire these 
people to remain as backward as they 
have been, then only deny them the 
right of self-government as you are 
doing. 

You provide only for advisory coun-
cillors who are your own nominees-
being nominees of the President-who 
may have no concern whatsoever with 
the confidence of the people. Though 
you do provide in nominating advisers 
that the President should judge that 
they are possessing or commanding the 
confidence of the people, there is no 
guarantee that the President's choice 
will be the best from that stand point. 
At any rate, the President will not be 
answerable for the choice of these in-
dividuals to any local body; and I doubt 
if he will be quite correctly made res-
ponsible even in Parliament ~or mak~ng 
appointments to the Councils WhICh 
may not really have th~ backing in the 
country itself. At any rate, unless and 
until you make the people themselves 
choose th~ir own councillors, and even-
tually their own Ministers, you have 
no right to beg the question, and say 
straightway in advance that they, the 
people, are not competent for their own 
self-government, and so deny them 
those ri~hts which the rest of the coun-
try enjoys. 

You may have reasons of a political 
01' a strategical character, which may 

not permit you to grant uniformity of 
treatment all at once to all thae C 
class States. It is Perfectly reasonable. 
and I am willing to accept that position. 
But even there I would beg to point 
out that the powers that Part estates 
have, or can have for some years to 
come, of legislating for themselves are 
and will necessarily be limited. In 
fact, the powers of all States in India-
are and have been far more limited.. 
in our desire for centralisation, in our 
desire for unification of the country 
than is quite consistent with a real. 
working demvcracy. That we have 
accepted as the eroundwork, as the 
basic principle of our Constitution, and 
tnere is no resiling from that now. I 
am not quarrelling with that basic 
principle at this moment. All I am 
saying is that, subject to the govern-
ing principle of the Constitution, sub- . 
ject to the minimum need of national 
solidarity and uniformity, you should, 
however, see-if you are true to your 
ideals of democracy-that these people 
also come up and live up with you in 
thf! path of parliamentary democracy 
as soon as possible; and that every 
obstacle in their way ought to be re-
moved by your advice and assistance-
unless you fail in the primary mission 
and objective of the Constitution that 
you have framed under which we are 
living. 

There is a suggestion that, eventually, 
some of these Part C States may have 
to be mzrged with the neighbouring 
States. At the present moment we 
have not before us any specific proposal 
for such merger. I am not, therefore, 
prepared to pre-judge that issue here 
and now. But I would like to say that 
some of these units have been kept 
apart, and have been made to remain 
:lpart, for centuries. A unit like Ajmer, 
for example. hllS been. since at least 
the days of Prithviraj, kept apart from 
the rest of the area around, and has 
therefore, berome as distinct as Belgium· 
from Holland. For you now. all of a 
sudden, to decide upon its meJ'ler wi~ 
the neighbouring Rajasthan would, in-
my opinion, be objectionable, unless 
the people of those parts also desire-
and consent to do so. There is such • 
thing as the doctrine of self-determina-
tion; and that doctrine of self-detennl-
nation does claim from this Govern-
ment a respect. a regard, which o~ht 
not to be denied, even thoUCh the unit 
is comparatively small in area or popu-
lation. I suggest, therefore, that, be-
fore· any idea of merger of any State 
with another is adopted, before th. 
scope for self-government is made c0n-
ditional for those areas upon their be-
ing merged with other neilhbouriDc" 
arens, the wishes of the people COD-
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.cerned should be specitlcaU[ ascer-
tairled, 80 that the merger may not be 
forced upon them against their wishes. 

As regards the particular Part C 
.State for which I am immediately con-
cerned, I happen to know that, to the 
nearest possible State for merger, there 
is the strongest objection among the 
people in Kutch. You have, no doubt, 
no established institutions by which 
you can ascertain the feelings of the 
people in such matters. It seems, how-
ever, to be fashionable nowadays not 
to care for and ascertain the opinion 
,of the people even in the most radical 
constitutional changes. We have the 
sight of the Constitution being amend-' 
ed without any reference to the people 
at all, even though we call the people 
to be the real sovereign. We have the 
~pectacle of the present Ministry claim-
ing to themselves 110t only omnipotence 
but also omniscience where the people 
their masters, do not count at all: 
How, then can the poor devils of Part 
C States be given the honour of being 
consulted, and their wishes being as-
certained in the matter and respected? 

I am perfectly b.ware of this attitude 
or tendency. But that does not prevent 
me from pointing out that if you are 
today to make your will felt every-
where, remember this is not the right 
course to adopt. The more you accept, 
the more you consult, the more you 
respect the people's wishes in such radi-
cal matters, the more would your struc-
ture become strong, solid and perma-
nent. Rather than having the thing 
imposed upon them as it were by 
forc!! majeure, and, therefore, against 
their wishes, consult them, find out 
their views and give effect to them if 
you do not want this Constitution to 
break down by it:.; own internal stres-
ses and strains. 

I have said the question of merger 
was not before us at the present mo-
men~. A passing remark was made by 
the hon. Minister whlle moving this 
motion, which tempted me to make 
the remarks which I have made in this 
-regard. But those remarks apart; the 
present Bill, in making a discrimina-
tion as it does, and any limiting the 
power or ministerial responsibility, the 
scope for the doctrine of responsibility 
to the representatives of the people, 
and making the executive non-responsi-
ble, is open to the most serious objec-' 
tion. You assume that the local people 
or their chosen representatives would 
be unequal to the task; and therefore 
you insist upon your right, not only to 
introduce non-local elements as Ad-
Visers, but reserve their final responsl-

, 'bility to the President. Your ins!stence 

upon the Chief Commissioner, who, 
ex hypothe.i, is only an executive offi-
cer, and who has, therefore, presum-
ably no contact with popular wishes, 
or at any rate has not gone through 
the mill of popular feelings on such 
matters. is a needless and a most offen-
sive restriction, which ought not to be 
maintained. If you feel the represen-
tatives of the people in those parts 
must have extra assistance or advice, 
certainly you can send them advisers 
to assist the responsible Ministers, or 
even responsible councillors. But do 
not make them part of the responsible 
machinery. Certainly do not make the 
Chief Commissioner, if you wish him 
to be the head of the Government in 
the same manner as Governors and 
Rajpramukhs are in other parts of the 
Union, the head of the executive there. 
Keep this head of the State wholly 
outside and apart from local parties 
or local partisanship. so that, if, at the 
last moment, he is obliged to offer 
advice. or make a representation, his 
r'2prE'$e~tation may bear much greater 
WEight. and be listened to much more 
efl'ectiv71y than if it were presumed 
to be the voice of a local party in that 
particular area. His presence, as a 
presiding officer over the deliberations 
of the legislatures 01' Council of Minis-
ters, is, therefore, objectionable from 
both political and administrative point 
of view, as far as I can see. I, there-
fore, suggest that it is not too late even 
now to make this change and avoid the 
Chief Commissioner becoming, as it 
were, the President of the Council of 
Ministers in those parts. See to it that 
the responsible Ministers become truly 
responsible from the very beginning, 
and guard against any misuse or abuse 
of power. 

There is another incongruity in this 
Bill to which I cannot but draw the 
attention of the HousE'. These advis-
ers, not Ministers, are supposed to be 
nominated by the President; their port-
folios will be assigned to them by the 
President; their salaries lUld allow-
ances will be paid to them as may be 
determined. But they are also declar-
ed to be not disqualified for sittina in 
Parliament. Unless I am wrong in 
this regard, I think: that that provision 
violates the fundamental principle, as 
I view it, of the Constitution. They 
should not be, in so far as they become 
office-holders under the Central Gov-
ernment-appointed by the President 
during his pleasure; and removable, 
therefore, by the President-made 
Members of this House, They should 
not be entitled to become and to re-
main Members of this House. This is 
a point of principle, which I trust will 
not be regarded as merely a point of 
.political demonstration for the occa-
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s10n, but really a matter which goes, 
as it were, to the root of the whole 
Bill. It must, therefore, be considered 
dispassionately from the standpoint of 
the entire Constitution and its govern-
ing spirit. 

The Bill, taken as a whole, therefore, 
needs improvement; and the sugges-
tion made here that it might be con-
sidered by ~everal Members interested 
in it, in consultation with the Minis-
ter, is both reasonable and moderate, 
even if you are not prepared to accept 
the motion for reference to a Select 
Committee. The only argument, so far 
as I can see against the acceptance of 
reference to Select Committee, is the 
question of time. The Part C States 
have remained like that for the past 
five years or all the period after the 
attainment of independence. Suppos-
ing this Bill is referr~d to a Sc!ect Com-
mittee, there will be no unconscionable 
delay. It was suggested the Select 
Committee should report within three 
days. Even if it takes a longer period, 
even if this passage of the Bill is post-
poned, let us say, to the next session, 
how much time would be lost? Pro-
bably two or three months. What 
would that matter-if, at the cost of 
some time, you are able to guarantee 
a much more agreed, a much more 
acceptable, much more generally satis-
factory arrangement than will be the 
case under this Bill. You have got the 
majority; you are in a position to push 
it through as and when you like. None 
is blind to it-certainly not 1. But I 
feel that here is a matter relating to 
millions of people--ten millions it was 
said-which ought not to be rushed 
in this manner. You have waited so 
long-this Bill was introduced several 
weeks ago. Other more urgent matters 
have forced its being taken up so late. 
And when it was taken up, it was taken 
up so suddenly that even the Minister 
in Charge was a bit unprepared for it. 
Think of those Members of the House 
who may also be similarly unprepared; 
and think particularly of the people of 
those parts who have to bear the bur-
den of this Bill when in operation. 

I, therefore, suggest that the argu-
ment of time should not be pressed too 
hard; and that the motion for reference 
to a Select Committee should receive 
first preference. But if for any reason 
you are not accepting it, then at least 
take the much more moderate and 
reasonable suggestion that those Mem-
bers who are. directly or immediately, 
interested in the welfare of the people 
of Part C States. should be called into 
an inft)rmal conference with the Minis-
ter. With their agreed acceptance of 
the governing spirit of its provisions, 

. and after remedying the basic objec-
tions which we have urged, it· might 

have a smoother passage; and perhaPi 
may contribute much more effectivelY 
to the satisfaction of those people whom 
it affects. 

Mr. Deputy-Speaker: May I make 
a suggestion to the House? 

I find that a number of hon. Members 
are desirous of taking part in the de-
bate. There are a number of Mem-
bers from Part C States. Even at the 
rate of allowing one Member from each 
State it will take some time. I think 
it is also the desire of hon. Members 
who come from Part C States that this 
Bill should be passed within this ses-
sion and not be delayed. Having re-
gard to the pressure of work. if the 
House is agreeable, I would suggest a 
time-limit for speeches. May I put 
it at ten minates? (Some Han. Mem-
bers: No, no.) This has been debated 
in season and out of season: let us 
nO'N come to bra.ss tacks. Even sug-
gestion for reference of the Bill 
to a Select Committee is not opposition 
to the Bill. Informal discussions are 
as much productive of results as con-
sideration by Select Committee. Under 
these circumstances, with the sweet 
reasonableness of the hon. Minister 
who is in charge, they can have all 
that they want. 

I, therefore, propose calling upon the 
hon. Minister at 12-15 P.M. to reply. 
In between, if we limit the time of 
speeches, eight Members can speak. If, 
otherwise, one or two Members want to 
monopolise the House, let them do so--
I leave it to the House. Having re-
gard to the fact that there has been 
enough discussion, I put the time-
limit at 15 minutes per Member. 

Pandit M. B. Bhargava (Ajmer): 
No doubt this proposition has been dis-
cussed on several occasions in this 
House, and also in this very session of 
the House. The Bill which has been 
introduced and which is the subject-
matter of discussion has been base4 
upon the policy announced by the hon. 
Minister of States in answer to the 
private Member's resolution for the 
purpose moved by me a few days back. 
I had pointed out then, and I reiterate 
now with all the emphasis at my com-
mand, that the entire approach of the 
Government and of the hon. Minister 

• of States to this problem is that of a 
bureaucrat and not that of a demo-
crat. What is the scheme of democra-
tisation incorporated in this Bill! Can 

. this enthuse any person either coming 
from Part C States or from any other 
part of the country, of course, if they 
believe that they form part of the 
Indian Republic! Does this Bill hold 
any promise of livinl to the peoJaJe of 
these Part eStates, numberiq about 
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[Pandit M. B. Bhargava] 
a crore. even a semblance of the politi-
cal, economic and social equality which 
is envisaged in the Preamble of our 
splendid Constitution and upon which 
the foundation of the entire superstruc-
ture of the Republic of India will be 
built? Will the inhabitants of these 
areas havoe even a semblance of politi-
cal equality with their fellow brethren 
in Part A and Part B States? What is 
their condition? It has been repeated 
often and I need not repeat it again. 
These areas have been rotting under 
the iron heels of autocracy for cen-
turies. So far at least as my State, the 
State of Ajmer from which I come, is 
concerned-the other States, of course, 
are comparatively of recent creation-
but so far as the State of Ajmer is 
concerned, and so far as the State of 
Coorg is concerned, they have been in 
existence for centuries. The State of 
Ajmer has always been a separate en-
tity in the political history of the 
country. from the tim~ of the Pathans 
and Moghuls, from the time of Maha-
raja Prithviraj, the last Hindu Em-
peror of India. who made Ajmer the 
capital in preference to Delhi itself, 
and even thereafter-throughout the 
Pathan ;;.nd Moghul period and 
throughout the British period-
Ajmer has been cut out from 
all its surrounding States for the pur-
pose of the Imperial Government at 
the Centre. When on occasions after 
o(,l'l'}sionl; the representatives of these 
areas raised their voice that they were 
entitled to share in self-government, 
what was the answer that had been 
given. and is being given today? I 
regret indeed that the arguments that 
our British masters resortert to. on so 
many occasions, whenever the demand 
for the self-government of the country 
wac; put forward by the Indian Nation-
al Congress and other political insti-
tutions. the same arguments are being 
repeated today by our national leaders 
at the helm of affairs of the 
Government of the day-the 
same arguments: backwardness, 
differences between peoDle and people. 
parties and factions. It it is a cor-
rect answer to this demand I ask. are 
there any Part A and Part B States 
where Dartv factions do not exist to-
day? What is the l'ltate in the Punjab. 
and in so many Provinces? I need 
not /'it .. e'Camol",s. If this I!' an arlnt- • 
ment for depriving the people of the~ 
States from their elementary rights of 
self-government. may I ask. does it not 
behove our leaders to treat those State!': 
on the same footing and deprive them 
also altogether of self-government be-
cause there are differences, because 
there are factions and because there 
are so many other things? If that is 

not an argument for depriving the 
people of Part A and Part B States 
of their rights of self-government, I 
submit it is no argument for not ex-
tending the same riihts of self-gov-
ernment to the people residing in the 
Part C States. 

Similarly the question of backward-
ness. I respectfully submit that it is 
again an absolute wrong. I do not 
admit that the people of Ajmer are 
in any way backward to the people of 
any other part of the country. If past 
history can be any guide to us, I sub-
mit that throughout the struggle for 
freedom, throughout the battle for 
emancipation of this country from the 
thraldom of the British yoke, the people 
of Ajmer have been agitating and tak-
ing part from 1919 since the Non-
co-operation satllagraha came, up to 
1942, the Quit India movement. That 
was the position also in respect of 
Delhi and other parts of the country. 
If we struggled with our brethr~Q for 
the emancipation of the country from 
the thraldom of the British yoke, did 
we struggle for the maintenance of 
autocracy even after the attainment of 
democracy throughout the country? 
What is the position today? Does this 
Bill make any improvement whatso-
ever it! the existing state of affairs? 
As I say, this Bill is nothing but an 
attempt at perpetuating the existing 
system of autocracy, to preserve intact 
these conclaves of bureaucratic and 
autocratic regimes. That is the only 
object of this Bill. Out of the eleven 
States. only in respect of Himachal 
Pradesh and Vindhya Pradesh it is en-
visaged in this Bill to give them some 
sort of reDresentative Assemblies at the 
time of the General Elections in the 
country. But so far as the other States 
are concerned. there is to be what is 
stYled a 'Chief Commissioner-in-Coun-
ciI' for an indefinite period. What is 
the reason for it? What will be the 

I constitution of the Chief Commissioner-
in-Council, and will it improve the ex-
isting state of affairs in any way what-
soever? My respectful submission is 
that it is only an eye-wash. It is only 
an attempt to satisfy the people that 
the Government wants to do something 
towards the democratisation of the 
autocratic administrative set-up in these 
States. But the scheme. on the face 
of it, is not likely to improve the exist-
ing state of affairs in any way whatso-
ever. 

It is stated in clause :J of this Bill 
that the Coune-il of Advisers will be 
set up under article 239 of the Consti-
tution. May I in all humility ask the 
hon. Minister whether the so-called 
Council of Advisers will at all 
be a legal body under arti~. 
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239 of the Constitution? As 
far as I have gone through the Con-
stitution, article 239 lays down that it 
will be the responsibility of the Presi-
dent of the Union to administer these 
States specified in Part C of Schedule 
I to. the Constitution-the wording is 
"administered by the President ... to 
such extent as he thinks fit". That is 
what article 239 lays down. It does not 
envisage the setting up of any Council 
of Advisers or Council of Ministers. 
The other provision of the Constitu-
tion, that is article 240, says that it 
will be open to Parliament by law to 
set up a body in any of the Part C 
Stat.es to function as a legislature, and 
also to set up a Council of Advisers 
or Ministers or both. That is, the legis-
lature as also the Council of Ministers, 
and the constitution, functions and 
powers of the legislative body as also 
of the Council of Ministers will be 
specified by Parliament. 

This is what article 240 envisages 
but even this is not conced-
ed in the Bill. The hon. Minister 
in . clause 3 refers to only article 
239 and I am unable to follow how 
the envisaged Council of Advisers will 
be a legal body if set up under article 
239 of the Constitution. Then, it is 
stated that the Constitution itself has 
classified the States into A, Band C 
class and it is sought to be contended 
by the hon. Minister that the very 
classification of the States into three 
categories implies that the States fall-
ing under category C are to be politi. 
cally and constitutionally inferior to 
Part A and Part B States. I submit if 
the Constitution is to be interpreted in 
this way, it is nothing but doing fraud 
on the Constitution, if not in letter but 
in spirit. In fact the Constituent 
Assembly did not like to' tackle this 
problem because of the varied charac-
ter Q,f these areas and their past his-
tory and they left this function to 
Parliament. That does not mean that 
if the Constituent Assembly had taken 
upon itself the function of making the 
Constitution of these areas, it would 
have framed this Constitution in an 
undemocratic manner as it is being 
sought to be done today by means of 
this piece of legislation. Article 240 
of the Constitution is quite specific and 
comprehensive and the Council of Ad-
visers or Ministers .or the bodies which 
are to function as legislatures, their 
functions and their constitution can 
very well be specified by the law of 
Parliament and it will be open to 
Parliament by any legislation that it 
passes to lay down that these legisla-
tures or the Council of Advisers or 
Ministers functionin, in Part eStates, 
will have the same powers as are ctven 
to these bodies in Part A or Part B 

States. Therefore, when this argu-
ment is thrown before us that the Con-
stitution has made this difference in 
the classitlcation and consequently, 
they are bound to be of a lower demo-
cratic set up than Part A or B States 
it should be discarded on the face of 
it. I cannot possibly welcome this Bill. 
because it only tries to evade the prob-
lem which has been confronting us. 
It was never the intention of the Con-
stitution that this problem should be 
evaded in the mar.ner it is being done. 

As far as I have been able to see 
this body, the Chief Commissioner-in-
Council is a body which was never 
envisaged by the Constitution itself. 
There may be a Council of Advisers' 
there may be a Council of Ministers; 
the!e may be a body functioning as a 
legIslature under article 240, or there 
may be the Presidenv administering 
these States through a Chief Commis-
sioner or a Lieutenant-Governor under 
articl~ 239 but an amalgam of the two, 
that IS, 'the Chief Commissioner-in-
Council' is a term absolutely unknown 
to the Constitution. It has been coined 
for purposes of diverting this problem 
by the hon. Minister of States and that 
i~ should not receive any just recogni-
hon at the hands of this Parliament. 

. I su.bmIt that this scheme, which 
IS enVIsaged so far as those Part C 
States are concerned excluding Hima-
chal Pradesh and Vindhya Pradesh, is 
bound to create many complications. 
For example, in each of the States of 
Ajmer and Delhi and also in Cutch 
there is an Advisory Council function~ 
ing. How was this Advisory Council 
Drought into existence? Half of the 
members of these Advisory Councils 
were elected indirectly from the munici-
palities and district boards in these 
States. They are the members of these 
Advisory Councils as far as the State 
of Ajmer is concerned. 

The Minister 01 States, Trauport 
aDd Railwa)'S(Shrl GopaIaswual): 
May I ask one qu~tion of 
the hon. Member? . Does he 
envisage the Council of Ad-
visers provided for in this Bill as being 
of the same type as the Adviso17 
Councils that were attempted to be 
constituted or were constituted in the 
past? \ 

Pandlt M. B. Bharpn: I may sub-
mit that the hon. Minister of States 
as a shrewd diplomat as he is, haa 
thought it proper to remain as vague 
and as indefinite as any British diplo-
mat. 

Slarl Gopaluwaal: I thank the bOG. 
Member for his complIment. . 
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PantSit M. B. Bharpva: I challenge 
the hon. Minister to point out any 
word in this Bill from which it could 
.e found out what the status of these 
Executive Councillors will be. Will 
they not be merely at the sweet will 
of the Chief Commissioner? Will it 
not be open to the Chief Commissioner 
to brush aside their advice altogether? 
As far as I have been able to see, this 
has been kept extremely vague and as 
the experiment of Advisory Councils 
proved a dismal failure, I have not 
the least doubt that this experiment, 
which is only an attempt to divert the 
attention of the people, to give them 
some hope that the Government is try-
ing to democratize the administrative 
set-up, is also bound to be a great 
failure. Firstly, we do not have in this 
Bill an indication as to how these 
councillors are to be appointed. I 
put a specific question on the last occa-
sion when the private Member's resolu-
tion was discussed and the hon. Minis-
ter answered that they would be select-
ed as the old Governor's Executive 
Councillors were once selected. I fail 
to understand the analogy. What is 
the parallel character of the circum-
stances that were existing in 1919-
during the Montague-Chelmsford re-
forms or later on? The times are 
absolutely changed. You cannot re-
gard the people in Part C States as 
anything but human. They have the 
same aspirations for the fullest meas-
ure of self-expression, for the fullest 
instalment of self-government as their 
brethren are enjoying in other Part 
A and Part B States. If that is so, 
do you think that in 1952 this scheme 
of yours,· which is vague, which is in-
definite, which maintains the· status 
quo, which keeps the Chief Commis-
sioner as supreme as he is today, will 
satisfy the people in any way whatso-
ever? How then will you select the 
leaders of public opinion? There is 
absolutely no indication. How are the 
leaders of public opinion-they may be 
two or three or even more,-going to 
satisfy the people in this democratic 
age? Will they not in their turn con-
vert themselves into as /treat autocrats 
as the Chief Commissioner himself, 
with the result that instead of one 
Chief Commissioner. there may be 
three or four Chief Commissioners? 
Unless and until you set up a machi-
nery to maintain liaiS'on between the 
Chief Commissioner, the representative 
of the Central Government, and the 
people, there is absolutely no form of 
democracy worth mentioning. Is it 
impossible to set up such a body? 

11 A.M. 

I was just dealing with the Advisory 
Councll. There are three members 

elected from the district boards, munici-
palities and there are others nominat-
ed by the Central Government. Is it 
impossible to make this body broad-
based so that instead of three indirect-
ly elected members. there may be 12 
or 15 and this Chief Commissioner in 
Council may be made responsible to 
that Advisory Council. It will to a 
certain extent satisfy the aspirations 
of the people. It will also give a demo-
cratic setting to the existing proposals. 

Mr. Deputy-Speaker: I am afraid', 
the hOIl. Member ought to discontinue 
his speech. 

Pandit M. B. Bhargava: I will finish 
ill two or three minutes, Sir. 

My submission, therefore, is that if 
you want to take some positive step 
towards the democratization of th~ 
administration, the first thing that you 
have to do is to establish in these areas 
Advisory Councils with members. 
though not directly elected. at least 
indirectly elected from municipalities 
and district boards. That process is 
not likely to take much time. At least 
the existing Advisnry Councils should 
continue and the Executive Councillors. 
who are at least representative of the 
people, being elected indirectly, may 
be responsible to the Advisory Council. 
If at least that is done, it may be an 
improvement. 

My other suggestion is this. Why 
should you insist on an ICS officer con-
tmuing to be the Chief Commissioner in 
these areas? If public men and leaders 
can be trusted with the administration 
of Part A and Part B States so that 
the Governors may be non-servicemen, 
there is absolutely no reason why the 
Chief Commissioner should be an ICS 
man. There is one other suggestion 
that I want to make. 

Mr. Deputy-Speaker: Is there any 
clause which says that the Chief Com-
missioner must be an ICS man? . 

Shrl Sidhva (Madhya Pradesh): 
That is the practice. 

Pandit M. B. Bharran: There is 
no dause. Because there is no indica-
tion to the contrary. I presume that the 
same practice will continue. 

Then there is one other thing. You 
are leading to absurd conclusions. 
What are you going to do for eJecting 
a Member to the Council of States 
from these areas? You are going to 
form an electoral college of 30 persons, 
elected on adult franchise. What will 
be the function of this electoral college? 
It will simply elect one person to re-
present the state in the Council of 
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States. That is the only function for 
which an electoral .college will be elec-
ted on adult franchise. It should cost 
lakhs of rupees. I submit, if you are 
going to do that, why not endow this 
electoral college with the functions of 
a legi~lature? If you are afraid, if you 
think that these people are backward, 
then, maintain the scheme that you 
have maintained in respect of Hima-
chal Pradesh and Vindhya Pradesh and 
make the Chief Commissioner the Presi-
dent. At least those persons who will 
be elected only for the purpose of elect-
ing ol;e person to the Council of States, 
should function as a legislature. What 
is the impracticability about it? What 
is the reason why such bodies cannot 
be set up? If you are setting up a 
Council of A visers, two or three, you 
must incur some expenditure on their 
salaries, etc. What extra expenditure 
will the functioning of a legislature of 
20 or 30 involve? It will be practically 
not much more than what you intend 
to spend. 

Then, it is said that they may be 
merged. How can you keep the fate 
of lakhs of people hanging in the 
balance for years? You must take a 

,decision. If you are for merger, that 
must be decided here and now. It 
should not be deferred for a long time. 
If you do not want to take such a 
decision, you are responsible for keep-
ing them as a separate entity and there-
fore, it is your responsibility to pro-
vide them with a democratic appara-
tus for carryini on the administration 
by the people, for the people and in 
the interests of the people. That can 
be done only by the chosen represen-
tatives of the people. not by any 
bureaucrats to be deputed from the 
Centre. 

My submission, therefore. is this. I 
cannot possibly welcome this measure, 
which I regard to be more or less of a 
reactionary type, and an attempt to 
maintain the status quo which must be 
terminated as early as possible. 

Mr. Deputy-Speaker: Thakur Lal 
Singh. 

Shrl Deshbandhu Gupta (Delhi): Sir, 
before you call upon the next speaker, 
I just want to make one submission. 
Yesterday I interrupted the debate 
only for making a request to my hon. 
friend who was pressing his motion 
for reference to a Select Committee. I 
also made it clear that there are two 
fathers of this Bill, the hon. Minister 
of States and the hon. Home Minister, 
and that since the hon. Home Minister 
was not in his seat, and that I had told 
him also that 1 would not speak OD 

, the merit. of the Bill today. So, SirJ 
I would like to. know whether I woula 

be permitted to have my say today. 
I may point out that r am the only per-
son who represents Delhi and 'Delhi 
is the second biggest Part C State. I 
hope, Sir, that even if I had technica1l7 
committed a mistake yesterday b7 in-
terrupting the debate, you will sbow 
me the indulgence of allowing me to 
have my say. 

Shri Sidhva: Mr. Deshbandhu 
Gupta is prefectly right. He stated 
yesterday that he was only intervening 
for the purpose of asking Capt. A. P. 
Singh to WIthdraw his amendment. He 
represents Delbi and he definitely said 
that he would not refer to the other 
aspects because the hon. Home Minister 
was not there. I think you should give 
him a few minutes. 

Thakur Lal Singh (Bhopal) ro,e-
Mr. Deputy-Speaker: Let me dis-

pose of thia matter that has been rais-
ed. Mr. Deshbandhu Gupta told me 
when I was there that he would like 
to have an opportunity and that yes-
terday he had only interrupted. I 
went into the lobby and looked into 
the proceedings. He has made a long 
speech covering nearly two or three 
typed pages. I can understand an in-
terruption of two or three sentences. 
that in view of the assurances or in 
view of some arrangement come to, the 
hon. Member is requested to withdraw, 
etc. On the other hand, he aereed with 
various other provisions, about one 
crore of people being atrected and lC)-
on. In the end, he said that the hoD. 
Home Minister was not here and so on. 
I do not think it is proper at this stace 
to allow the hon. Member to speak. 
I will be creating a very bad precedent 
if I allowed the hon. Member to speak. 
It was open to the hon. Member to pro-
ceed. Certainly the hon. Home MinJs-
ter would have looked into the proceed_ 
ings and given an answer. I am ex-
ceedingly !:orry. I have no special 
powers and I will only be creating a 
precedent for the future. The hoD. 
Member will certainly have an oppor-
tunity to deal with these matters on 
the clause!: of the Bill. On any parti-
cular dause. he may make his repre-
sentations. 

The MfDfster of Rome Affairs. (SIlrI 
Rajagopalaeharf): r do not wish· to 
stand in the way of your maintaining 
correct precedents. On that I have 
nothing to say. But. I must add to 
what has been said by my hon. friend 
Mr. Deshbandhu Gunta that I took his 
perm,is.c;ion before leaving the Roua. 
It adds to the stren~ of the &rIUJDeDt 
that he has put forward. I took Ida 
pennlsslon to be absent In order that 
he rna:,. Dot touch a IUbjed for wIaldt 
I should be NponsIble. Th-efoft. 
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[Shri Rajagopalachari] 
perhaps, his claim is a little stronger 
on that account. In addition to what 
you have said, I may say, that not only 
would I have read the papers; I was 
available near the House and I would 
have come .into the House if he dealt 
with the subject. Therefore, while-
I say again-l do not wish to prevent 
you from maintaining correct prece-
dents. I think it is fair that he should 
be allowed to speak. 

Mr. Deputy-Speaker: I am afraid, 
it is a little embarrassing to me after 
what the hon. Minister has said. 

Shri Rajagopaiacharl: I am in the 
habit of making concessions. 

An lion. Member: Qjve him ten 
minutes. 

Shrl Sondhi (Punjab): It may not 
be a precedent. 

Mr. Deputy-Speaker: It is so kind 
of the hon. Home Minister to have 
said this. But the hon. Member did 
not confine himself to stating that the 
amendment for reference to a Select 
Committee might be withdrawn. He 
made references to various other mat-
ters. It is, as I said, rather embarras-
sing. 1 do not want to prevent any 
hon. Member from speaking. Certainly 
Delhi is an important subject, being 
the capital of India. And the hon. 
Member is enormously interested in 
its affairs and is practically the only 
representative in this House from 
Delhi. All the same, I do not know 
whether it is right for me to create a 
precedent of this kind. 

Shrl Rajagopalachari: When the 
hon. Member speaks on t~ clauses, he 
:play be given a greater 1atitude than 
usual. -

Mr. Deputy-Speaker: Yes I will 
not confine him to the partic~ar clause, 
but allow him to speak on other mat-
-ters also. 

Shrl T. T. Krlshnamacharl (Madras): 
May I suggest that perhaps after the 
disposal of the amendment to refer the 
Bill to a Select Committee, the hon. 
Member can take part in the general 
discussion on the Bill? 

Mr. Deputy-Speaker: But I inform-
ed the House that the amendment for 
reference to the Select Committee 
might be moved and the discussion on 
that amendment and also the general 
discussion on the Bill might go on. I 
do not think it is proper to depart from 
that procedure now. I have been 
allowing hOD. Members to travel over 
other points also When s~, and 

sometimes even when they were DOt 
very relevant. I will allow some lati-
tude when Mr. Gupta speaks on the 
clauses. 

Shrl Sidhva: It is surprising that 
Mr. T. T. Krishnamachari should have 
made such a suggestion. 

Shri Deshbandhu Gupta: Sir, I am 
thankful to you, and I thank the hon. 
Home Minister also for clarifying the 
position. If you feel that in the in-
terest of a proper and fuller debate on 
this subject, could be allowed more 
time at a later stage, you may do so. 

Mr. Deputy-Speaker: Yes, when 
the clauses are under discussion I will 
give the hon. Member full opportunity 
to speak. 

Now, I will first call Members from 
Part C States to speak. on the Bill. 
And to give the hon. Members more 
time, I mean calling on the hOD. Minis-
ter to speak at 12-30 P.M. instead of at 
12-15 P.M. But this consideration stage 
of the Bill should be over to-day in the 
interest of the Bill as· a whole 

Shri R. K. Chaudhuri (Assam): Sir, 
no one is here from part C States of 
Manipur and Tripura, and coming 
from the same Provincial Congress 
Committee I want to speak on their 
behalf. 

Mr. Deputy-Speaker: I will come to 
Manipur and Tripura later on. 

~ ~: ~;:ftl:f ~jl;1'~ ~r)~, 

~ ~r l:f~ ~-:ifi :qi~?n ~ f~ 3I'N 
~l at\ qOO ~~ ifN~, ~.f 
~~ ~ t ftr{OT iti 3i~ 3I'~ i.~~ 
armq.;,ff l¢\' ,f\ ~~ lfI'T ""~r 'ttl 
~ m ~. orlf ~ I ~ m:r 
t .m: if "rqft ~'" ~il ~~ t I 
q ftr-t 'fri ~ ~ lfI'f (\ ntw 
~ ~ 1 'fit ift ~ IfTi ~ it; ~ 
~ amr t ~ ,f\ f('\\{1I" it; 
srfuf.ff!r t ~ 'R cwr 1ft 4I1ri lIlT 
~d't'r ~ ~ ~ ~:r'lr Ar q-ri {ft 
~~arR~ ~ lit (I ttl 
~ arR~~~ ri m 4'1f~ ~ 
i fiIr ~ ~if ~ lIroft t ~ 
~ ~ q qr ftm 'IT "'" 
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~) an ... m;r tfil ~ ~ ~ ~~ 
Rf~~~1 

~1 hm'f: iT ~ eft ~) iJ'"li, 
afliJl' ~T ~il" ~ I 

[Sbri Bbatt (Bombay): Sir, I beg 
of you to impose a time-limit for it 
would not be proper if other persons 
were deprived of speaking over a 
measure of so much importance. Many 
Members want to speak on this Bill. 
It is not a question of Part C States 
only. The Members coming from Part 
A and Part B States are also the repre-
sentatives of our own country and are 
entitled equally with Members of Part 
C States to speak. May I suggest, 
therefore, that if time be short ~nrl it 
may not also be possible to take up 
the Bill on Monday, then if you deem 
it proper, we may meet again in the 
evening and discuss it. 

Sbri Sidhva: Already two days 
have passed; today is the second day.] 

Mr. Deputy-Speaker: I entirely 
agree with the principle laid down that 
not only Members coming from those 
particular States, but every hon. Mem-
ber who is' expected to vote on this 
motion is entitled to speak. 

Shri Sondhi: Mr. Sidhva has al-
ready- spoken. 

Mr. Deputy-Speaker: Yes, yes, he 
has already spoken And so it is not 
thy intention that Members from the 
other States should not speak on this 
Bill. But I would like to give prefer-
ence to Members of Part C States and 
if there is time, I shall call upon other 
Members also to speak. If it is the 
wish of the House that the matter 
should be carried on from day to day, 
I cannot stop it, I am prepared to sit 
here. I leave it to the House. I have 
no right to prevent :lQy Member from 
speaking. I am prepared to go on till 
the last of the 300 and odd Members 
have spoken. It is for the House to 
decide when the occasion arises .. 

Sbri Sidhva: Yesterday you wanted 
Members from Part C States to speak, 
but nobody got up and so I spoke. 

Mr. Deputy-Sneaker: Very well I 
find here that Shri G. S. Gulra repre-
sents the State of Manipur and Tri-
pura. 

Shrl R. K. Chaudhurl: But he Is not 
here. Sir, 
135 PSD 

Mr. Deputy-Speaker: That mII1' ... 
but if he is not interested in the mat-
ter, Mr. Chaudhuri need not take it 
upon himself to speak. 

Sbri R. K. Cbaudburi: Then am I 
not entitled to speak. Sir? 

Mr. Deputy-Speaker: Mr. ebau-
dhuri is always entitled to soeak. 

~ \ISl~ ~: aq I&O/ff ~, 

~~ ~'1 ~~ ~ fer. ~: '11i ~~ ~ 
iif) tim" ~ ~ t f~ ~ ~ 'rU 
Wt~~t~r.'~ ~~ 

~ if ~ 1ft 3Il~ ~ it; ~if ~ 
emiT .q ri ~ ~T ;it f.t; ~ 
~ i!>1 r.'~ ~ I iI~"ftl~, firn;rr 
ij'1flf am- ~ ~ ~ ~ it; ~ 3I'Itf 
'fiT ~<m ~ ~~fuzr fir. ~ eft ..w 
~~~ 'fi5T ~;f ~t 
m \m ~, areornr ~~ ifi) ~ 

it; f~ ~1J mr 'fiT ~ if ~ 
it; ~ ~~~ ~ncrr~ I ~tfTi 

~ mr ~w.cr ;f or;ft~. ~ ~ 

" 'fiT ~R"!~ ~ I f~~«1I" if f<lmntl ,,~ ~ 

lfiT;;r.r ~~ (integration) ~) ~ 
'IT al ~~ q~ ;f m ~ 'IT fit; 
~ 'fiT ~ ~ "fI~, ~ lfiT ~ 
~ 1~1Jf tIT 8fR ~ ~~ ~ ~ 
~ " ifi) o"t'fi iR'RT ~~a- ~ I 

~ ~~ 'fiT ~m 3fR #;;n: 'IT am 
~ " 

~ ~ ~ ~~ ~f ~ ~ tTll I ~ 

"~T m~ ~,qm ~lJ: 
~ ~ \ill" f.t; ann ~ tTll ~ 
argo ~T mrmrr it; ilR ~ ~m-sT ~ 
\iI1m, ifilf ij- If.'Jf ~11? it; ifrt: if eft 
.q.' wmm "i f.t; ~ Of 0fi1J ~ 

~ '" .. 
~ ~ ~ ~m am: '{~ ronri 
1ft w ~~ if ~ ~ f-im if f1I; 
~ ami" attR arrcr IIiT qfflt tin 
~ r~f.t'd)' ;f ~ m flit ~T II'Ji 
it;~~~~'f(f ~ ~ 
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~', ~ ~ ~{ t', 4I'T~~ '4T ifi'trc!14i 
~ ~~: .m: {'f ~ it; ~ '4T 
fufu~ (resolution) ~ ~ ~'ffi' 
;vr ~ f¥r ~ iti ~ 'JilV{ ~, 
~~~r,m~~ ~ 
m- gtt tt'fi fcre' ~ I ~ if ~ 

, ~'fi ~ Cfa1 ~ ~ -IT, foriRr;:r~ ~ CfiT 

fu;; ~ ~ ~T, ~ t,if 'tiT ~ 

~~TI ~'~~f'fi~f~ 
~ oW ~r~, ~~ f.t; 'fTi ~ 
if ~~ ~ ~T ~ t.T ~~ ~ 
~ ~if i r'ilf,T rn iti 3lf~ 
~ ~, f;;rcT~ f'fi \~ ~rrr I ~ 

~ CflT @' f1r~~ .q' ~r ~ I ~fu!f?"'! 
~ artn: ~~ ~~ 61fll' ~ t \'(\9 ' 

if ~ if ~ lflfr trnr m f.t;~ 

q'llf ~ ~ ii, lfe<l Sf~ if lfT ~ 
1froT it fl:r~ ~r ~rffi aT CflI'T ami' 

~Qj' Cfi' f.fcrrr~zrT ~ f~ "zrT ~ 
~T ~r ~ '1T fcti Cfq f<f~~ Ql:t ~' ? 
i(1R 1pilf sK~ i ~r "I'RH cit ~ 
iJiT ~ tt ,m if ~ ;jf1aT ar'h: artn: 
~zr m(l" if aT ifilf ~ ifi1f 4ft I1!i 
if I ~ ~ crQj' iti ~ ~ ~~ 
i ~ ~tt ~' f'fi ~ ~Oflir ~rn ~ 
~;:rT ,"\ ifq~ «~ aft~ ~a- i; 
firfi~ «'lor if 3fr<fij' i ~ 'f~~ 
m~ ~ ~ arn: ~ ct\ ;:r~ «or 
w)1r ~~a ~. fcfi it fern .fefr~ tR 
q~~ ~'I 

aror m f(lI'r~;:rT ,1; ifrt if, ::i'a 
firi \ifiI' ~lf't1: <fiT 'f~r amIT t~ 
.m: ~«t ~ "* If(lf~ 3n~ ~ ij) 
~ ~~ ~''if'lCrT a, '!'Jr, ~ ~ 
<tiT ~If! ~ I ~f'fi;r ~'f «r trti ~ 
<fT~T ..n <tilf ~ ~ <f~ fcfi \il'PRrT lMT 

Ifif,it t I «; t \ 't ~ if w l{~ 

, (merger) iti ~ If( 1Pmr ~ 
GAffi' "l:!;'fi Q;~)~ (agitation) 
fcfizrr arh: 'ffl (t1Jf1 ill • ., i ifF" ~ 

~ ~ ifll I ~ Cfa1 ~ if li{ 

~if rorrzrr 'TzrT fcfi t~ ~ ~ 
~ orR ;rcmr ~ ~ ifffl"ft;:r ~r ~ 

~, ~ @ ~ q3ff it; 'id'n.~ 
«if ...m;:rlf ~ ~,w ((",12\1 .. 

ttil~~~I~;tamt~ 
~ ~ OR' ifi( f1{zrT I ~ ~\iI'r 

~«'fiT CflfT garT, fcfi 3fT\iI' ~ ~ 

~'4T ~ ~~ ~I OAR 
~ it; ~r~ if ~ ~f""~ ... < 
(Legislature) '1T I ~ itihlfl4~,< 

'1T A; 3f<f.l fq-~ ~~ ~fVlj~'" ( 
if S[llrc 'Iii: I ~ i(~ m ~f,jf~"'< 
;rif ~I ~ ~ ~t ~'Rr~ 
Cfir~'H(" ~ ltfI ~ ~ ~? q 
3fl1T ~ ~'f1' ~ f.tr ~ ~ <tiT ~, 
~ ~ ar~ ~ zrr,u, Ifi\i ;rgf 
~, ~ ~ cit if! 'fTi ~ ~ arrf 
~ro(Dictatorship) ~ ~ ~I 
~ ~ ~qm « f44i .W\ ( demo-
cracy) ~ Rwsq ~ ~, ~r ~ 
at~ ~ ~ ~ f.tr f$O"itel '" ~ 
f:S41l'i«T ~~ ~, ~ 3{N ~ 
~ ~ if g~ 31T~ iti ifl~ 3fN ~ 
ITTi' 1{ fs~i ~T ~ ~'I m 
anq' ~ Cfa1 m 3t~""( ~ ~ 
~ m ~ ~ "'~ RfIT \iI'Tlf f~ 
t!~ m 3l'~~,;reP' art< ~ Cfifl 
~r ~t ~"! ;r~. cit ~T ar;;gf (11rr, 
~~~f.t;~~~~ 
.rn= am: ij~I~,,"f~4t ~ ~ ~ 
;i«T fifi ~ ~ ~ of ~ 
, 3l'l'{ltm' (eyewash) it; f~ 9-
..rrt ifia' ~ ~c1 , 
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f~mof ~ anti' ~ ~~ ~ 
(S<}heduled castes) ~ ~~ 
~ (echeduledtribes)..n ~ 
f~~ t OT1'( \Ff if ij='~!ft ~ t ~,~ 
~rtl1! qlf~lirij'2: (ParliamerJ.t) if 

'arrliiT, '3;; t ~if,( ~ ~ 61{1"ilf~tif 

~ GfrqiT, orR ~ Itil 3N'f 1f11'll ~ 
f.n:rivr <f.T '1:U ~CfI'l~ ~mT I ~ 
.~ m ~€I' ~ fit; w {I' aniT ""'W-
'~ ~ ~,(Ttft ~" q]~~, ~ 
.anq if i~)>Jf,if1 (democracy) t 
~w- _q~ :q~ §U: ~ij' <tIT ~ ~ 
~t.T lfil ar'h: OT]lf if 'f>~ flfi ~'( ~ 
:c ~Pr ~f a{q;ft lflfllcrT t ~ 
'~<ti'r~ f~T ,,",T~ I ar1't ~ arA1 
~n,HI'T f~@,T~ ~ r~ q~T m ... ' 

fll~;rT :q1f~lT I ~ fuqi ~ 
'3~~ i\'Nlfim {I' cjfqo ~ m 
flfi q~ fq§~ 9Q; ~ iIft'( a{m il~ 

an~ ~ ~, '3'Ii' II?I' ~ ~ ~ 
(iT I OT~ ~~ a'fi' m qri ~ ~ 

-f.rcIlftr:Tr 'fi'T ~~, ~ ~ 'ti~l cit 
~ am: ef'i qti ~C;~ [(A) and (B) 
J>art St&tes] ~ ~ <m"Sr ~ .rt 
awl if' 9Q; ~', ~f.f;;r ~ <tiT Offif 
.~ fit; ~ ~ ~if at N l' 1 fr ~ cff;ffl 

~T \ifmT ~ I GITctU m: rni aft-q 
3fT ~ ~,~1fiOf ~ ~ l'f1"U'I' if 
~ if f~ cit ~~~ 'fi'T 
~ q-ri ID ~ if ~T ~ ~ffi' I 

~'tiif ~~T m<ro ;f Q;'ti u{l' ~ 
. 'fiT ffi f<tllrT \if) Q;'fi' ~r;r SlFCf ~ 

~ 'U~ ~ gQ; ~'I ~ 'fi~T 
~ lfr;ft' ~ ~ fct; ffli m w-
<{T~ ~r, if ~ mwr ~T1:~-l 
<tiT lfl~ ~ ~; :a-;J NAT of q<T 
,~ lffnr am:lft m ~ (', \if) ~ 

R' ~ ~ q"( q~ ~'I afTqo ~ 
~ ifi! "tift ~1 ~ Ai ~ if 

anti' ~ w A1flf q'{ tl'IIi' eft"( q .nq 
'fi'T ~ ~. ~ I arl~ If{ ~ 
~,,!~1 elf)' Offif i fir; arrcr 1tIJ 
~ at I«fqtif ct.'t ~rwa ;tf ~, Gil' 

it; ~ f.:f1riur ~ ~ ~ iftT 
~, IT i'fiTt ~.n (personal) 
~~~~~~Iftl 
f.r-n ~ ~ ~ Ai ;oft ~ m 
11 ~ iro ~ i, ~ t mtft ftrw 
t f~ ~ (different claus-
es) ~ ~ rn ~ 6lWf ~ ~ 

am: if ~ it'ti ~ (study) m 
t" arn ~ ~~~ 1R 
t~''fiT~ ~ W~~ 
~, ~ ~rtt il4A!t¥t a">. ~ m WI' 
~, ~ '(~ iI?T !~ t. ~am 
f.t;m \iIl<f, ~ i, am t qrt f. 
~ of ~ 1j(ijlf.,4i ~ IR arR ~ 
~ ~R: fu;mu am: ~ • 
~ ~ ~ qrt f~ii1tij 1;>( it; ~ ~ 
«qm OJ@~, ~ ~ 3IN M 
~~~'fi"( ~f, ~ ilN 
~ ~ m t" <IfN I(q;f ~ 
~ ~f1f ~ 'fi"( ~ fit; arN ~ 
m~~~'? am~~~~ 
~~ Q;'fi ..-gcr m ~ t. 
~ rn ctl Offif <t.~ ~, IT' ~i 
Ai mm otT ~w- ~ ftr$ ~
~~, 'fiT{ 1ft ~ ~1 m 
m if ~, am ~ oFt m ~ 
~,~ft~~Ai IT' ~ 
'fi'T ~Al'( ~q-r~ ifi) fiR:T;f "" ~ 
'fi~, ~ ~ ~ ctl ~wrf ~ 
~ ~ OJq .. r mer ~ ~ ~ 
"') a'lfR ~T ~ i, ~ 1m m 
lIi\ ~ ~ fir; {( ~ ~ I(Wq' 

ar~1T ~fil2: (unit) iAT, ~ ~ 

3IR f<ifi~ IfiT r~'11'" (01 Of ~ 

~I 
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[~WTWmu 
~ (South) ~ ~ &ft~ 

~~ ~ arW1I' lff.:re <tft ~ if ... 
"{~ ~ Ifilf\ro ~ i' afRI q: arW1T 

~ ~ ifi)t ~ if{f i f<ti" ~ 
~ ~~~~ ~~ ~arelT 
~ or ~ ri afR: arq-;n ~ atf~ 
~~ "{@ ~ I ~ ~ "4t ll' 0fN ij-

~ ~r f.t;o "ltm? Cfi"T ~ m ~ 
~iR~~, ~anq';r~T 

~ ~ ~ i 011;: if &"t *r 81f~ 
~ t afR: ftr.t ~'ift ~ {I 
q: ~~ em-~ ~ ~ ~m 
{'f w ~ Cfi"T ~ ~ ~ if &r.l 
it; ifi1W ~ 0Jq;f\ ~ it; ~ 
~mifiT~~~t,;rn~ 
~ ~T aT ~ 3f1Vl ~~ orR ~ 
( consci,ence) ~ ~ 'ti~ 'liT 
g)~ 8I')~ iJT'{{ 8I'JCIi"{ 3No'ft ~ 
~T~~' if ~ 'fi~ am; ~~ 
(agitation) ~ ~,lrT Ni~ iii\' 
~iJ 1ft orrq &m ~ if ~ lrT m:rr 
rn {, ~ ;;1fifR ~ ~ ~ 
;iR orq;f" 'On: ~ ~ ~ ~~ I 
irft ~ ~ ~ anal' f'li arrAn: 
~{fc1"t om 'O{if~&C ~ fit; ON"t ij- ~ 

ij1f ~ ron- f'f; ij'C{f ~ ~ flff~ 

~~, aiR ~ ~ ~ 
~ ~ Cl'li~« f.rw 'fiT ~ tfT« 

V \1fT'lT . ~ I ~ ifllT ~ ~ fit; 
~ ~ r<~;i'1a~I" ~ (People '8 
Representation Bill) ~ iIl~ 
rn ifiT. IIiTt ~ ~1 ~ em: 
~ ~ ~ ~ 1111'( 'linf ~ 
~, m ~ ~T f.ti :;m) ~ ~ 
if qri ~ ~ ~ ~ ~ '" am: 
~ IIil ~ ij- W II\"( it; tfT« ~ ~ I . .mr:.q: -m ~ ~? ~ qr;l 

~ m ~ ~ "!flm q¥, ~ 
r~ t ~ ~ fiti 8f1tf.... it; 
~ ~ ~ ~ iRorT ~ arh: 
~ 'lif~ (Chief Commis-
sioner) ~ ille),,4l (autocracy) 
qt ~ m, ~ m ~ ~ iffir 
~ f.ti ~ ~T ~ 'Uii'q' it; ~ 
~ funm if ~ ~ ctt ~ 
~ lH f.r;~ mr ott ~, ~ ~~ 
tR ~ ifrf:: ~ ifif¥ti!'1 ( <tft ~ 
~t ~ ~ ~ ;rn 11 iii\' 0fN ~ ~ 

ij{i5I~1 ( W ~ ~', \3"1' <fI1 '1i1i m1~ 
Of Nifi I ( aT 8I'ttr ;f ron- ~ i, ~ 
mil"t ~t &mt, cr~ \3"1' ~ liN 
~ ~ I ~ tJi'r.rT ott 0fN it; , , 

tfT« Cl'li t{q:"R (approach) 1ft ~1 
&m"t, ~f.ti;r ~ ifif'f~ ~ 0fN it; 
~ ~ ~)1ft I Chief Com-
missioner will approach you 
arR ~ ~ "'~ rifi' ~& t(6cWl~ U 
00 ~ mIT ~ '11~lq,,!. arrof\ ~

am: 0fTq' ItT ~ ~ ~ (impres-
sion) 6Wi ~ f~ ll' il~ ~ 

8I'~Jft ~, aT ll' anq ~ ~ ~ 
~ fit; OfTq', <fI1 ~ rn ij- m U'licrr 
~, ~ '3~ autocrat mr~ am: 
'{f.I1fT lft ~~lfl f.r. ~ it;' ~III" 

~11iii\'~~m~~ 
~ afro am: if'fl'iif ~ ~ ~ 
~, "l smr~ ~~)~~~. 
1ft ~ ~ ~~"t ~ ~ ~ ~' ~~ 
~ tT iIf~ ;rn ~ ~ ~Ift 1f 
~ ~ attt ~R ~ f.Inrr \ifN 

~~~~~ ~.Ar 
q:~~mlll'l~i'~ ~ 
(Centre) it; r"r"Rff (Ministers), 

11ft iifT1ft U ~ ~ f I II'N ~ Vf;p 



~,a' Government of 26 MA~ 191n Part eState. Bm "'5 
. t ~ t fitr ~ ~,~ am: ~o ~ ~'{it" .. (Sooia.l EduoII-
~ ~ ~ am: ~ m itft tion) it; ~mr~, ~.qq ~ 
mr arR ~ ~ ~ m ~ ~ ern: iff ;rf aiR \jfi( ~ tl ~ , 
at..-r ""flf Eft ~ ~, ~ fw <t\' ~ .q qr, m ~ t;qJ' If1n' fii' 
~. ~ ~ 0TTtf~~ ~ 8T~ ~ ~~~ ~ ~~i( ~ qt 
'm ij'iti am: -tm ~ril' ~ attt t aiR ~ f.tirn ~ iffiJ i .. 
~ ~ ~ ~1m 'IT am;r 1ft ij'iI' 'iIi!' 1i";f w ifri w ~ ifiTi if f~ m 
m ~ \if~ ~ am ~ mlftl ~ .. ~lf ifiQ:T aT ~ t aiN'tita 'Ii 
~ \iIl6' i' aTtt arrq \ill ~~ ~ ~ 'ffiiI' ~ ~. f.fi' anq G11I' {lift ~ 
m' ~ ~ ifi1 ~ ~ ~ m (Board) ~ ~ <tiT ~ 
~ ~, am ~ t f.fi' ~ \i{snor "f~, aT m 0TTtf ~ U ~ .n 
~ u ~ qq: ~ij' ~ \ifcmf ~ ifF' qftr;f awf ~T' arrq';f Cf{t cit romn 
ar;;m ~~ ~ arffiC1T 3J~ ~ ~ ifil mm t ij'1fT"f ~ ~ i f1J 
~ ij''li.:T I '3fftf;f 'fill!~ ~ ~ arrq ~ ~ ~ ~ ~r lR t ~ 
relft ~( ~ RlfT 3I')~ ~;:gJ it arftf iT ~~ arcm: -~ ~ i1T, ;r ~ 
arri~ (order) ~p:rr I if~ ~'f 3fN ;f Cfqf wm ~ i fiJ dilliCCfoft 

~ ~ mlT'f ~ (treat) ~ \1116T i1iT m:r ~ «-~. ~ t 
~. am: cr~ ~ ar~riI arrq ~~, aJ~ ~ ~(f t m ~ (Neg-
~- ~ Cffr ~ fri arN 'lIT ~ roes) at\\: ~ liRr ~ ~ 
-iI'~r.f ~ f~ ~t t' at\\: ~m ~ i ~ t ~ t <fIR qt ... 
f.I; f.irn anW ~ Cfi@' \if~ ~ ~ l{'ii1ti~i"t' am: ~ f4qji!qa aIR :a;r 
.am: ~ iQT arq)llf ~ ~ am it; ~~ ~ ~ ~f'liH <"" am ~ 
m f'fifm;r ~ ~~. om:~i{lT ~ ~~. m m 9 ~ am" 
-if ~~r ~ lf~T~, ~ ~aR (r'r ~ ~ t ~ n arN 1ft 
~ ~ ~)ffi ~ ~T ~ ~, m ~ rn ~ ~, am: arrq fq 
~<tft ~;rf~~~~~T ~~~~~~il 
"ffifT ~ liFIT ~ ~~« ~ ~ 
-~ q ,qr(~'411t! ij,l am: ~ fun"W 
~ m ~ ~ ~ ffi ~t (I 
~m ~~Tam:qr t. ~qft 
q: ~ ..w f1rmft' I Wha.t is 
that? '" ~r ~ fiIi arN m ftri' 
~ f~ 'fie (clear-cut) ~ 
~ am:~~~f.ti~1f~ 
:atftlifll< ~ ~ t ~.qf t.R 
~~'I 

1("'.~I"(Educa.tion)" ~ 

... m~"", ~ ~rw"" 

~ 1ffif ~qyi ~ ~t"m 
q \jfi( ~ m ~ <fmI' i «'6'<w 
~ (informal meeting) iii( 

q ~, ~ ~ 5fT{1ff~ (Prime 
Minister) ~ ~ 'fm ~-A 
~ ~, at ~ at irn~WIi 1m 
(Demooratio spirit) ~ ~ i. 
~ Ar q: IfIrT ~f(3fRl' ~ t "" .. 
~ if ~"P~'"""~ 
~ m 'liliiif.:ijw (State Coua-
oil) ~ ~~ ~ ~ ,",,(W aw.r 
(electoral oollege)~ p Pn' -
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[~~~] 
~ ~ ~T. fit; ~ FI1F'1'E'G(! 
~ <til m ~ if~ ~ ij~ ztil 
~ ~ '1Ift am: ~~ 11ft ~ ~ 
Ij ~11tf.tf~~lif (administration) 
rn1flT~~t~~ ~, 
~~arM'~~i Ai ~ 
~~qlJft~ t~ why 
are you here? arTq iflif ~ :a"ij' 

~RJTif~am:~Cfli'~ 
~ ;1ft <til~ rn I 

~~ijf) ~~ ~ 
(Advisory Council)~, ~~ <til ctili 
~R: iJ{f ~'. am ~ <til. am: 
'i'lrm. ~~ ~ ct\' arnt <tlIl ~ 
~ orR \Ow,?) <~ ~ <til ifrt'l';f 
iIft iffir '* awr t ~l1f ~ ijif ani 
'A SJTl~ PJf.:r~;f ~ t ~ Cfi'iff 
when he instructs you, then 
only you do anything. am 
arA am~ ~ w fm ~ Rr ~ 
Ij\' 8I'f1;rcpR: f~ ~, CfI1Mr ~ 
1If~ ~ I :a"ij' ct\' il~~ arrq' Cfli 
an;r ~R t ~ ~ fm6 q;:sf~ 
fif;t?: ~ tnl~· am: ~ ~ fir.rc t 
~ O{q;ft trnr ~ 0fi1: ~ ~ \iI1ifT 
t and you are going to 
tush the Bill as l!Oon as p08~ 
sible. arrq' mcfi mq; ~ ~ . . . . 
~ (clear-cut) 3ftlitT ~ 'f.W ~ 
_1l1;iiiCIGft if ~ ~ ~~ <til ~ 
~ !fiT ~JlS(ff ;:r ~ air< ~ ~ 
inq' am;r if ~~ tfl' ~ ~ t, 
~ 8Rnft 1ft ~ 'IR: ~ ~ ;r 
el, ii\t ~ ~h qm ~~ 

" 'nq- • t fWt IfIfr ~ ~ 
4ritt t I ~ 

1lffi' ~ f~ i either give us 
something or nothing at aU 
~~)~~armR~ 
~ I ~ ~UT ;;n1f ffi' mms qr 
.. ~fof!fq~ ~ I ~ if ~ (bordor) 
q~ ~ am: if ~~~ ~ ("sche-
duled tribes) ~r ~ (area) i, 
~" ~ ij- ~ Q)I"I*4 , am-
~ ~f t ;;.mr ~ ffi if<9'l 
~ arr<f? f~ (Chamber 0{ 
Princes) t ~~(Chancellor) 
"<t t I qijj"'" fufm lft ~ 
~~I ~ ~ro ~)~6T 
~~~~·~mfiRr ~Iil 
~. Cll'R ~ ~OT ~ Ai be frank 
and be true to yourself. 

(English translation of the above 
speech) 

Thakur La! SiD&'h: Sir, it is indeed 
regrettable that not even a full day has 
been devoted for discussion on the 
Bill dealing with the Part C States and 
besides more than half an hour was 
spent in things which were not of much 
importance. However. we shall thank 
you for whatever time you give be-
cause, after all, what has to be dolie 
has already been decided upon by our 
rulers: some people are given oppor-
tunity to speak only for their self-
satisfaction. Everybody is aware of 
the circumstartces under which Part C 
States were formed. When integration 
of States was taking place in the coun-
try, Sardar Patel had already a plan 
in his mind for the inteeration ot eac:b. 
State. He had a specific approach and 
he wanted to set them in proper places 
accordir.gly. But God wished other-
wise and he was taken away ftom here 
prematurely. This has been our mi.t-
fortune for else duriIl2 the six months 
tha' have passed decision would ~ 
tainly have b~n reached with rqaid 
to several States, at least somethiDI 
must have been setUed about Bhopal 
and other States too would not have 
been in the position In which they 8Dd 
thenselves today. When our Miut.-
ten saw that the Members trom. Put 
C States were not quiet. that they Wt!!tW 
agltatina. holdinl meetiDp outslde and 
briqlinl relOluUona in the HuuR, tbq 
brOUcht forward. in order to plac:ata 
~4tID Q W-con.s1dend BIll. ". .... 
object of which was to wiD tbem 0ftI' 
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somehow by 8ivin8 them some ri8hts. 
Tbis is in no way a proper t.h1niI, for 
the people of Part C States are as 
much entitled to lovern themllelves as 
other parts of the country. As for an 
Instance I take Bhopal. If in 1947 
Bhopal bad not been left aside by 
chance and would have been mer8ed 
into some neighbouring province, 
Madhya Pradesh or Madhya Bharat, 
then could have it been said that the 
people of Bhopal are backward? If it 
had gone to Madhya Pradesh. its place 
wo~d have been in Part A States and 
if it were merged with Madhya Bharat 
then it would have at least been in 
Part B States. But now nobody pays 
heed to their condition and people look 
to the consultations that take place 
between the Nawab Sahil> and the States 
Ministers and wait for the decisions 
that may be reached. 

When it comes to other States. e.Q. 
when the Kashmir a1lair and other bi8 
affairs come up, it is said it is the rillht 
of the people to decide and they should 
better be asked, But do the people of 
Part C States not have the right to be 
heard? On this question of merJier an 
agitation was made by the people of 
Bhopal in 1948 and many persons went 
to jail during this agitation. They 
were assured in the jails that negotia-
tions were going on between the Cen-
tral Government and the Nawab and 
the matter will soon be settled in theIr 
favour and therefore the agitation 
should better be stopped. We stopped 
it on your assurance. But what was 
the result? Our condition today has 
gone worse than before. During the 
time of the Nawab. there was a Legis-
lature even. People had a ril(ht to 
express their views there in the Legis-
lature. Today. there is no Legislature. 
Today it is asked whether the adminis-
tration of the Chief Commissioner is 
not good. I have to say that the position 
is that nobody wants one man's rule, 
it does not matter whether it is .cood 
or bad. By this method YOU are only 
creating dictatorship in Part C States. 
We all through fought the Enalish for 
the sake of establishing democracy in 
oUr country. but today. when we have 
got l>ower in our hands, we want to 
keep dictatorship in Part C States. If 
,.ou do not wan~ to give us our own 
rights then we must be clearly told that 
... e will have no representation and 
that we have no right to that even. 
It will be a better course to follow 
rather than advance any exCuses or 
pretexts or as an hon. Member has 
jUst stated, a clear statement of the 
pt)1ie, In ·thl* respect ~l serve better 
than any other eyewash busine88. 

Ben in India you have conceded 
eertain rljrhta to,. the Seh"uled C88tU 
aIId IJtheCiJlW Tn_. The" will be 

able now to capture almost tbirtT J)8r 
cent. ot total number ot seats in ·tbe 
Parliament and their representative. 
will be elected to the State Legislatures. 
They will, thus. exercise complete con-
trol over their destiny. Many people 
hold that it will yield unwholesome 
results in times to come. You have. 
nevertheless, paid no heed to that 
counsel and in pursuance of democratic: 
principles have ever held that every 
individual. community or nation should 
have full opportunities to display their 
merit and should also be suitably re-
warded. We should not deprive them 
of their rights merely because the,. IU'e 
backward people or are not "suftlcientl1' 
ad"anced. We shall certainly eive 
C.em their rights. Speaki.nc for Part 
C States people, in some ot them 
they are more advanced than even 
Parts A and B States people. It is 
however, a matter of pit,. that the,. 
continue to be deprived ot these ri&htL 
The Jaora State has now been mergecl 
in Madhya Bharat. Had that not been 
done, then like Bhopal, it would have 
also been reduced to the status 01 a 
Part C State. Yet Jaora has given the 
country a great personality who holds 
charge of governorship of ODe of our 
major State,;. It is meaningless to SQ-
gest that people ot Part C States lack 
ability to shoulder the responsiblliV 
of administration. Many capable per-
sons of repute, who have held high 
offices, came from these States. Why 
don't you come with a clear statement 
that you have no time to consider all 
these issues in a proper perspective. It 
is a matter of misfortune that yOU do 
not pay any attention to the future pros-
perity of a crore of our countrymen. 
I do not want to induIee in any person-
al attack, but I cannot help saying that 
neither sufficient and proper attention" 
is being given by my colleagues to the 
different clauses ot the Bills moved 
here in respect of Part C States. nor 
on their own part they make a proper 
study of the Bill concerned. FurthaDi 
they want to rush through this . 
making hasty amendments. Is it any-
thing short of our misfortune? It pam. 
me extremely to say so but we are quite 
helpless in the matter and there is no 
way out. We have been your maiD 
support and you OWe your present 
positions to our tremendoWl sac:riftceL 
Again Part C States have not la..-d 
behind other provinces in the counWI 
ftght for freedom. You can wen re.u. 
the way you are maltreatina ~ 
States now. Just look into your miDd 
and see what you are lOine to do. YCMJ 
want Bhopal's mercer on arounda or 
the smannelS of its area. f bold It is 
a mere elleuse. Howsoever ... an. 
thJq IHJ M.. none ia the wad .... 
to 1018 • separate enu:. rt.. __ 
poaalble .that wblle beJon~ to ~ 
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[Thakur Lal Singh] 
I should aim at its extinction; at times, 
however. we became prepared to sacri-
fice a smaller entity in the cause of 
bigger good. But for that considera-
tion, I would have pleaded for a sepa-
rate existence for each unit and would 
have raised my voice against thtl 
merger of ,any area. 

Kerala and Malabar in the South are 
making efforts to maintain themselves 
as separate units. If they succeed, 
there is no justification why our other 
bigger areas should not be .&!lowed to 
maintain their separate entItles. Des-· 
pite all that I have been advocating 
the merger of Bhopal. You, however. 
neither merge it nor give it any rights. 
It is nothing short of our misfo~ll;De. 
Our regret is that while remauung 
within the Congress, we cannot criticize 
our own Government. There are two 
alternatives before us; one is that 
following the dictates of our conscience 
and principles we sh<?uld. leave . ~e 
Consress, raise our vOIce lD oPPOSItion 
and start agitation. The other is we 
should silently endure ali good or 
bad that you may do for us and, th~, 
sit inactive in our homes. Why this 
nervousness to decide so early that 
the hon.Minister must reply to the de-
bate at Quarter past twelve? I am 
utterly unable to see any reason.in i~ 
It has been said that he must beglD his 
reply at that time so that the Bill 
may be passed by tomorrow without 
fail. How is it that while there was 
no time left to resume the debate on 
the 'Peoples' Representation Bill' 
and there was no other agenda before 
the House, then this Bill regarding 
Part C States was taken up and we 
are asked to rush through it and pass 
it so hastily? What is all this fun? It 
is no use to advance such excuses. 
You should state it categorically tpat 
you want. to do nothing in the matter 
and that the autocratic rule of the Chief 
Gommissioners will be kept intact in 
these areas. It is a stroke of sheer ill-
luck that. -while under the British, 

. there was the Nawabs' rule in the States 
for GJ many years and now that free-
ciom has been achieved, those States 
are asked to remain under the auto-
cratic rule of the Chief Commissioners. 
Two or three advisers, that you are 
appointing there, have been given no 
special powers. They will, neverthe-
less, stand to blame for all the ill 
coD.lequences of the various actions and 
Policle.. These poor fellows will have 
no approach to you while the ChIef 
CoII)11liflsiQner can have that privUege 
at all times. Th.r Chief Commissioner 
will .approach you and declare the 
advtseri to be utterly incapable aDd 
unftt and. thus would creMe an lmprea-
mOD OD j'ou that he was the only _oR 

capable person. I, therefore, say that 
there is none to prevent you from do-
ini so. You can keep him an autocrat. 
The world will ai80 note that one crore 
of our people who were till recently 
held in the subjugation of the British 
and the Nawabs, are no better off even 
now that freedom has been aclUeved. 
They will see that those ,PeoPle are 
rather worse off and I may be ex-
cused for makin" bold to say that these 
Part C States are just like the Jagirs 
of the Ministers at the Centre. You 
ha ve proudly proclaimed that sums of 
36 lacs and :W lacs of rupees have 
been advanced to Bhopal and Vindhya 
Pradesh as aid and that with this help 
the work in those areas is heine run 
quite smoothly. In the circumstance, 
none dare raise his or her voice agaiq8t 
you. The result is that people always 
stand hand-foldoo just as they used to 
do in the days of the Nawabs or 
Moghul rule in this country and what-
ever orders, right or wrong, you may 
Issue. art" carried out respectfully and 
faithfully. If however, you order them 
to break the very land. their answer 
can be no more than "very well. Sir". 
You provide them with outlines OD 
paper, and they strive their utmost to 
carry out your orders. These States 
are being treated as JagiT. and the 
officers posted there are merely to carry 
out your orders like servants. What 
happens is that those persons who can-
not be accommodated elsewhere or 
whom you yourself want to turn out 
on grounds of inefficiency or even old 
and retired pensioners who can ap-
proach you are posted on these jobs 
and the local people never get a chance 
as if our State is a maintenance >house 
for all such persons or is merely meant 
to make such experiments. What is 
that? I want vou to arrive at some 
clear-cut decision in the matter and 
state clearly whether or not you intend 
to give them some rights. 

Last year you had provided under 
'Education' a 1o'UlIl of two lacs towards 
the Social Education Scheme in Bhopal 
Subsequently that sum was dropped. 
On drawiJlR attention to this omUt-
sion. we were told that no funda were 
available for educational purposes. It 
is a matter of shame that on our ask-
ing for the ·money. we were given the 
taunt that when we were unwf.llina to 
recognise the Board set up by them. 
it was inconsistent for us to ask tr. 
the money. You reprd the people of 
these States as beggars whom 70U will 
lOve anythJne only by way of dlarlV. 
I fail to see whY. when the total rev. 
nue of the country is UDder the control 
of the Centre. J'OU reaud tb8e ~ 
as mere nqroea or otbec. v... of ... . ear cla-. '!'be ~traIl .... --. 
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Departments of these places and the 
Secretaries inc!large of them and even 
th,e Chjef Commissioners are all entire-
ly at your mercy and are always coax-
ing and cajoling you for the grant of 
more funds. It is at your sweet will 
that you may favour whomsoever you 
may wish. 

Once when we were holding an in-
lormal meeting in respect of Part C 
States, the news reached the hon. Prime 
Minister. Being a person of democratic 
spirit, he thought it absurd not to do 
anything with regard to these States. 
As a result an electoral college for 
holding elections to the State Coun-
cil was decided upon. As for the han. 
Prime Minister, I wish to say that he 
is surrounded by many internal and 
extern:al. anxieties and the issue of 
administration is also before him. I. 
however, want to ask you what pur-
pose your presence is serving and wh31 
are you here? Why don't you pay 
:attention to those areas and try to 
redress matters there? 

The Local Advisory Council in 
Bhopal enjoys no rights. Why do not 
'you take steps to give them more 
rights? Even the right of having an 
electoral college was conceded to them 
on the personal intervention of t~e hon. 
Prime Minister. When he instructs 
you. then only you do anything. On 
your oVlln part, you never want to do 
anything to give them their rights. I 
have been given only fifteen minutes 
to draw your attention to this state 
of affairs and I am left with barely two 
minutes to conclude. And you are go-
ing to rush through the Bill as soon as 
possible. You should state your case 
in a' clear~ut manner and should not 
take recourse to pretexts so that people 
may not have any misgivings. You 
~hould not try to pass vegetable ghee 
for pure ghee just to flatter people. 
You should give them a clear picture 
of the future pattern of administration 
that you want to give them. I want 
you either to Ilive us something or 
nething at all. Bhopal should eet all 
that is due to it. As a matter of fact 
Bhopal's has been a very much un-
fortunate case. It is neither situated 
on the border nor is a Scheduled Tribes 
area. It is the most advanced State 
and the Nawab of Bhopal has been the 
Chancellor of the Chamber of Princes 
for many years. The local population 
.is also sufficiently intelligent. If they 
will not prove quite upto the mark, 
they will not cut too sorry a ftgure 
even. I therefore, call upon you to be 
frank and true to yourself. 

Shrl ~palachart: I wish to 
bltervene onl7 for a few minutes. 
Much hal been said by Pandit M. B. 

Bhargava-who is oot here-aboui 
bureaucracy and autocracy and thinp 
like that. (An Ron. Membn: ·Pandit 
Bhargava has come). ~ do not wWa 
the House to continue to have these 
prejudices. Once really democracy 
takes power and any ofticer is entrust-
ed with resT)onsibility he has to act 
even more bureaucratically than an 
officer appointed by a personal ruler. 
The amount of power exercised by 
democracy cannot be less than the 
~mount of power exercised by an auto-
r.ratic ruler. The power quantum being 
the same, the responsibility quantum 
heini the same, any officer entrusted 
with responsibility has to exercise the 
powers. In fact I am reminded of my 
I)WD experience of many yean ago 
when I went to a French territory in 
India, Pondicherry-I have never gone 
abroad-and I found that a constable in 
Pondicherry under the French Republic: 
had far more authority than a con-
stable in India at that time. He sat 
next to me, when I addressed a meet-
ing. in a chair as if he were the chair-
man of the meeting and I saw that in 
France things were different from what 
I knew. 

MerelY talkinAt about autocracy and 
bureaucracy leads us nowhere, because 
we have to be completely responsible 
and powerful in democracy as much 
as in any other form of Government. 

As far as I could understand or mis-
understand my han. friend's Hindi 
speech, he thought that this Bill was a 
sort of vegetable ghee. He thought also 
perhaps ~hat Part C States were treat-
ed aoan like Scheduled Castes and 
Tribes. He i!ould well have said it. 
even if he did not and I want to refute 
that notion. 

Part C States have a history of their 
own. They differ from other States in 
many respects and each one of them. 
qiffers from every one of the others 
also individually. There are some 
States which are small and which 
everybody expects to be merged. There 
are others which are highly diftlcult to 
'llanage and therefore must be kept 
under complete contact wit~ the ee. 
tre. But most of the Part C States 
had rulers and they have emerged 
from personal rule. Part A States had 
for a long time a system of 1Ovent-
ment with budaets. disc:ussioas in the 
lecislature, ftnancial statement. aDd. the 
like. The States under Rulers had DOt 
that Idnd of experience. J'or aood or 
evil most of the Part C States ilia.,. 
emerged from penonal rule- aDd thv 
baV6 . no Rulers now .. Part B Sta_ uve. who \are ealled &Jpruauldla. 
'lbeiefon! their positiOD fa .."....... 
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[Sbrl Rajagopalachari] 
not that anyone wants to keep them 
anomalous for all time but they are 
in fact in an anomalous position. 

Then there is the position of Delhi, 
which jIllY· friend Mr. Deshbandhu 
Gupta will discuss at great length, I 
am sure, later on. But the very fact 
of good fortune is sometimes a mis-
fortune also. The capital of a great, 
bie nation and Republic must not only 
enjoy the prestige and position of the 
metropolis of a big Indian Republic 
which figures in international circles 
but must also have the misfortune of a 
metropolis. We cannot have two Gov-
ernments in a metropolis. There are 
difficulties attached to that. which we 
shall deal with later on, if necessary. 
I want only to strike a note of hope. 
Let us not allow ourselves to shout the 
slollan "All or nothing". That was all 
rieht when we dealt with a foreign 
Government but when we deal with 
our own representative Government 
the sI0.'~3n "All or nothing" for local 
eovernment has no great meaning. On 
the contrary, I believe that Part C 
States which will be governed under 
the Bill now proposed which is going to 
be hatched, modified and finally pas-
sed, will probably be better governed 
than many Part A or Part B States. 
My feeling is that the smaller the size 
of a State the better the quality of the 
Government that you will produce in 
those areas. If I had my own way 
I believe that Parts A and B States 
should also be reduced to the size and 
quality. of administration of Part C 
States in course of time. Then we 
shall be able to govern with a direct 
tduch. The Governors or the Minis-
ters, whatever name you call them by, 
will have direct touch with the people 
in a much more familiar and intimate 
manner than we have now in the very 
large States. 

I quite agree with the last speaker, 
Mr. Lal Singh. who said that every 
thing should be done frankly and 
straightforwardly but let us not do 
things hastily. Frankness is not the 
same thing as haste. We must not pro-
ceed. especially when responsibility is 
our own and power is our own, with-
out care. There is nothing that is be-
ihg done now which is intended to 
keep down Part C States. On the other 
hand it is the opportunity and the ad-
vantage ot an experiment that is asked 
for by the Centre. I quite agree with 
lilin when he says that dealing with 
Part C States In Parliament is not 
satisfactory. I go the whole hoa with 
hlri1 that it is no use takina up Part 
C' 9tA~ Ituestiofts here lh d.tall. lD 
Parliament, whertf the attention' 01 

Members is distracted by more import-
~l1t things, and therefore it is neee&-
sary to transfer actual and eftectlw 
responsibility to those who are res-
ponsible for Government in Part C 
States. At the same time we must 
not do things in haste or without pro-
perly measuring the circumstances of 
each case. Hence this experimental 
measure. 

At once without any waste of time 
we shall proceed with the very brilliant 
idea which was given by my hon. 
friend Pandit Bhargava. His idea will 
be seized and worked out, namely, that 
the electoral colleges that we bring in-
to being in Part C States should not 
be simpltv left functionless like the 
appendix in the human organism but 
will continue to do something, after 
electing the Members of the Council of 
States. It is a very good idea that the 
electoral college should be taken hold 
of and those who have been elected 
with trouble and commonsense on the 
part of the adult voters in those areas 
should be utilised for some function 
or other. I think my hon. colleague 
who is in charge of this Bill will work 
out a scheme by which this college will 
function like an eye and an ear and not 
remain like an appendix doing nothiDz. 
When that is done we would have a 
complete system. Names do not mat-
ter. You will have an executive head 
who will be your servant and he will 
have to work hard, with power and 
not with less of prestige, because if 
you reduce the prestige of your eze-
cutive officers the administration will 
suffer. Democracy stands as mum to 
gain by the prestige of its. offieen .. 
autocracy in the old days 4!lid. There 
is no difference on this point. The 
executive head should not be interfered 
with by Ministers or Meinbers of 
Parliament writing or asking the Chief 
Commissioner to promote or· transfer 
so and so or get rid of so and so or 
do some mischief or give some advan-
tage to so and so. He should be the 
sole reo;ponsible head for the exeeutl ..... 
personnel. 

Shri Sondhl: But the Ministers may 
go on writing to the Chief Cornmb-
sioner-the Chief Commissioner maT 
go on receiving letters of recommenda-
tion ~m the Ministers themselves.. 

Sbrf Rajappalaehari: I was refer. 
ring !ipecially to the Ministers. t h~ the hon. Member doe. not refer .. 
Ministers in Parliament here but .. 
Ministers there. 

8Iui Soadhl: I refer to the Muus ..... 
in Parliamenl 
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8hri RaJqopalachari: It was very 

gracious on his part to make that refer-
ence, but I refute his allegation. (In-
teTTuption). Let us not go into that 
now. 

SofiaI' 'as policy is concerned, if 
Pandit.Bhargava's idea is taken up and 
we ha ve a fair-slZed legislature in each 
one of these States-I find according 
to the People's Representation Bill 
there will be an average of thirty, 
forty, fifty or sIxty members in each 
one of these States-very good and 
handy legislatures they will be, they 
can sit in a smaller room, talk more 
familiarly than we do here and with-
out going into personal quarrels they 
can decide policies and maintain the 
administration in a very proper form. 
I have no doubt that it will work: well. 
And then the Ministers will be res-
ponsible and they will also work satis-
factorily. There will be no 'vegetable 
ghee' about it. It is good, honest, 
cow's ghee, Only the cow is not all 
white, the cow is not of uniform beauti-
ful Sindhi colour, the cow is dapple. 
But that was the colour of Kamadhenu, 
Kamadhcnu was a dapple cow; it was 
a sort of pie-bald not one colour. But 
it was an exceedingly good cow. This 
Part C States Bill I think will be the 
Kamadhenu for these States, I have 
no doubt in my mind.' Only let us not 
ruin the whole thine by sayin" "All 
or nothing". Government will be 
pleased, that is to say my hon. col-
league will be very pleased, and may 
say, "Yes, this Bill is very unsatis-
factory. We shall not iO forward with 
it", and everything will remain as be-
fore. I hope the hon. Members wi 
not induce such a thought in my hon. 
colleague's mind but will encourage 
him and induce him to go ahead with 
this measure. We will correct it next 
year if there is anything to be done. 
There is one great advantage in Part 
C States; whereas Part B or Part A 
States are a little rigid. Part eStates 
can acquire all the powers of Part A 
States without appearing to have the 
power in so many woras. There is 
nothing to prevent the President from 
conferring every privilege which Part 
A States are enjoying, on Part eStates. 
Only. let me remind hon. Members who 
are interested in these States of one 
thing. I have a paper, a very interest-
ing paper, before llle which has three 
columns: revenue. expenditure and de-
ftcit. I find all these States are minua, 
minus, minus. Minus 35 Himachal 
PradesR, minus 7 Bilaspur. Bhopal Is 
minus 76, all in lakhs of rupees. 

Thall .. La} Sbarb: It is due to U'a~ 
torizatiori of land. 

Shri RaJacopalacbarl:It is improve-
ment. But '.1p till now no budeets bave 
been prepared in those States and now 
for the first time we have eot these 
figures. I have also calculated in my 

mind the addition, of a portion of income-
tax which should normally be due to· 
them. All together their deficit La 
Rs. 500 lakhs but the income-tax por-
tion will come tc about RB. 40 laths. 
I do not say nothini should be done-
for them. I lay the administration of 
these States will have to be done 
with some care. 

Thakur La) Siilgh: At the cost oC 
keeping them under the thumb. 

Shri Rajagopalacbari: No thumb-
It is keeping them on the lap. \Ve have 
to maintain them in good order. We 
have to take care of the baby till it, 
is able to walk and go about. I know 
it is ne(;essary to fall before one can 
learn to walk but surely we do nol 
send ,our children with the express 
purpose of falling-we have to take 
the chance of its falling but we have-
to allow it to learn. Not that these-
States will be in their babyhood for 
a long time. but as soon as the Minis-
ters are on their feet. as soon as they 
begin to exert pressure, then I am_ 
sure the Chief Conimissioner will say, 
"Please allow me to resign. PIe .. -
appoint a constitutional head." It will 
not take much time. I promise you 
everything will be all rieht, soon, 
especially if hon. Members here will 
give them sound advice as to how to 
make themselves disagreeable. It la. 
very easy to get reforms quickly en-
ough ..... 

Dr. Parmar (Himachal Pradesh):-
May I know the financial aid given. 
to Part A States! 

Shrl Rajagopalaehari: Plenty. But 
that is a long-standing business; we· 
have been giving them for long and 
sometimes we give loans without the· 
hope of getting them back. It is true, 
but at the same time if hon. Members 
will look mto the concrete picture, they 
will see that when a big State is manag-
ed it is possible to adjust things. But 
suppose you take a State like Ajmer 
and it is deficit to the extent of Rs. 69 
lakhs. It is not easy to manipulate-
thiqgs in a small State which is smaller 
than an ordmary district. And Ajmer-
is a kind of an island. It had a strate-
gic pOSition when the Rajput states-
were all around it, but at present they' 
have become a Union and no astrolo-
ger-and at present I-..!'nd astroloD' 
is more popular than u was in m:r 
childhood ..... 

po~lr ~db~eIW~~~ ~. 
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. Shrl Rajqopalachart: I assure so 
far as I SIn concerned I SIn a heartY 

disbeliever in a&trology, and-I speak 
.for myself-I think every alternate as-
trologer tries to cheat rather than pro-
phesy. That apart, I was speaking of 
Ajmer and 1 say not even an astrologer 
will be able to say what the fate of 
Ajmer will be; It is too small to have 
a legislature and a Governor. You are 
not satisfied with a Chief Commission-
·er-you want a LieuteIljnt-Governor. 
Then you will say. "A Lieutenant-Gov-
ernor is not satisfactory. It is a sort 
of a military rule. We would like to 
have a Governor". Is it possible? 
(Interruption) Let Ajmer work under 
the present system. . Let us see. and 
then we can bring about changes when 
necessary. 

Sbri Desbbandbu Gupta: May I 
. interrupt the hon. Minister _ain and 
ask a question? As regarcU; Bhopal 
the difficulty is about the covenant. 
You cannot merge it with any other 
state unless ·the Nawab agrees. What 
:is the difficulty with regard to Ajmer? 
Why not at least mer~e it? 

Sbri Rajagopalachari: I am very 
. doubtful. I am not so very much in 
touch with popular feelings as my hon. 
friend is. but I think I am right in this 
that a great many people in Ajmer 
wou~d object to merge Ajmer. (Inter-
ruption) I think a question can be put 
privately to Pandit Mukut Beharilal 
Bhargava on th!lt. 

Pandit M. B. Bbarg&va: On a point 
of personal explanation, may I remind 

:the hon. Minister that I, on the fioor 
of this House, on behalf of the people 
of Ajmer demanded merger and Sardar 
.Patel. for the reasons given in his de-
claration, said that the time was not 
ripe for it and that he could not do 
it? Of course the times have now 
·changed ...... 

Sbri Rajagopalacbari: They have 
not. 

Pandit M. B. Bbargava: We are on 
·the eve of elections and if you are 
• setting up this electoral college why 
not entrust this duty also to that body 

·to decide the future of Ajmer? 

'Sbri BaJagopalacbari: The electoral 
college is not, in my opinion, good en-

·ough to work as Jl plebiscite body, but 
good enough'to run the administration 
:and advise the executive and tlre Minis-
·ters. We can90t cut up India into a 
·.number of self-deciding bodlea u to 
the fonn of Government tha~ the;)" 

... ould hue. It Is impou1ble to 
.Iovern India as if it were Europe and 

give to each district its rilbt to decide 
as to what should be done about Gov-
~rnment itself. I do. not think that. 
18 good advice which Pandit Bhareava 
has given. but as regards his own 
opinion I understand he is for merger. 
I hope at a future time we shall knoW 
exactl~ how people feel about merger. 
He saId time was not ripe when the 
Sardar was here. I feel the time is not 
ripe even now, not ripe at all before 
a~ election and not ripe when Minis-
tries are changing In Rajasthan rather 
at brief intervals. Therefore, I think 
we should not ~ of merger just 
now. We have to wait. 

I have talked frankly becau.e Mr. 
La} Singh wanted me to talk bluntl7. 
I did not intend to speak for so lone. 
The main brunt of the battle u lett 
to iny hon. colleague . 

.Sbri S. N. Sbn¥' (Vindhya Pradesh): 
SIr ....... 

Dr. Parmar: Sir. I hope the hon. 
Minister will not be asked to reply at 
12-30 P.M.? 

Mr. Deputy-Speaker: I was look-
ing to the hon. Member to see if he was 
intent upon standing up. I have got 
a list of Members here. Mr. Deshbandhu 
has already spoken on behalf of Delhi 
and for Ajmer Pandit Bhargava has 
spoken. I was expecting Dr. Parmar 
from Himachal Pradesh to get up. But 
he was sitting tight in his seat. So I 
had to call Mr. Shukla once agala. 
though Mr. A. P. Sineh from ViDdhn 
Pradesh had spoken. 

Hon. Members are too exacting in this 
House. What I was saying was that 
I want to distribute opportunities to 
all Members representing the ditlereDt 
States, so that there may be no m0no-
poly and there may be no grievance on 
that score. What is the meaning of 
the hon. Member saying that the time 
should be extended? I have no objec:-
tion to it. I will put the closure motion 
to the House at 12-30 P.M. H the 
House wants discussion to continue. 
let it continue. If the House accepts 
closure. discussion will stop at 
12-30 P.lIL 

Sbri S. N. Sbukla: This Bill. as 
it is before the House, falls short of OUl' 
expectations, especially of ~ peo~ 
of Part C States. Personally speakiq 
for myself I do not feel very ma 
enthusJastic about it. We have put 
our demands for respcmsible ~ 
ment in all the Part C Sta ......... 
peclally Himachal Pradesh and 'VIDdh7a 
Pradesh. before the Leader of tile 
House and in th1a HOWIe .. -..rat ttm. 
and we were promised that .'JIIt''WUtIld 



J 
H60 Govemmeft.t of 28 MAY 1951 P4Tt eState. BUI 

be brought. But it has taken so much 
time that today when it is before the 
House there is hardly sufficient time 
to consider over the various provisions 
of the Bill. 

In this Bill provision has been made 
in Part II for setting up Council of 
Advisers in . almost all the Part C 
States. As regards Himachal Prade~h 
and Vindhya Pradesh when the Leil3-
lative Assemblies will be established 
after the General Elections there will 
be Councils Qf Ministers. Excepting 
in Himachal Pradesh and Vindhya Pra-

• desh a feeling of uncertainty remains 
about the future of all other Part C 
States. They are going to be kept 
under Central surveillance or super-
vision because they are backward. and 
also on account of certain strategic and 
other special reasons which are best 
known. to Government. If this is the 
consideration. then they should be 
given their due. They demand res-
ponsible Government. If the Central 
Government want to retain them for 
their own reasons beneficial to the Cen-
tral Government. then they should be 
given the responsible Government that 
they demand. To deny them responsi-
ble Government. to deny them their 
democratic rights and still to retain 
them as distinct entities in the ad-
ministration of the country is not fair 
as far as I think. 

As regards Himachal and Vindhya 
Pradeshes, Legislative Assemblies have 
been provided. But I would say that 
the powers that have been given to 
the Legislative Assemblies are not very 
wide, but rather as some of my hon. 
friends have said, they are reactionary 
in character. Why the powers that 
have been given to Part B States have 
not been given to Vindhya Pradesh or 
Himachal Pradesh is not known to us, 
at least to the people of Vindhya Pra-
desh and Himachal Pradesh. It is said 
that there are certain constitutional 
difficulties. which come in the way of 
investing Vindhya Pradesh and Hima-
chal Pradesh with full democratic 
powers and responsible Government. 
As far as I could see, these constitu-
tional difficulties will remain and will 
be allowed to remain as long as there 
is no intention on the part of the Gov-
ernment to give full responsible Gov-
ernment to the people. The moment 
Government intends to give powers to 
these States, all these constitutional 
difficulties will disappear at once. 

As for the provisions that have been 
made here with regard to Vindhya 
Pradesh and Himachal Pradesh. I would 
like to draw' your attention. Sir, to the 
fact. that the Chief Commissioner's rule 
In Vindhya Pradesh and Himachal Pra-
desh has been sought to be perpetuat-

edt The Chief Cornmluione:r b all ilL 
all there and he can do and UDdo aD,7-
thing that he likes. He can take the 
whOle credit for himself and put the 
whole blame on the Members of Parlia-
ment who come from those tstate!. 
Anything that goes wron, there ia due 
to the Members of Parliament of Vin-
dhya Pradesh and Himachal Pradesh. 
For myself, I . can say that last year 
grazing tax was levied. It was reall7 
very harassing to the people. When 
the people went to the Chief Commia-
sioner and asked him. "Sir, why do-
you levy this tax?" he said: "It b the 
Members of Parliament who have dODe 
it, not I." Now a reorganisation 
scheme was sent here for the COD-
sideration of the States Ministry. 
That has been delayed,-I do not kpow 
why. The service people are very im-
patient there. They want something 
to be done and went to the Chief C0m-
missioner and asked why he had not 
finalised the schemes. He said: "Well, 
I was very enthusiastic; the Centra! 
Government was very enthusiastic, but_ 
the Members of Parliament from Vln-
dhya Pradesh opposed this idea very 
vehemently and therefore it is betnc. 
delayed." 

Now, this is .the position in which 
the Chief Commissioner finds himself 
there Now you want to set up an 
Advisers' regime during the interim 
period .. The Chief Commissioner came . 
to us personally and asked us: 
"Do you think that it will be good for 
you to accept the advisership durfng 
the interim periCld as long as the elec-
tions are not over?" I repiled: "What 
is the harm?" He said: "SuppoSIng 
you accept it-it is not very good-
you will not win the elections. So 
please accept Ministership after the 
elections. During the interim period 
do not accept these things." Is he our 
guru or instructor? He gives us les-
sons in democracy and says that we 
should not do this thing and that. So 
many organisations send telelmllDS to 
the States Ministry to the effect that 
they do not want any Council of Ad-
visers for Vindhya Pradesh. They are 
all inspired telegrams. 

So the Chief Commissioner is an in 
all there. Now that power of the Chief 
Commissioner is going to be perpetuat-
ed by the provisions of this Bill. I 
shall point out how it will be done. 
Our respected Rajaji said that the Bill 
will emerge in a very ftne shape. n 
may be so. r trust him when he says 
it. But the present shape is not at an 
hope-inspiring. 

. 12 NOON 

Nowb there will he a Le:rll'l1aU ... 
Assem ly whicb 'Will be an elected 
body. But who will be the ~ til· 
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·the Assembly? The Chief Com-
mIssIoner himself. The Chief Com-
missioner will be the ex-offi.cio Speaker 
of the Assembly. That is the position. 
Can you envisage that situation in 
which the bead of the State himself 
'comes Bnd presides over this Parlia-
"ment and becomes the Speaker? 

Shri Sl"hva: Governors used to 
. preside. 

Mr. Deputy-Speaker: In the Minto-
. Morley reforms it was done. 

Shri S. N. Shukla: Do not think of 
'those earlier days. Forget them, be-
cause we are now living in the pre-
sent day. So many things might have 
been done in the past. . But do not 
plead them and for God's sake be kind 
to us. Do not repeat those things when 
the question of Part C States comes. 
They may be repeated, if you want, in 
other instances but not in the case of 
Part C States. 

So the Chief Commissioner becomes 
e?,-officio the Speaker of the Legisla-
tIve Assembly. The elected Members 
will be there. There will be Ministers. 
They will carryon the work of the 
administration. Then why not entrust 
this work to an elected Member of the 
House? He should be made the Speak-
er. You say that responsibility will 
devel?P ~y convention. I' also say 
why 10 thIS case should it not develop 
by convention. When all the Members 
sit together they should elect one from 
amongst themselves to be the Speaker 
Of. ~e House. TJ;1a~ is perfectly per-
mISSIble and adnussIble. There is no 
constitutional difficulty about it. You 
say there are so many constitutional 

. difficulties. I ask, what is the con-
stitutional difficulty in this case if all 
the Members agree and elect one from 
amongst themselves? 

Mr. Deputy-Speaker: There must 
. be somebody to preside over that meet-
mil. The Chief Commissioner will pre-
side. . 

Shrl S. N. Shukla: For that day I 
can concede that. For an hour or two 
let t~e Chief Commissioner preside and 
let hIm have the pleasure of being the 
'Speaker of the House also. I have no 
-objection to that. But if he continues 
to be the Speaker of the House for 
years and years and guides our desti-
nies, that is not the way to develop 

-democratic institutions or conventiOns. 

. 8hn 81dhva: Even for electiott the 
Chairman the ordinary practice .. to 
choose an independent man and not an 
official of the rank of Chief Com.mis-
sioner. Even in olden day. that was 
the practice. 

Shrl S. N. Shukla: The second thing 
for the consideration of the hon. Minis-
ter is that the Chief Commissioner will 
be the President of the Council of 
Ministers. There will be the Chief 
Minister as well. For what purpose 
is the Chief Minister there? Then do 
not have the provisiotl of having a 
Chief Minister. Call all the Minister!! 
equal---i'!very member in the Executive 
Council should be a member. But if 
he is a Minister, there must be a Chief 
Minister. And if there is a Chief 
Minister, he must preside In the Cabi-
net meetings, not the Chief Commis-
sioner. It the Chief Commissioner 
comes there, there will be interference. 
I say there will be no meeting ground 
between the two. The Chief Commis-
sioner probably will dominate, I say. 
As Dr. Tek Chand suggests to me, be 
will dominate. Moreover, in the nor-
mal course of affairs I presume that 
he will be an ICS man. The les man thinks in a very 
different way. I am not so much 
critical about them, but their tempera-
ment, their whole mode of work. is 
quite a di1ferent one. It does not tally 
~t all in any way with that of the 
~ple, of the popular per~ns. The 
ICS man thinks: these people bavCi' 
fought in the freedom's battle and they 
are now worth nothing, they cannot 
carry on the .administration, we can do 
that. That is what he thinks. And 
the popular elements think: that the 
rcs men are good for nothing, they 
are friends of the British people, and 
they are still working as ftfth-column-
ists. That is rrow these two sets of 
people think about each other. How 
can they pull on together in at.t Ex.e-
cutive Counril? So my request IS thIS. 
They may be very intelligent people, 
they may be very good draftsmen, they 
may know v~ry iood English, they may 
know the whole dictionary by heart, 
everything. I concede that. I have 
got great respect for them. I say they 
know something more at least than I 
do. I am a third-class graduate. The,' 
are first class graduates and so on. But 
there is this difference. After all. in 
the popular set-up they will be a mis-
fit. If you want the Chief Commis-
sioner and lill the Ministers eaming 
tOlrethf'r to Delhi, reserving their ftrst-
class berths, every week to put all their 
ouarrels and differences before the 
States Ministry. do you think that that 
will lead to a healthy life! 

The tltfrd thirur Lc:: about respqnsi-
bllfty. It is said the MInisters will .,ot 
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, be responsible. This is in clause 42. 
This cla~e has been framed on the 
b~sis QtaI1icle 164. But there it is 
.. aid ~h4t ~e Council of Minister .... shall 
~ coll~tlvely responsible to the Leiia-
lative Assembly of the State. This 
tl?iJli is CQl)spicuously absent here in 
this :Sill. Without such responsibility 
whllt is this Le,islative Assembly? 
What are these democratic rights? 
~!,!y are just like a body without a 
soul. It there is no responsibility the 
State or the administration comes to 
that. 

Then, restrictions have been placed 
on the legislative rights of the people. 
That is laid down in clause 28. There 
are very important items like forest, 
land tenure and other things. We can-
llot legislate on land tenure. Then for 
what purpose is it? Our land tenure 
incQIl}e is of the order of Rs. 95 lakhs 
and forest income of the order of Rs. 
77 lakhs, and the whole revenue of 
th~ Pradesh is Rs. 2! crores. So half 
of the thing is gone altogether. What 
shall we legIslate upon? About munici-
pal and district boards? 

Shri Gopalaswaml: Where 
"gone'? 

is it 

Shri S. N. Shukla: It is not gone, 
but we are not free to legislate on 
that. We have to take the ~rmis
sion of the President. Whether that 
permission will come from the Presi-
dent or from some official or Secretary 
of the States Ministry, I do not know. 
But matters will be delayed and that 
will cause embarrassment to Ministere 
and legislators and everyone. 

Regarding Vindhya Pradesh I would 
like to draw the attention of the hon. 
Minister specially and remind him that 
Vindhya Pradesh deserves to be treat-
ed in a little better way, because it 
was a Part B State and it was reduced 
to a Part C State for no fault of the 
people of the State but for the fault 
of certain Ministers who were quarrel-
ling amongst themselves. Who were 
those Ministers? They were just the 
nominees of the States Ministry. If 
they were quarr~lling. it was the fault 
of the States MinistJ:y and not that of 
the people of the State. For the fault 
of certain Ministers against whom com-
plaints were made, the whole people 
have been made to suffer. It was gO-
ing to be merged. But thanks to the 
Prime Minister and his democratic 
sense, that was not done. Now it is 
allowed tQ remain as a Part C State. 
It should be placed in Part B n.. Part 
A-whatever is possible. But if it is 
not possible at present to just place 
Vindhva Pradesh either in Part B or in 
Part At then I plead that the maximum 

can still be done under thia Bill tor 
" •.• dhya t'radesh. That iI. I would 
request that the Leplative Auembly 
should consist of sixty persona. You 
have provided for an electoral colle8e 
tor Vindhya Pradesh of sixty ~rS0D8 
elected on adult franchise. TheJ' will 
elect four Members for the tIpper 
House. That electOral colleie will be 
elected. Why not just give us a House 
of :sixty persons? Why sholild 70U 
introduce the element ot nomination 
here? I say do away with it. For 
what purpose are you nominatine these 
persons? For nothing. They will 
simply create trouble. These DOmi-
nated persons will be just tlattererl of 
the Chief Commissioner or the Lieute-
nant-Govemor. They will come and 
create trouble for the popular elements 
there. (Interruption) Yes. It will be 
just like His Master's Voice in the 
House. So I request that under the 
present Bill the maximum may be done. 
Yesterday we had a meeting and the 
approach of the hon. Ministers Sbri 
Rajagopalachari and Shri Gopalaswami 
Ayyangar was quite reasonable. We 
are still hopeful that if that attitude 
is maintained, if we talk toaetber and 
discuss matters for a week or three or 
four days, we will attain what we de-
serve and what we desire. I would 
therefore request the hon. Minister to 
think over all these matters and to 
eive to Vindhya Pradesh and to Hima-
chal Pradesh as well as to other Part 
C States whatever is their due. It you 
do not do. that I say there are .un 
undesirable elements. unsocial elemeDts 
in Vindhya Pradesh who are workina 
feverishly to beguile the people and 
to tell them that the Central Govern-
ment is undemocratic and that it is not 
going to iI'ant democratic rights to the 
people. I am sure that they will create 
trouble there. So to avoid all thelle. 
I say that there is stru sufficient time 
to give whatever we desire for. 

Dr. Parmar: I am glad the hon. 
Minister of States has after all intro-
duced a Bill which he had promised to 
the House. I wish. as friends have al-
ready st.ated, this distinction between 
the various States had been eliminated. 
In fact what the States people have 
really been looking for is a total elimi-
nation of these A. B and C classes. 
However. it seems, situated as we are 
and helpless as we have been. there is 
no course open, but to accept the 
principle of this Bill and then try to 
improve wherever it is pt>ssible. That 
is the practical view and tliat is the 
view which seems may have some 
weight with the administration. It is 
unfortunate that the hon. Home MinU-
ter said that we should accept the 
Bill or it can be taken U!l in the next 
session by the next Parliament. I do 
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not know, if at all. However, I will 
deal with the main features of this Bill 
which afl'ects us and which needs im-
provement. There are certain obnoxi-
ous features in this Bill which take 
away by one hand what is sought to 
be given. by the other. It is but meet 
that if it is really intended that some 
sort of democratlc institutions are to 
be established, some sort of transfer 
of power should be made, then these 
defects will have to be removed. My 
han. friend, Mr. Shukla has referred 
to some of them, and even at the risk 
of repeating some of the facts he has 
brought to the notice of this House, 
I may be able to add a few things to 
them. 

To me one of the most undesirable 
provisions of this Bill is the introduc-
tion of the nominated members to the 
Legislative Assemblies of Himachal 
Pradesh aud Vindhya Pradesh. It is 
stated in the Statement of Objects and 
Reasons that it has been done because 
all these States have had no experience 
in democratic organizations and they 
might benefit by the experience of 
some who have it. It is not clear from 
the Bill whether these nominated people 
will, be from these States or from the 
rest of the country. I ('auld appreciate 
if one specialist for matters of parlia-
mentary practice had been got, but I 
feel that there must be some scheme 
behind it. There are to be three of 
thelie nominated people for Himachal 
PrllOPl;h ano IIi" for Vinohya Pradesh 
and for all one can see these members 
of those Assemblies will have full rights 
and may even be appointed or nomi-
nated as Ministers. In these days of 
demClCracy. especially after havini es-
tablished a Repl,lblic in the whole of 
this country, to briUi back this institu-
tion of· nominations in Legislative 
Assemblies seems to be absolutely ar-
chaic and out of date. We shall be 
happy of course if .you want to give 
us some people who will help us in 
matters of the Constitution. They ('an 
sit in the House and give their advice 
but they should not form part of the 
House 110r burden the Hou.c'e with their 
votes. This is something which seems 
to be absolutely undesirable and I hope 
the House will agree with me that this 
is a provision which must be removed. 
To say that these States have no ex-
perien?e only belies knowledge of facts. 
For Himachal Pradesh, I can say with 
confidence and in the two major States 
which form Himachal Pradesh we had 
Legislative Assemblies functlo;Une and 
in my own State, Sirmur. we had an 
Asseml,ly elf'Cted on the basis of adult 
franchtse. We had a Speaker elected 
by thOle members. Similarly in the 

State of Mandi there wu an AuembJT 
and popular Ministers and they were 
~arking, of course according to the 
~ght of those times, fairly well but It 
18 absolutely denyioe facts to .ay that 
there is no experience, that there would 
not be people efficient enoudi or 'food 
enough to manage the institution whicll 
this House is going to set up. I, there-
fore, submit that this matter of nomi-
nations must go. Similarly the matter 
of the Chief Commissioner or the head 
of the State being the Speaker of the 
House for a number of years seems to 
be absolutely out of date. Let the 
Chief Commissiorter get the Speaker 
elected; he can be the Chairman; even 
one of the members can be the Chair-
man. What has got to be realized is 
this: . You are transferring power; :rou 
are gomg to give these democratic iDsti-
t~tions of these people and you must 
IIlve them opportunity to work them 
fairly and properly. Let them not be 
Ilagged too much. Why is it that :rCilU 
do not have faith and confidence in the 
ability of these people or in the good 
intentions of these people? Why should 
you fear that they will not be able to 
manage their affairs. DiffiC1!llties there 
may be: mistakes they may make and 
for the mattp.r of that are not mistakes 
made in other places? These mistakes 
are being made in Part A and Part B 
States. Democracy gives us the right 
to make mistakes. That is the first 
principle and if you want to deny that 
very thing, take away that very right 
to make mistakes, yeu are only deny-
ing democracy. 

I might just refer to clause 28. I 
hope han. Members have gone through 
it. It lays down the matters in which 
the previous sanction of the President 
would have to be secured out of the 
State List and that takes away practi-
~ally all the major work that the legis-
lature should do. Then it lays down: 

"(a) any of the matters enumera'-
ed in the Concurrent List; or 

(b) any of the following matters. 
namely:-

(D constitution and organisatioa 
of the court of the Judicial Com-
missioner; 

(ii) jurisdiction and powers of 
the Court of the Judicial Commis-
sioner with respect to any of the 
matters in the State List; 

(iii) universities; 
(Iv) land tenures ineIudinc tile 

relation of landlord and tenant 
and collection of rents. II 
Why . do YOU want to create 4IitI-

culties in the matter of eettlement of 
land tenures between the 1and1or4 aM 



the tenant? The land reform has to 
be introduced; it is lona over due. 
Year after year for the past three years 
right from the days when Himachal 
Pradesh Clilme into being, we have been 
"ressing for it. The Advisory Council 
has made recommendations. and those 
recommendations have been before the 
Government. Nothing has been done. 
Even now, you want that these things 
should be retained in the hands ot 
the President. Not that it takes away 
the right; but matters will be delayed, 
and take a long time. I ask, what is 
the necessity tor that. What is the use 
of having these legislatures for us? As 
far as Himachal Pradesh is concerned, 
our main source of revenue is the forest. 
For anything relating to the forests 
we will have to get the sanction ot the 
President. Then comes the case of 
mineral developments. That is what 
Wt: are looking for. If you keep all 
these powers with the President, no 
speedy progress will be possible and 
the purpose for which you are creating 
the legislatures will be lost. 

The Chief Commissioner or the head 
of the State is to preside over the, 
meetings of the Cabinet. This is an-
other feature which must go. The 
Cabinet will ultimately be doing no 
service to the country under those con-
ditions. There is another matter which 
particularly concerns Himachal Pradesh 
and Vindhya Pradesh: that is, the 
status of the head of the State. In the 
statement which the hon. Mr. Gopala-
swami Ayyangar made in this House 
while giving indication of this Bill, he 
had said that there might be Chief 
Commissioners or Lieutenant-Gover-
nors in these States. But, in the Bill, 
there is no mention of the Lieutenant-
Governor which naturally makes one 
think that that position has been re-
considered and the idea of appointing a 
Lieutenant-Governor has been dropped. 
I want to bring it to your notice and 
to the notice of the House that as far 
as Himachal Pradesh is concerned, it 
has always been understood that as 
soon as responsible Government and 
legislatures . are established, the State 
would be under a Lieutenant-Governor. 
That was the assurance which was 
liven by the Congress; that was the 
assur,1lnce which was given ;by the 
leaders and by' our Ministers; that was 
what was incorporated in the Covenant 
which the Indian Government drew up 
with the Himachal Pradesh Rulers. I 
will just refer to one part· of it. On 
page ~1' of the White Paper on, Indiap 
Sia~.; (1950), it i8 stated: 

"And Wh.teu it is the intention 
o( the, .Government ot Illdia.to unite 
and in~a~ ijle territories of Ute Xu, PUiljal;) HiU Sta_ in one 
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Centrally Administered Uni~ and 
to provide as soon as practlcable 
and subject to the provisions of the 
Constitution of India, for Its ad-
ministration through a Lieutenant-
Governor, with an Advisory Coun-
cil consisting of three Rulers of the 
East Punjab Hill States and ,a 
local legislature with such consti-
tution, functions and powers as the 
Government of India may from 
time to time specify;" 

This is a part of the Covenant. It 
was on this basis for bringing all the 
States into one Unit as a province with 
a legislature and responsible Govern-
ment under a Lieutenant-Governor 
that we had launched satllograha and 
forced the Rulers to sign this agree-
ment. This is the result thereof. Not 
only that. It was later made clear 
by the Government of India that it 
would not only remain a Lieutenant-
Governor's province, but atter its re-
sources had been developed, it would 
take the place of an autonomous pro-
vince like any uther State. This was 
Oil a clarification wh.ich Dr. Pattabhi, 
who was then the President of the All 
India States Peoples Conference, under 
whose guidance we had launched the 
movement, :;ecured from the hon. Sar-
dar Patel. In passing, I may refer to 
the salient facts of this letter. It is 
dated 18th March, 1948. It says: 

"Reference to the intention of 
the Government of India to ad-
minister this area through a 
Lieutenant-Governor is made in 
the Preamble only. The cession 
of jurisdiction to the Government 
of India in these States is uncon-
ditional and absolute, and in no way 
dependent upon the fulfilment of 
that intention. The ultimate ob-
jective IS to enable this area to 
attain the position \If an autono-
mous province in India. This ob-
jective would be attained in two 
stages. The area will in the first 
instance be administered by an 
Administrator probably an officer 
of Chief Commissioner's status 
assisted by an Advisory Council 
consisting of Rulers and represen-
tatives of people appointed in 
such manner and with such func-
tions as the Central Government 
may decide. Subsequently. subject 
to the decision of the Constituent 
Assembly, it is proposed that the 
administration should be put in 
charge of a Lieutenant-Governor 
assisted by an Adviso17 Council 
representing the princes and .. 
leeislat~ representina the people. 
more or leas on the lines of a two 
chamber lqislature in the province. 
tD the anal .tace. after tldI ... 
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is sufficiently developed in its re-
sOllcres and administration, it is 
proposed that its constitution 
shnuld b~ similar to that of any 
ot.bj;)r province." 

That is where we stand. It is not 
a matter of granting it and putting 
the St.ate under a Lieutenant-Governor 
only. The people of these hills hope 
and expect that the time shall soon 
come when they will be able to attain 
the status of a fully autonomous State 
like any other State in the rest of the 
country. There are reasons for this. 
The people of the Hills want to have 
one State, as was put before the Gov-
ernment of India, in which these people, 
that is the western pahari. speaking 
people with one culture, with one 
economy and one tradition, would be 
able to stand on their own. It was with 
that idea that this State has come into 
being. It is stated that it is small in 
size; but it is a lame state so far. Some 
hilly portions have not yet been added. 
As regards it being deficit, I can say 
that, as far as Himachal Pradesh is 
concerned, the moment we have de-
veloped our resources, it will be abso-
lutely self-sufficient. There are mines; 
there are forests; there are a number 
of other things which will yield enough 
revenue to enable the State to stand 
on its own legs absolutely, without 
depending upon any financial aid from 
t.he Centre, for any length of time. 
The only assistance that· we need is 
in the shape of roads and communica-
tions. Beyond that, nothing is needed. 

I would like to close my speech with 
an expression of thanks on behalf of 
Himachal Prad<!sh-and I hope Vin-
dhya Pradesh will also agree with 
me in this-not only to the Prime 
Minister and the han. Minister of 
States. but also to this House for having 
been indulgent as far as Himachal 
Pradesh is concerned and for having 
implemented the assurances 2iven to 
the people, and I hope that all the de-
fects in the Bill will be removed in 
the formal discussions which we are 
b:.lving. 

The Minister of State for ParUameD-
tary Affairs (ShrI Satya Narayan 
8Iaha): Sir, the question may now 
be put. 

1Ir. DepQty-Speaker: The question 
is. 

"That the question be now put." 
The motion was adopted. 

Shri Gopalaswami: I do not wish to 
take long over my reply to the debate 
which we have had on the motion for 
taking this Bill into consideration. So 
far as the amendment is concerned, 
namely, that the Bill be referred to a A 

Select Committee, I take it that the 
general sense of the House is not one 
of insisting upon it. The considerations 
that weigh against the reference .of 
this Bill to a Select Committee have 
heen referred to in the speeches of 
han. Members themselves and they 
have recognised that the paramount 
need with regard to this Bill is to place 
it on the statute book before the end 
of the current session. If we are to 
achieve that, I think the reference to 
a Select Committee will probably stand 
in the way. I take it, therefore, that 
I need not say much on the amendment ....,.j 
. itself. 

I should like to refer to the points 
that have been taken as regards the 
general principles of the BIll in the 
course of this debate. Now, there was 
the very general issue as to why States 
in this country should have been classi-
tied into Part A, Part B and' Part C, 
and the wish has been expressed by 
several hon. Members that the sooner 
these distinctions go, the better for 
the country. Well, I do not know. If 
anything, there is some sentimental 
satisfaction in advancing an argument ~ 
of that sort. In the first place, we 
are tied down to the Constitution under 
which we are working. That Constitu-
tion has classified the States in this 
manner. Secondly, it is not easy, 
having accepted the principles that 
make for difference, for instance, be-
tween Part A and Part B States, now 
to consider the question of obllterating 
the distinction between the two. For 
one thing, the main distinction is that 
Part B States still retain vestiges of 
hereditary headship of States.. I ad-
visedly say "headship" because it ~ 
no longer rulership. It is merely head-
ship and so long as we retain that 
characteristic in the case of the Part 
B States, we have to make a distinc-
tion between those States and the Pari 
A States where we have not lOt this 
hereditary headship. 

As regards the Part C States, as I re-
minded the House when I moved this 
motion, they were originally called 
Centrally-administered. areas and there 
were only' three of them. But as we 
went on demarcating the units of ~ 
Union, wben we were traminI the Con-
stitution, we felt the necessity of add-d-
inC to the number of the Cen~ .. _ 
mfnJatereCl areal, aDd that explains Wav 
in the pla«:e of three such areas. we 
now have ten. Now, we haft to ~ 
nJJe that th ... tea .. tea bave DOt --
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put into this category by a freak of 
forgetfulness on our part" or by any 
idea of behaving wickedly towards the 
people of these areas. They have ~ 
put in this category for very solid 
reasons. Now, let us look. at thes.e 
States.' In the case of Marupur, Trl-
pura and Kutch we ha~ to t~e fron-
tier security into consideration, and 
until we have settled down under mo~e 
peaceful surroundings than ~e are ~n 
lv-day, and we have got a neighbour m 
relation to whom we .haye got .to be 
particularly watchful, It IS certamly a 
desirable thing that these States 
should be more directly under the ad-
ministration of the Centre than other 
States. You take a '.:!3se like that. of 
Ajmer or one like Bhopal or that tmy 
little State of Bilaspur. Han .. M,:mbers 
must have recognised that It IS not 
easy to state now whether ~h~se .States 
deserve to be separate entitles 10 the 
future The decision as to whether they 
should be separate enti!ies or .whether 
they should be merged 10 a neighbour-
ing State has. got ~o ~e taken after 
considerable InvestlgatlOn an~ that 
investigation, I entirely agree w~th my 
hon. friend Mr. Shah, should .1Oelude 
a process of ascertaining the, Wishes of 
the people of these areas 10 many 
before we come to a decision. Now we 
have put them in this c;ategory. We 
have to take time to deCide this ques-
tion. In certain cases, we cannot .foll?w 
the procedure which the Constltut~on 
has laid down for the re-d~marcatlon 
of the boundaries of State. umts .beca~se 
we have not got the machmery 10 eXIst-
ence which we could consult for the 
purpose of ascertaining the wishes of 
the people in many of these areas. 
Now we have therefore to take some 
time: Take even the case of Coor~. 
It has no doubt a Legislative Counc!l 
consisting both of elected. ~nd nOml-
nated members. Public opmlOn .. so. f~r 
as we have been able to ascertam It 10 
the past, is not unanimous as n;gards 
its remaining as a s~parate. entity or 
it~ merger into a nelghbourmg State. 
There also I think the people of 
the area would like more time before 
their opinions crystalise into recom-
mendations on which they would all be 
unanimous. The State the~ef.ore has to 
remain for the present as It IS. 

With regsrd to Bhopal, hon: Members 
know the difficulty. EveI?- m. Bhop~l 
there is a small group which IS not 10 
favour of merger and which would like 
the State to be a separate unit but I 
believe at the Dresent moment the great 
majority of the people in Bhopal do 
want a merger but we cannot effect 
a merger because of our commitments 
to the Nawab and unless I am able 
to oersuade the Nawab to agree to 
~ mer,er even betor~ th~ perioQ tQf 

which he is entitled to demand that 
the' present position should continue. 
we have got to wait in the case of 
Bhopal also. 

With regard to Delhi, that U a un-
ique proposition i? itsel,f.. There.are 
considerations which mllitate agamst 
Delhi being treated in exactly the same 
way as we might treat the other Part 
C States. There is the fact that it is 
the capital of the Republic. There is 
the fact that it contains a population 
which is perhaps as advanced as in any 
other part of the country but while 
these facts ~re there-the fact that !t 
is the capital of the country, that It 
is the headquarters of the Central Gov-
ernment of the country-it would in-
troduce complications which it is not 
easy to solve and that is why time is 
being taken to evolve a system which 
might give the people of Delhi the satis-
faction that they have an effective voice 
in the administration of their area and 
which would still not conflict with 
those interests which the Central Gov-
ernment has got to provide for. That 
is why we are proposin~ only a kind 
of interim arrangement for Delhi. Now 
"that explains the position that we have 
got to devise for these Part C States a 
set up which cannot exactly be the 
same either for Part B States or Part 
A States and even amongst the Part 
C States themselves. we have got to 
make distinctions. We can anticipate 
sure developments in the direction of 
fll!l-fledged resPOnsihle Govprnment in 
tlle case of !'ome of these States. In 
the case of the others. it ic; more than 
flftv fifty than the majority of them 
would probahly go 011t of existpnce as 
separate entities, Therefnre there is 
no Doint in nroviciin~ fnr these units a 
System whkh is p)tactlv the same as 
f"r the ~tates whil'h will devp1,)O into 
Part A State!' of the future. Th:lt ex-
olains wtov thp liop hao; heen tir'Hvn 
l-.AtWf"A'1 lfill1achl'l Pradp<:h ".nd Vin-
civha Pl"::!desh on thp nne hand and the 
nther States for which we are propos-
in~ certain arrangements here. 

T..eot llS take the first catelto", of 
Statps for which :we are not contem-
nlatine the establishment of a full-
ftedlteQ le'!islature. Thpre we have 
nrovirfeci fnr Counl'ils of Advisers, A 
certain amount of ririicule has been 
noured UDan these Councils. Some 
hon. Membf"rs SPE'm to hl'lve irlpntiflf'd 
thpm with the Advf!lOry Councils thAt 
P'dst. either half' aJh,p' or with no Jife 

'at all at nresent., These COlont'f's are 
~ofn~ to' h .. ven" dif'l'erenf 't'hp.v an!' 
Councils of men who wil1 sharP ,,~_ 
minfstrative DOw~r with thp! rJ,f .. , 
Commissioner. That. means that they 
will l)~ in cQa~e ot specifle POrtfolios 
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and you will fhid that provision has 
been made in this Bill for the alloca-
tion of business to them. It is there-
fore wrong to compare them with the 
Advisory Councils for whose continu-
ance I have got no sympathy. What 
we have got to recognise is and what 
we are attempting to do by this machi-
nery is that we want to give the people 
of the locality the feeling that it is 
not the Chief Commissioner alone that 
issues orders in their areas but that 
there will· be people, representative 
citizens of the locality, who will be 
appointed as Councillors and who will 
have within their respectivf! spheres of 
administration the "arne powers for 
issuing orders as the Chief Commis-
~ioner. The Chief Commissioner will 
no doubt be the head of this body and 
we have even provided for making 
rules for the purpo~e of deciding any 
differences of opinion that crop up be-
tween the Chief Commissioner and 
his Cour.cillc:rs. whether it is the Coun-
cil as a whole or individual Coun-
cillors. 

I want hon. Members to recognise 
that the myth that was attempted to 
be propagat~d by one hon. Member, 
who I know is very enthusiastic about 
these matters. namely that my ap-
proach to this problem has been that 
of a bureaucrat. has absolutely no 
found .. tion. If anything throughout 
my approach to this problem it has 
been the approach of a man who is the 
very opposite of a bureaucrat. I may 
have been a bureaucrat in my days as 
I do believe that several hon. Mem-
hers will turn into bureaucrats at 
least for temporary periods when they 
get into office as Ministers. But it has 
never been my idea to tackle 
this problem with anything 
other than the approach of a 
rlemocrat. perhaps a better democrat 
than many hon. Members will be when 
they get into office. 

Of course there is one lacuna in this 
alTangement for the majority of the 
Part C States and that is that we did 
not provide a body which this Council 
of Advisers and the Chief Commis-
sioner· could consult in matters of 
legislation. administration and so 
forth. As my hon. colleague has al-
ready said-and that has been aRTeed 
to between us-we are prepared to 
accept Pandit Mukut Beharilal Bhar-
Itava's suggestion made today in the 
House-as a matter of fact, I had 
accepted it at an informal discussion 
last evening-and that is that as in 
each of these State!; we will have an 
electoral colle.~e elee1.ed by adult sutr-
rage, for the purpose of el~ctin8 a re-
>')resentat.ive til tbe Council of States 
at the Centre, we will take it and, 

clothe it with the function 01 baviq 
the right to be consulted on matten of 
legislation and other important mat-
ters in such manner as the President 
may determine. That is what we pro-
pose to do by way of an amendment 
which we shall introduce. 

Now let us pass on to the other 
eategory of States, and that is Hima-
chal Pradesh and Vindhya Pradesh. 
Well, objection has ~ taken to 
several of the provisions in Part III 
of this Bill.' Those objections, as a 
matter of pure theory and on the basis 
of a constitutional analysis which you 
would Oe prepared to apply to other 
States, have some truth, but we have 
got to take facts as they are. And I 
think my hon. friend, Prot. Shah, in a 
speech which I listened to with great 
attention, recognised the need for a 
gradation of steps by which full res-
ponsible Government could be reached 
E:ven in these areas. Now, what have 
we done? We have provided that 
there will be a Chief Commissioner 
who will in due course-I suppose when 
these States become Part A States-
correspond to the Governor of a Part 
A State. We shall have 9 Council 
of Ministers. There will be a Chief 
Minister who will be appointed by the 
President of the Republic; the other 
Ministers will be appointed by the 
President on the recommendation of 
the Chief Minister. Then we have a 
legislature which will be 90 per cent. 
or more elected. There is a nominated 
element provided and some objection 
has been taken to it. Our prejudice 
against nomination, I venture to sug-
gest to the House. is one that we have 
inherited from old British days. Nomi-
nation by itself is not a wrong thing. 
Who is going to nominate? The nomi-
nation is not going to be done by a 
foreigner or even by some official who 
has no touch with public opinion. The 
nominations will be done by people 
who are in daily touch with that 
opinion. and if by nomination we could 
secure three, four or five people of 
sufficient capacitY' who will be in a 
position to help the legislature but will 
not be of anything like sufficient 
strenJrth to be able to influence a deci-
sion upon a question. I think there if; 
everything to be said in favour of 
importing into a Legislative Assembly 
people or that description. When we 
are startin( with legislatures for th~ 
first time in these areall. we thoumt 
we. should inject Into these LeNla-
tive Assemblies certain penJ)le of the 
10caUty who ma..v not Jet into the8e 
bodies by election but whose preaenee. 
on account of their capacit" IDd ue-
fulneu. would be of neat utility to the 
work of the lqIslature. 
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PancUt M. B. Bharp.,.: WUl th87 
belong to that loeality or they will be 
imported from outside? 

8hrl Gopalaswam!: The idea ia 
that the nomination should be from 
people of the locality. It cannot. be 
from people who come from outaide. 
Now that Is the only justification for 

, nominatlon. 
The second thing that was said was 

about the presidentship of the Assem-
bly. It is provided that, the Chief Com-
missioner will start. thiS Assembly by 
presiding over it, but as soon as the 
President thinks it should be done, he 
could be replaced by a Speaker ~ect
ed in the usual way. There will be 
a Deputy-Speaker as well. Now the 
fear was expressed that the Ch.ief 
Commissioner may continue to preside 
eternally over this Assembly and domi-
nate its proceedings and interfer~ with 
the independence of members 10 the 
House. Now I wish to point out only 
this thing. The Chief Commissioner 
is not going to be there by himself con-
centrating all authority in himself. 
The Chief Commissioner will be a man 
who will act with a Council of Minis-
ters. He will preside over this and I 
should think very little of members in 
a legislature of that sort who would 
he afraid of being influenced by a 
Chief Commissioner in those circum-
~tances. Now it may be that the Chief 
Commissioner might preside over the 
first meeting, or some meetings after-
wards. But the whole spirit of the 
Rill is that we should as soon as possi-
ble evolve a regular system of ~n elec-
ted Speaker and Deputy-Speaker. 

Another point raisE'o "'''~ thl1t thpse 
Advisers in the Council will be persons 
who will receive salaries and the pro-
vi~ion which entitles them to stand for 
election and be MembE'rs of Parliament 
~hould be deleted. I daresay that they 
are basing their objection on the 
Ilround that these persons will be hold-
ing offices of profit and therefore they 
should not stand for election to Parlia-
ment or be Members of Parliament. 
r Quite realise that. But I want the 
Honse to look at another aspect of it. 
These people will be in States for the 
admini!':tration of whi~h the Centre is 
restlonsible. The regular legi!':lative 
hodv for these States will, be Parlia-
ment and these people will holrl offtces 
which are analo~ou~ to office of Minis-
t.f!rs. If Central Ministers could be 
anowed to stand for el~tlon and also 
be Members of Parliamf'nt. in spite 
of thp.fr receiVing s111aries. it WAS 
thoullht by those who framed this Bill. 
that there waR nothinrc radically wron. 
in allowing Councillors of this des-
cription also the same prlvile,e. But 

I have quite an open mind on tbiI 
matter. U it is the wish ot the House 
that this privilege should be deleted 
from this Bill, I have no objection to 
delete it. But I want the House to 
look at that aspect also, 

Shr! Deshballdhu Gupta: What 
about the suUestion made that the 
Chief Commissioner need not be a ser-
viceman? 

Sbrl Gopalaswami: The Bill can-
!'lot plead gulity to the suggestion that 
It contemplates necessarily a service-
man as Chief COmmissioner every-
where. The Bill makes it quite open 
to the President to appoint anybody 
It is a matter entirely for the President 
as hon. Members know. The appoint-
ment of the Chief Commissioner as 
such is !lot provided for in this Bill 
and there is nothing in the Constitution 
which compels the President to appoint 
only an official to that office. He can 
appoint anybody he likes. 

8hr! Desbbandhu Gupta: As regards 
members of the Council it has been 
mad~ clear that they will be drawn from 
public men. Could not a similar pro-
vision be made to the effect that the 
head of the State will also be drawn 
from public men? 

. Sbri Gopalaswami: So far as that 
IS concerned we have no jurisdiction at 
all. ?ecause under article 239 the 
aPPOIntment of the ChIef CommiSSioner 
or the Lieutenant-Governor. whatever 
it is, is in the hands of the President. 
It is only in States to which the Chief 
Commi!':sioner or Lieutenant-Governor 
has been appointed thClt we can apnly 
all the other provisions which we have 
put into this Bill. 

. Sbri ~bbandhu Gupta: Excuse my 
InterruptIOn. But what is the intention 
of Government in the matter--whether 
the Chief Commissioner should be a 
public man or that he should continue 
to be a service man? Of course it is 
for the President to make the choice. 
But what will be the advice of the 
Government to him? 

. Sbri . Gopala.swam.i: Well, my ad-
Vice WIll be to make the appointment 
0!l the merits. I will not ban an offi-
cll~l, becau,se he is an official. from 
bemg appomted; and I will 'not ban a 
non-official because he is a non-omctal. 
It depends on the man's merits. 

Sbri Deshbandhu Gupta: Will yOU 
have a preference for a non-oft'lcial! 

Sbrl Gopalas ...... : I am quite pre-
pared to say that if A an official and 
B a o.on-otftclaJ are OD tile II1CII'ffI 
equtUy At1ed tor aQ otn~ 01 .uu, san. 
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I would advice the Plwident to 
appoint the nC)IM)fftclal 

Shrl Deahbaaclhu Gupta: So far .. 
the choice of the head of the State 11 
concerned, the question of merit can 
only aris~ if the choice is Umited to 
e. territory. When there 11 no Nch 
limitation you can choose the belt men 
from any part of the country and put 
them there. 

Shrl Gopalaswaml: I am not ad-
vising Parliament, and I do not prop~se 
to advise Parliament, to put a restrlc-
tion on the President's choice. 

8hrl' Sldhva: Am I to understan~ 
that men of pre-eminence and ment 
from the public, who can J)erfo~ their 
duties as competently as an offiCial can, 
are not available according to the hon. 
Minister? 

Shri GopaIasWami: I do not say 
that. But per contra I do not concede 
the position that because a man is tar-
red with the brush of officialdom he is 
necessarily unfit for appointment to 
such office. 

Pandlt M. B. Burgan: With your 
permission I want to seek clari~cation 
on two points from the hon. Mipister. 
Firstly, what will be t~e Ifateof the, , 
existing Advisory Councils. on .the com- '., 
lng into existence of the Chief. Com-
missioner-in-Counci1? What WIll bel, 
the position of these existing Advisory 
Councils vis-a-vis the Chief Commis-
sioner-in-Council? Or will they be 
terminated1' That is one point. 

The second point is this. I under-
stand that the Executive C9uncillO:S 
will have assigned to them I) certam 
portfolios. Will they be req,o~sible, 
along with the Chief CommisSlOner, 
collectively and jointly, to th~ Presi-
dent· or will they be responSible for 
thei~ portfolios to the Chief Commis-
sioner? 

Shri Gopalaswami: Well, so far as 
the first point is concerned, if the 
House carries the amendment that, ( 
these Councils should consul~1 the mem-
bers of the electoral college tnat will be -' 
J:-rought into existence as !\ result of 
the electionS, then these; Advisory 
Counci1s wlll have to go out of exis-
tence. They have been created by exe-
cu1lve order. They can be extinguish-
ed\ by executive order. 

i 
The second point was whether the 

responsibility of these Councils of Ad-visers is to the Cbief Commissionerl\or 
to <the. ·Presldent. The Chief eomrbla-
,wp~!n-Q)~~ 1b~ J. ~ ..., ~ 

the Chief Commissioner and each one \ 
of hia colleagues and the colleagues 
collectively-they are all responsible' 
to the President, beca~e, the ultimate 
responsibility for g\)()d, administration 
of these areas vests iIi' the President 
under article 239, and whoever ~ en-
trusted with the task of carrying out 
this administration has to be responsi-
ble to him. That also is a distinC\iP.n 
which I should like hon. Members:, to 
realise in regard to the responsibility 
to the Legislature in Himachal Pradesh 
and Vindhya Pradesh, for which 
several hon! Members have pressed. 
Now, the difficulty in providing for a 
~tatutory ('ollective re.sponsiWlity of 
that sort is that under artic1e1239 the 
responsibility has to be to the; Presi-
dent. That IS to say, inJaw and in 

theory that wi11\. be the 
1 P.M. responsibility as It is, for 

instance, in the case of Minis-
ters say, in the U. K. where they 
are ~supposed to be responsible to the 
Kmg but the convention has developed 
that th~ real responsibility should be 
only tOl the Legislature. That is not 
~ matter of statutory enactment and 
though you havf! a statutory enactment 
ilJready in the':Constitution with re-
gard to Part A"and Part B States you '. 
('annot have it in the rase of 'Part C \ 
States because of article 239. What 
I do visualize is that the relations be-
tw~n the legislature and the Council 
of ~ Advisers or Ministers in the two 
Stdtes must in practice be; exactly the 
same as they are in Part A and Part B 
States. As I said in my opening speech, 
that convention, would I hope be firmly 
developed and· ;legislatures will see to 
it that no Minister continues in office 
who does not command their confi-
dem'e, That is a' matter which you 
should bring about\ by convention. 

Mr. Deputy-Speaker: Article 240-
clause (2) gives power to modify even 
that position and it does not derogate 
the President's powers if it is said that 
the Council of Ministers should be res-
ponsible to the legislature. 

Shri Gopalaswami: There the oUter 
argument co~ in, that is. we ate 
starting these States with these new 
Councils and inisters and so on. We 
have to develop this convention. It 
may become necessary to make a statu-
tory enactment but that is a thing 
which we will consider later. (An 
Hon. Member: What about the amend-
ments?) I cannot promise anytbina 
about the amendments at this stage. 
A great deal was said by hon. Mem-
bers from Vindhya Pradesh about the 
state of administration there at ~ 
lent. As I was listAtni~ to it, I remem--
~,th~ ~riea o~ repom. ~ q«n-
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daIs, letters from nOll-officials and talka 
witb representative people from Vin-
(l,1YU Pradesh and It seemed to me that 
\y'd:tlever truth there may have been 
in some of tbeir' allegations in regard 
to the past, when you go back to 18 
montns or more ago, I have perfect 
conndence in telling this House that 
the state of the administr:ation, the 
situation as regards law and order and 
the general administration in the area, 
have shown definite improvement dur-
ing the last one year. It may be that 
there are still blemishes in that ad-
ministration; I do not say that the ad-
ministration is perfect. If by merely 
::elying upon things whicb happened 
months ago or a thing like the escape 
of prisoners from a particular jail dur-
ing the last few days, we are gOing to 
condemn the administration, as regards 
the general efficiency of which I am 
perfectly satisfied, I want to tell the 
!louse that it is unfair for officers to 
be attacked in this general fashion in 
Parliament; they lose heart; they are 
doing very hard work in an area where 
parties pull in different directions and 
I think it is a matter for congratula-
tion that we have officers there who 
can keep up the standard of adminis-
tration of which they need not be 
ashamed. That is all I wish to say. 
I do not want to use stronger language. 
I implore hon. Members not to trot 
this out at every opportunity they get 
of talking about Vindhya Pradesh. ' I 
do not think I will go iBto it further 
unless any hon. Member wishes to ask 
any particular question, which I can 
answer. 

Capt. A. P. Sin~h (Vindhya Pradelh): 
I hope you will consider the suggestion 
regarding amendments also. 

Shri Deshbandhu Gupta: May I 
know whether the hon. Minister has 
an open mind on the qu~stion of con-
sidering the claims of Delhi and Ajmer, 
particularly Delhi, for putting them to-
gether with Vindhya Pradesh and 
Himachal Pradesh, and giving them 
the same administrative set-up, reser-,/'-
ing if necessary some parts of New 
Delhi as sacrosanct' to be governed by 
the Centre and as being beyond the 
scope of this Bill? 

Shri Gopalaswam1: I think I told 
the hon. Member yesterday at • 
different place that any practicable 
idea which he has in his mind, if he 
would kindly put it down in writinc, 
myself and my hon. colleague will db· 
cuss it between ourselves, and discuss 
it with the hon. Member and biJ 
friends and see if anythilll is possible. 

Pu.cJit M. B. Bharp"a: It hu beea 
said that because of t:IIItaia lUDi.· 

tions placed under article 239, the con-
stitutional 5et-up in these areas can-
not be of a very advanced type. Under 
the Constitution, article 239 lays down 
that those provisions will be subject 
to the other provisions of this Part. It 
the Parliament by law sets up a body 
under article 240, is it not the COD-
lliitutional position that after such a 
body has been set up with a certain 
constitution laid down by the law I)f 
Parliament, the provisions of article 
239 do not hold iood and ipso facto 
come to an end? 

Shri Gopalaawami: The answer to 
that is this. I Quite see that if it were 
considered necessary to go to the ex-
tent that my hon. friend wants, as re-
~ards responsible Government in these 
two States, we could devise measures 
by which we can get round article 239, 
maybe by a straightforward amend-
mE'nt of the Constitution, or something 
like that. But, I refuse to concede 
the position that the quantum of res-
ponsible Government that is given 
under this Bill Lo these States can be 
described as Dot advanced. It is a 
great advance; it may be it is !lot exact-
ly the same as in Part A or Part B 
States. 

Mr. Deputy-8peaker: Does the hon. 
Member wish to press his .,..,dment 
for reference of tne Bill to the Select 
Committee? 

Capt A. P. SfDch: No, Sir. I want 
to withdraw, as has been suggested 
by many friends of mine, so that it may 
not delay matters. 

Shri Gopalaswami: Before ;you put 
it to the House. I want to tell the 
House that I accept the other sugges-
tion which has been made and I will 
call all Members of Parliament in-
terested in this Bill to come together 
at an informal conference where we 
shall discuss all the amendments that 
have been proposed 1Uld try to reach 
an agreement on the whole Bill. That 
probably, if it is cODvenient to hon. 
Members, I might call tomorrow. 

Ala BOB. Member: At what time? 
Shri Gopalaswami: I have not got 

any particular engagement tomorrow; 
!lhall we say, at 9-30? 

Shrl Deshbaadha GQta: Not to-
morrow, Sir. Yesterday, the hon. 
Home Minister had also said that he 

,would not b4t free tomorrow. So I 
puaest thi5 may be held some time 
after Monda;y or Tu_ay. 
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[Shri Gopalaswami] 
it to the House. I understand that 
there is just a prospect of the Repre-
sentation of the People Bill not being 
ready to be taken up on Monday, in 
which case we can go on with thia 
Bill. 

Mr. Deputy-8peaker: It has been 
represented to me that there may not 
be sufficient work on Monday. Clauses 
7, 12, 24, the definition clause and 
several others have been held over and 
the hon. Law Minister had no time yes-
terday to meet Members to discuss this 
matter and come to agreed conclusions. 
But is it good to start ev.ery Bill and 
leave it a.t a particular stage and take 
up another Bill and so on? It may 
be possible to start the Constitution 
(First Amendment) Bill on Monday. 
But there is no meaning in keeping 
every one of . them unfinished or halt-
finished in this manner. So I was sug-
gesting to the hon. Minister in ~h:u-ge 
of this Bill through the hon. Minister 
of State for Parliamentary Affairs that 
this afternoon the hon. Minister may 
call together hon. Members and sit 
together and if necessary to-morrow 
also and iron out whatever differences 
there may be so that this Bill may be 
taken up on Monday. Somehow this 
Bill has to be gone through. If t~e 
other' Bills are taken up, then this 
Bill may have to be put off till the next 
session. It may be possible to com-
plete this Bill on Monday or Tuesday 
if agreements are reached by tomorrow. 
Instead of spending time here, it will 
be better to settle the differences in-
formally with the hon. Minister. 

Shri Deshbandhu Gupta: Sir with 
regard to Delhi. my hon. friend has 
said that if some clear-cut scheme 
could be given to him, he has an open 
mind and he will consider it. So un-
less such a scheme is there, the dis-

!"!!I. sus 
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cussions will net be fruitful to that 
extent. And for giving such a scheme 
I have to consult the people concerned. 
discuss it with them and if neressary 
hold a conference of the people of Delhi 
who are interested in this and then pre-
pare a scheme to be submitted for the 
consideration of the hon. Minister. So 
I request that this matter may not be 
hurried, but proper time may be given 
to Members to cOllsider it. 

Mr. Deputy-Speaker: Well, as far 
3S the amendment for reference of the 
Bill to Select Committee is concerned. 
the hon. Member want£ to withdraw 
it. As regards the other matter, it is 
for Government to decide when this 
Bili should be taken up. They can de-
cide it and put it on the Order Paper. 
r do not adjourn it to any particular 
date. I leave it to the Government to 
choose a convenient date. 

And so the hon. Member wants leave 
of the House to withdraw his amend-
ment asking for reference of the Bill 
to a Select Committee. 

The amendment was, b:;' leave, with-
drawn. 

Mr. Deputy-Speaker: The question 
is~ 

"That the Bill to provide for 
Councils of Advisers in certain 
Part C States and for Legislative 
Assemblies and Councils of Minis-
ters in Himachal Pradesh and 
Vindhya Pradesh, be taken into 
consideration." 

The motion was adopted. 

The House then adjourned tiU Half 
Past Eight of the Clock on Monday, the 
28th Mati, 1951. 




